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jji~d by the 28 
—1 he O.A. has been f 

is in form 
a F. ror Rs. W 	pplicants who belong to the Group C & 

dcpoG ; !.-,, ;l vi;d ~ , 1p,;- 
D Cadre in the office of the Principal 

NI 0 ........ 
	 Accountant General (,A.UditI) j  Meghalaya. 

D,Ocd ... 	
...... -~7 	 -The contention of the applicant is that 

iMpLigned order' dated 06.03.006  S ~Ira f 	ide 
an. (Annexure-1) the respondent has take 

decision for separation of the common 

Group AIC" 'D" cadres between 

Meghalaya and Assam offices. Each 

official in the Group V cadres besides 

indicating an option for choice place of 

posting an option to go on ~de,putation to 

has been called for.'Tiie"applicants have 

iubmitted that they have given their 

Y 	option, in order of , p re fer"e,  1 ice ,  a n d 
3,6 Mizoram being 	choice of place, The 

jrievance of the applicants is that there 
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is 	no 	cadre 	ration 	a 
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implementation as such tc. The other 

junior 	employees 	have 

allocated in their respectil- I  

~ready 	b6.en 

chraices ,,., but 

\the applicahLs' choices ha e never been 

considere d 	by 	the 	respo dents 	which 

amounts 	'to 	discriminatio a  , 	favoritism 

and inconvenience of the a plicants. 

I have heard Mir M. B uyan ~earned. 

counsel for the applicants nd 114s.U.Das 

lezirned , 	Addl.C.G.S.C. for 	the 

'respondents. 	LOunsel 	Tor 	the 

respondents has submitte that It is a 

cadre' .,separation matter nd ~Olicy is 

involved, when the policy has.  
implemented, somebody ha to go in any 

place. 'The conten6on of'thl applicants is 

have no objection but it s ould not be 

implemented in discriminato ly manner. 

issue notice on f- e , e pon c.-:r 

In the meantime b 

I 

 y wat of interim 

order the status quo shall b maintained 

by the respondents in so far the 

applicants are concerned if 4- ey  have not 

already been relieved and it is further 

I  ordered that Annexur -10 dated 

06.07.2007 will be licept in abeyance in 

so far the applicant are con rned till the 

next date. 

Post the matter on 25 7.07. 

VicetChairman 

V 
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Aw 2;7.07. 

Counsel for' the applicant want;1 

time to file rejoinder. Let it be done. 

Post the matter on 10.8.07. Interim 

order shall continue till the next 

date. 

Vice-Chainnan 
LM 

A. 	28.8-07. 

M 

0 

Heard z counsel for the parties. 

Counsel for the parties has submitted that 

this is not a cadre separation but only 

transfer which is under challenged. 

Registry is directed to take up the matter 

before the Single Bench. Parties am liberty 

to file documents if any. - 

Application is admitted. Post the 

matter for hearing on 30.8.07.1riterim. 

order shall continue. 

Vice-Chairman 

~2 

to 

V~ 	 13.9.07 	When the matter came u'-]') I 

counsel for the applicant submit 

9-9  —07) 	 that he would like tc file a .. Mi 

Petition 	seeking 	cert, 

records/dociu-nents 	from 	1 

respondents. 

Post on 1. 10.07 for filin M.P. 

M  
Vice-Ch

~uil 
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&6 hereby directed -to,keeo the records 

, f I ( I - 	- 	I I I 	. i -, 	r , 
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0,110.2007 	
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The Anolicant as unclertaken- *110  

t I ky 
13.09.2007, has filed an Application (M.P. 

No. 105/2007) 	to 	call 	f or  r 	certain 

records/informations from the 

Respondents. A copy of the said Wisc. 

Application No. 105/2007 has a,  Iready been 

served on Ms. Usha Das, learned Addl. 

Standing Counsel appea(Ag for the 

Respondent Department. Thi ~ O.A./case is si 
already.- mature for final he6ring and, at 

Fwf ,llhe hearing, 'the materials cc~ dlecl for are 
;-I er etluired to be taken into consideration for ~I~ Io 	11141 	 1 

-,-J - JPf )I - . 'IJ, 	 G% [ effective an adjudication, of 
I 
 the case. in 

nwt I.,  I -J -,.4f! 	vlef lflie' said premises, aftei 	Iring learnecl ~ 

-t iti SO 	 I 
counsel for both the parties, Respondents 

k- I 	f 

I , m n I ( f i , - y .1 e 
of hearing. 
14. 

Call this matter on il9.11.2007 for 

hearing. 

Copies of this order be handed over 

to the learned counsel appe,aring for both 
the parties. 

J'Khus ~iram) 	( "M.R.Mohanty) 
Member (A) 	Vice-Chairman 

/bb/ 
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O.A-10,  lrll,2 0 O~L  

19J1.2007 	Heard Mr M. Bhuyan, learned 

counsel for the Applicant and Ms Usha 

Das, learned Addl. Standing Counsel for 

the Union of India in part. 

Call this,matter on 03.12.2007, by 

which time M_r M. Bhuyan shall inspect 

the records, which are available with the 

Add]. Standing Counsel for the Union of 

India/Mr Br~ Mohan, DAG, Shillong who 

is present in Court. 

	

(K h lh-i-r a `~m) 	(M. R. Mobanty) 

	

Member (A) 	Vice-Chairman 
nkm 

03.12.2007 	Call this matter on 07.01.2008 for final 

hearing; on consent of the learned counsel 

for both the parties. 

F 

IBM 

Notwithstanding pendency of this 

case, Respondents shall remain free to ask 
" &-q- 

the Applicants to go A  to different 

stations/States of N.E.Region of India, on 

tour basis. The Interim order, passed earlier 

in this case, stands modified to this extent. 
4-D 

	

Zh—i r a ~m) 	(M.R.Mohanty) h ~u 

	

Member (A) 	Vice-Chairman 

'3 h2- / o -7- ~e~ 
_J_C,~7.01.2008 

Pam 
Ad-A 

7--r 6,1  , 
0" - 

Call this matter on 25.01.2008. 

_i(M4.X.Mo  anty) 6ushimm) 
Membei:JA) 	Vic-'---Chaiimi;i 
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O.A.189/07 

25.01-2008 	Heard Dr. J.L.Sarkar, learned 

counsel appearing for the Applicants and 

Mr G.Baishya, leamed Sr. Standing 

counsel and Miss U. Das, learned Addl. 

Standing counsel appearing for the 

Respondents. 

Call this matter on 15.02.2008 for 

final disposal. 

M s (M.R Mohanty) 
teberfA) VIce-*Chairman 

pg 

15.0.2008 	On the praver of the cou~ nsel for 
both the parties call this matter on 

4 	20.03.200 for hearing. 

C' 

10 

Z  us _~ ~-I) 
MemberIA) 

(M.R.Mohanty) 
Vice-Chairman 

20.03.2008 
	

Adjourned to 24.04.2008 for hearing. 

	

4hu~shiram) 	(M.R~6;hanty) 

	

Member (A) 	Vice-Chairman 
/bb/ 

24.04.2008 	Call this Part heard matter on 22"' 
C&" Ae— A 
	

May, 2008. 
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Vice-Chai.tm= 

6 —,owl 

N 

r~ -N 

M.P. No. 105 of 07 

.
212.1015.2008 'Call LWs mattey/on 12.6.2008 along 

with O.A. No. 189 of 2007. 

	

12.06.2008 	Heard 	further in part. Call this mAtter - 

on 22.07.2008 for further hearing, 

	

(Khushirem') 	(M.R. Mobanty) 

	

Member(A) 	Vice-Chairman 
nkm 

22.07.08 	Mr K. Munir, learned counsel 

appearing for the Applicant is present. 

Hearing of this case stands adjourned 

to be taken up on 29.07.2008. 

,1;(k_u_'shiraxn) 
	

(M.R.Mohanty) 
Member(A) 
	

Vice-Chainnan 

pg 

29,07.2008 	Heard' Mr M. Bhuyan, learned 

Counsel appearing for the Applicants and 

Mr G. Baishys, learned Sr. -, Standing 

Counsel for the Union of India, and perused 

the materia)s on record. 

Hearing concluded. Orders reserved. 

	

(K is h- tir ~am 	M71% o Jba n ty) 

	

Member(A) 	Vice-Chairman 
nkm 
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kept in separate sheets. 

The O.A. is disrnissed in terms of the order 
mfith a C'osf 'of Rs.1000/- Ievied on each 

Applicant. 
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shirarn) 	(M-R.Mohonty) 

	

?t*~,A, 	IVice-Chdirman ember (A) 
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CENTRAL ADMINIST'RATIVE TRIBUNAL 
GUWAHATI BENCH 

O.A. Nos. 189/07 & M.P.106/07 & O.A.268/07 

DATE OF DECISION: 01.08.2008 

Smti Gita Dhar & Others 
......................................................... 	....... 4 ............ Applicant/s 
MW.M.Bhuyan 

. .............................................................................. 	Advocate for the 
Applicant/s. 

Versus - 
Union of India & Others 

............................................ ................................ Respondent/s 

Mr. G.Baishya, Sr.C.G.S.C. 
............................................................................ 	for the 

Respondents 

X019.1"U 

THE HON'BLE MR. MANORANJAN MOHANTY, VICE CHAIRMAN 

THE HON'BLE MR. KHUSHIRAM, ADMINISTRATIVE MEMBER 

Whether reporters of local newspapers may be allowed to 

	

	LZ 

Yes/  see the Judgment?, 	 Pe 

Whether to be referred to the Reporter or not? 	Y e spro 

Whether their Lordships wish to see the fair copy 
of the Judgment? 	 )WsjNo 

hairrnan/MZber (A) 

k . 



CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH 

Ofiginal Application No.] 89/2007 &M.P. No.] 05/2007 

Original Application No. 258/2007. 

Date of Order: This, the I st Day of August, 2008. 

THE HON'BLE MR MANORANJAN MOHANTY, VICE CHAIRMAN 

I THE HON'BLE MR KHUSHIRAM, ADMINISTRATIVE MEMBER 

O.A. 18912007  &  NLP.105/2007 

I Smfi Gita Dhar Sr. Auditor 
2.Shri Ranjit Barua, Sr. Auditor 
3.Smti Medalin Sohtun, Sr. Auditor 
4.Smti Namar Bahun Marwein, Sr. Auditor 
5.Smfi Moreen Kharmudai, Sr. Auditor 
6.Smfi Nalibon Wanshong, Sr. Auditor 
7.Smti Jeanita Wadd, Sr. Auditor 
8.Shd Rojesh Kamal Rajput, Sr. Auditor 
9.Shd Baiar Kupar Lyngdoh, Sr. Auditor 
I 0.Srnti Euphrasie Nongkyndh, Sr. Auditor 
I 1.Shri Khlainabor Warjd, Sr. Auditor 
12.Smti Yurinia Kharumnuid, Sr. Auditor 
13.Shri Wishottre Pyrbot, Sr. Auditor 
14.Shfi Ricky Pyngrope, Sr. Auditor 
15.Shd Marius Swer, Sr. Auditor 
16.Shd Harilal Panibi, Sr. Auditor 
17.Shri Edmund Kharkongor, Sr. Auditor 
18. Shni  Eusebio Lyngdoh, Sr. Auditor 
19.Shri Kyrshanbodang Ranee, Sr. Auditor 

Shri Jespar Khongsdam, Sr. Auditor 
Smti Merinda Kharkongor, Sr. Auditor 
Smti Stalyneda Kharbuki, Sr. Auditor 
Shri Baniaphira Mani ' k Syiem, Sr. Auditor 
Shri,Saban Kumar, Sr. Auditor 
Shd Allwinson Dkhar, Sr. Auditor 
Shri Seimang Touthang, Auditor 
Shri Sujeet Kumar Das, Clerk/Typist 
Shri Joshua Luke Ranee, Record Keeper 

........ Applicants 

All the Applicants are working in the office of the. 
Principal Accountant General (Audit), 
Meghalaya etc .. Shillong. 

By Sr. Advocate Mr.A.K.Phukan and Advocates Mr.M.Bhuyan, Mr.K.Munir 
& Mr.M.Choudhury 
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Versus — 

	

I. 	The Union'df India 

The Comptroller &- Auditor General of India, 
10 Bahadur Shah Zafar Marg, 
New Delhi - I 10 002. 

The Principal Accountant General (Audit) 
Meghalaya, Arunachal Pradesh and Mizoram 
Shillong - 793 001, Meghalaya. 

	

-4. 	The Deputy Accountant General (Administration) 
O/o the The Principal Accountant General (Audit) 
Meghalaya, Arunachal Pradesh and Mizoram 
Shillong - 793 001 -, Meghalaya. 

............ Respondents 

By Mr. G. Baishya, Sr.'C .. G. S. - C. 

O.A. 258/2007 

Smti Sondatyna Kohongwir, Sr. Auditor 
Smti Panora Nongsiej, Sr. Auditor 
Smfi Phailin Tha- ngkhiew, Sir. Auditor,  
Shri BrJoy Chetri, Sr. Auditor 
Smti Rilbiwla Kharmawphlang, Sr. Auditor 

- 6. Shri Kamalesh Chakraborty, Sr. Auditor 
7. Smfi Persara Mary Nongbri, Sr. Auditor 

.8. Smti Virginia Pyngrope, Sr. Auditor 
Shri Individual Talang, Sr. Auditor 

Shri Gordon Mark S. Rynjah, Sr.. Auditor 
Smfi Hunrinmon Ajar Tongper, S . r. Auditor 
Smti Cherryline Longdoh, Sr. Auditor 
Smti Amita Diengdoh,'Sr. Auditor 
Smti Usamd Syiem, Sr. Auditor 
Shri Altafani Lyngwa, Sr. Auditor 
Shri .Naiina Kamal Gurung, Sr. Auditor 
Smti Camelid Sohtun, Sr. Auditor 
Shd Deepraj Limbu, Sr. Auditor 
Smti Shiuli Das, Auditor 
Smti Daphira Kharbangar, Auditor 
Smfi Puspita Deshmukhya, Clerk/Typist 
Shri Malook Singh, Clerk/Typist 
Shd Govinda Sharma, Record Keeper 

.-.- ......Appliccints 

All the Applicants are working in -theo.ffice of the 
Princi ' pal Accountant . General (Audit), 
Meghalaya etc. Shillong. 
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By Sr. Advocate Mr.A.K.Phukan and Advocates Mr.NtBhuyan, Mr.K.Munir 
& Mr.M.Choudhury. 

- Versus - 

I . 	The Union of India. 

The Comptroller & Auditor General of India, 
10 Bahodur Shah Zafar Marg, 
New Delhi - I 10 002. 

The Principal Accountani General (Audit) 
Meghalaya, Arunachal Pradesh and Mizoram 
Shillong - 793 001, Meghalaya. 

The Principal Accountant General (Audit) 
Assam, Maidarrigaon, Beltola 
Guwahati-781 029, Assam. 

By Advocate Mr. G. Baishyo, Sr. C. G. S. C. 

ORDER 

KNUSHIRAM, (MEMBER-A 

Since both the applications involve common questions 

of low an~ almost similar facts, both the cases are being disposed of 

by this common order with the consent of the parties. 

2. 	. 25 Senior Auditors, I Auditor, I Clerk/Typist and I Record 

Keeper (in O.A. No. 189 of 2007) and 18 Senior Auditors, 2 Auditors, I 

Clerk/Typist and I Record Keeper (in O.A. No. 258 of 2007) who are 

serving under the Principal Accountant General (Audit) of 

Meghalaya, Arunachal Pradesh and Mizoram having headquarters 

at Shillong in the state of Meghalaya) are Applicants before us. 

Pursuant to a decision for separation of the combined Group C and 

D cadres of Audit offices at Shillong and Guwahatii and for creation 

of the new offices for Mizoram and Arunachal Pradesh, the office of 

k 

A--~ 
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the Princi pal Accountant General (Audit) for Meghalaya, Arunachal 

Pradesh and Wizoram at Shillong issued a circular 

(No.Esff. 1 /Audit/ 1 0-93/4502) dated 06.03.2006. in respect of 

separation of common Group C and D cadre between Meghalaya 

and Assam offices. The circular states that as enough officials might 

not be available in all the cadres who would opt for the offices of (i) 

Principal Accountant General (Audit), Assam at Guwahati, (ii) 

Principal Accountant ,  General (Audit), Meghalaya at Shillong, (iii) 

Pdncipql Accountant General (Audit), Arunachal Pradesh. at 

Shillong/Itanagar, and (iv) Principal'Account'ant General (Audit), 

Wizoram at Shillong/Alzawl, each official in the Group C oadres 

besides indicating an option in the "Option Form",'for choice for 

.posting would also be required to indicate an option to go on 

deputation to any of. the four offices in order of preference. The 

circular further states, that'in.  case the employee is not ir ~itial~y 

allocated at the first instance to the office of his first option exercised 

above under Clause 7 for "want of vacancy", he/she may, fill such 

time he/she is finally allocated to the said office, be allocated to 

one of the other offices in the order of preference. The Respondents 

vide Office Order No.24 doted 09,06,20.06 stated that consecluent 

upon the separation of Group C and D cadres of the office of. the 

Principal Accountant General (Audit) of Assam at Guwahafi and 

Principal Accountant General (Audit) of Meghataya, Arunachal 

Pradesh and Mizoram to the four offices at Guwa 
. 
haff, - Shillong, 

'Itanagar and Kizawl,'the officials had been placed on "deputation" 

VIA 

/1-1~ 
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to the'deficit offices on the basis of seniority/options. On receipt of 

the aforesaid order, the Applicants through their association 

submitted representation seeking certain cladficatlon/modification 

on 16.06.2006. It has been alleged that when the Applicants were 

awaiting positive action on ventilation of their grievances and 

seeking clarifications through their association, the Respondents, all 

of a sudden, issued an Office Order (No.Esff.I/Audit/78) dated 

06.07.2007 (Annexure-10 of O.A.189/2007) relieving 44 officers and 

staff (including Applicants of 189 of 2007) of their duties from the 

office of the Principal Accountant General (Audit) of Meghalaya at 

Shillong (w.e.f. 09.07.2006) directing them, to report the office of the 

Accountant General (Audit).'of Mizoram at Aizawl. Hence, the 

O.A.189 of 2007 has been filed by the.first 28 Applicants under 

Section 19 of the'Adminlistratilve Tribunals Act, 1985 seeking mainly 

the following relief:- 

"8.1 To set aside and/or quash impugnedOrder 
bearing No.Es#.I/Audit/78 dated 06.07.2008 

. (Annexure-10), whereby, the respondents 
have sought to ' relieve the applic<3nts of their 
duties from the office of the Principal 
Accountant General (Audit), Meghalaya, 
Shillong with effect from 09.07.2007 (F/N), 
declaring the whole action of the 
respondents as,illegal, bad, arbitrary and null 
and vdid." 

TheApplicants in O.A258 of 2007 are Nighly aggrieved by the Order 

dated 09.06.2006 in as much the Applicants have been serving in 

Group C and D cadres, who (at the time of exercising the option) 
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were posted in the office of Principal Accountant General (Audit) of 

Meghalaya, Arunachal Pradesh and Mizora'm at Shillong, have 

been.treated in a discriminatory and arbitrary manner, while giving 

preferential treatment to the employees of Group C and D cadres, 

who at the time of exercising the option were posted in the office of 

the Principal Accountant General (Audit) of Assam at Guwahati. ,  

Applicants alleged that the aforesaid order is clearly contrary to the 

circular dated 06.03,20. 06 and the entire exercise is being. carried out 

in a hush-hush and clandestine manner, without the method and 

procedure adopted being not made known to them, and the entire 

exercise suffers from the vice of arbitrariness and discrimination and 

is violative of Article 14 of the Constitution of India. The Applicants 

alleged that they became aware of the criscriminatory treatment 

meted out to them only on 27.07.2007; when the details of the 

options exercised by all the employees were made known to the 

Applicants. The procedure adopted by the, Respondents to effeci 

the cadre separation and the allocation of Group C and D cadres 

was kept under wraps by the Respondents fill 27.07.2007 despite 

Applicants making application for providing 

information/clafificafion. Aggrieved by the action of the 

Respondents the Applicants in O.A. 258 of 2007 have filed the said 

application under Section 19 of the Administrative Tribunals Act, 

1985 seeking mainly the followling reliefs:- 

"8.1 To set aside and/or quash impugned Order 
bearing No.Esff.I/Order No.24 dated 



09.06.2006 (Annexure-7) and the Annexures-
1,11, 111, IV, V & VI to Annexure-7 whereby the 
respondents had effected the alleged 
separation of the common Group C and D 
cadres of the office of the Principal 
Accountant General (Audit), Assam, 
Guwahafi and the Principal Accountant 
General (Audit), Meghalaya, Shillong 
declaring the whole action - of the 
respondents as discriminatory, arbitrary, 
illegal, bad, null and void and 
unconstituflonal being Violative of Article 14 
and 21 of the Constitution of India; 

8.2 To direct the respondents authorifies to call 
for the Option Form (Annexure-2) afresh from 
all the employees of the common and 
unseparated Group C and D cadres serving 
in the office of the Principal Accountant 
General (Audit), Assam, Guwahati and the 
Principal Accountant General (Audit), 
Meghalaya, Arunachal Pradesh and 
Mizoram, Shillong as on 06-03-2006, in strict 
compliance of the Circular No.Esff-
I /Audit/ 10-93/4502 dated 06.03.2006 
(Annexure-1) and Clause 7 and Clause 8 of 
the Option Form (Annexure-2) and, 
thereafter, pubrish the Lists like Annexures-1, 11, 
111, IV, V and VI to Annexure-7 afresh." 

3. 	The Respondents have Filed their written statement In 

both the cases, separately, denying and disIxiting the contentions 

made in the two O.A.s. The Respondents in their written statements 

stated that a policy decision was taken by the Comptroller and 

Auditor General of India without any marice to man the four offices 

of the (i) Principal Accountant General (Audit) of Assam at 

Guwahafi, (H) Principal Accountant General (Audit) of Meghalaya, 

at Shillong, (iiii) Accountant General (Audit) of Arunachal Pradesh, at 

Itanagar and (iv) Accountant General (Audit) of Mizoram at Aizawl 
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by the existing manpower available -in the 'offices of the Principal 

Accountant General (Audit) of Assam at Guwahafi and Principal 

Accountant General (Audit) of Meghalaya at Shillong and the 

transfer of the officials of Group C cadre from the. office of the 

Principal Accountant General (Audit) of Meghalaya -etc. to the 

newly created office of the Principal Accountant General (Audit) of 

Assam was made on the basis of their seniority and option obtained 

from the officials and on'the basis of proporflonate "person in 

position". The - sanctioned strength has no relevance to the issue in 

View of the ban order issued by the Govt. of India'on recruitment 

and that, therefore, the "men4n-posiitlon" was treated as relevant 

factor. The modalifies to be adopted to separate the common 

Group C and D cadres was circulated Vide circular dated 

06.03.2006 though which optilons were called for. Respondents have 

stated in the written statement that sanctioned strength of Sr. 

Auditor of office of the Principal Accountant General (Audit) pf 

Meghalaya are 175 which included - sanctioned strength of 

Arunachal Pradesh and Mizoram, which was trifurcated as under-

Meghalaya 	. . 75 
Arunachal Pradesh 56 
Mizoram 	39 

Total 	175 

Similarly, men-in-position as on 01.03.2006 was 155 and were also 

ftifurcated as under:- 

Meghalaya 	66 
Arunachal Pradesh 50 

__I~ - . - - - 
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Mizoram 	39 

Total 	155 

Respondents stated that public policy always takes precedence 

over personal Interest of employees and they have tried to balance 

. the public interest and personal interest of the employees. In offices 

where required number of optees are not available, options were 

obtained for sending the staff on deputation and such person would 

be allocated to the office of his/her choice on occurrence of 

vacancies in that office. Placement of officials on "deputation" was 

required to run the deficit offices smoothly. Respondents asserted 

that decision of separation of Group C and D cadres and their 

allocation was taken in the best interest of the people of the 

Arunanchal Pradesh and Mizoram and there is no question of 

Violation of Articles 14 and 21 of the Constitution of India and the 

principles of natural justice. Regarcring the allegation relating to the 

case of Applicant No. 1 in O.A. No. 189 of 2007 - Smti Gita Dhar, it has 

been clarified in the written statement filed in the said O.A. that she 

could not be permanently allocated at SKAlong as there were other 

seniors to her and "seniority plus option" being the yardstick for 

allocation, though subsequently, she had been adjusted at Shillong 

in view of the fact that she is superannuafing on 30-11.2006. It has 

also been clarified that Shri Bijoy Chheffl, though junior to Sm# Gita 

Dhar, was placed in Arunachal Pradesh on the basis of his first 

option and by the time allocation on the basis of second option 
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started, the slots in Arunachal Pradesh list were exhausted and as 

such SmtI Gito Dhar was placed in Mizoram list based on her 3rd 

. preference. 

Applicants have filed their rejoinder in both the O.A.s 

. and the Respondents also Med their replies thereof. 

We have heard Mr-M-Bhuyan, learned counsel 

appearing for the Applicants and Mr.G.Bcdshya, learned Sr. Standing 

counsel appearing for the Respondents. 

Learned counsel for the Applicant, citing the case.of 

Smti Gita Dhar, first Applicant of O..A. No.189 of 2007, tried to prove 

the violation of principles of natural justice in .  allocation of staff. He 

also - submitted that period of deputation is not clear and the 

Respondents have tried to confuse the Issue by using phrases like 

"personmin-position", and 'required strength' in place of 'sanctioned 

strength'. Therefore, he tried to make out a case that the entire 

exercise is colovrable and has been implemented in a way to 

favour the chosen few persons close to some of the Respondents. 

Learned Sr. Standing counsel for the Union of India, whP e 

denying the charges on the basis of the written statements, filed by 

the Respondents, submitted that maximum period of deputation has 

been stipulated as 4 years and it is part of the stated policy. Since 

re-allocation of the staff to man the newly created office of the 
I 

Principal Accountant General (Audit) of Mizoram at Aizawl and the 



Principal Accountant General (Audit) of Arunachal Pradesh at 

Itanagar was necessitated in view of the fact that new recruitment 

has been banned by the Govt. of India and the excess staff In the 

offices of the Principal Accountant General (Audit) of Assam and 

Meghalaya could have been easily transferred to the newly 

created offices without seeking their consent. But the Respondents 

have taken extra precaution to elicit the approval of the staff to 

implement the policy and re-allocation of staff to man the newly 

created offices and to make the package attractive by offefing 

deputation allowance on being transferred to the newly created 

offices. Learned counsel for the Respondents submitted that 

transferor/re-allocation is an execufive decision and not subject to 

judicial review by this Tribunal. Both the O.A.s have been filed only to 

delay the process of setting up of the newly created offices to the 

detriment of the public policy and public interest. Learned counsel 

for the Respondents also submitted that some of the Appricants; 

meanwhile during pendency of the cases have been adjusted 

against the vacancies caused in offices of their First choice so in 

respect of such Applicants the O.A.s have become infructvovs. The 

case of Smfi aita Dhar is specifically pointed out by the Applicants is 

also based on policy and criterion adopted for allocation of the 

staff and no malafide is made out. 

6. 	We have considered the arguments advanced by the 

learned counsel for the rival parties and perused the material 

~z 
*14 
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placed before us. We have not come across any specific case 

where criteria adopted .  for allocation of the staff, could be said to 

be arbitrary and not based on principles of natural justice. 

Respondents were sensitive enough to accommodate the staff to 

the extent possible even during pendency of these cases and the 

application in respect of such staff, have already become 

infructuous. Even first Appricant of O.A., 189/2007 Smti Gita Dhar has 

been adjusted by the Respondents at Shillong office itself because 
r 

of her superannuation in the. month of November, 2008. Though 

allocation of staff is based on seniority and option, her case also is 

based on rationale and cannot be said to. be discriminatory ;  

Sending staff to the newly created four offices to meet the 

requirement of the public interest is a executive decision and this 

Tribunal is not inclined to interfere with the decision of the 

Respondents. This Tribunal has already modified the status quo order 

, passed on 10.07.2007 in O.A. No.] 89 of 2007 vide its order dated 

03.12.2007 as under: 

41 	Notwithstanding pendency of this case, 
Respondents shall remain free to ask the Applicants 
to go on duty to different staflons/States of 
N.E.Region of India, on tour basis. The interim order, 
passed earlier in this case, stands modified to this 
extent." 

The Apex Court in the case of S.C.Saxena vs. U-0.1 & Ors. (reported 

in (2006) 9 SCC 586 -para-6), held that "a Government servant 

cannot disobey a transfer order by not reggrfing at the place of 

ppsting and then -go to a court to ventilate his -grievances" and that 
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it is his duty to first report for work where he is transferred and make a 

representation as to what may be his personal protlern,5--and that 

the "tendency of not reporting at -the r)lace--Qf postim and -

indul-aina iln litigation needs to be curbed".  Since opering of four 

offices is in public interest and a matter of public policy and -transfer 

being an incident of .  service and the Applicants have not 

individually availed of the opportunity for redressal of their 

grievances ,  within the system, the Tribunal has no reason to. interfere 

With the matter and we feel that Applicants, by misuse the process 

of the Court, have held the entire system to ransom in the interest of 

their own personal benefits (Without any regard for the condition of 

service laid down in their own appointment letters making them 

liable to be transferred/posted to their eyisting or any new offices to 

be set up (in future in North Eastern Region and the requirement of 

public serVice) by filing appliccifions without avc(iling the avcrilable 

remedies for redressal of their grievances under Section 20 of the 

Administrafive.Tdbunals Act, 1985. We are of the considered opinion 

that these cases are devoid of any merit, as we have found that the 

scheme for redeployment of staff by obtaining their option (and to 

deploy them on deputation) to be outcome of a healthy personnel 

management; and, if any of Applicants still have got any 

grievances, then he/she should represent to the authorities only 

after joining at the new stafi on in terms of the Apex Court decision in 

S.C.Saxena vs. U.0.1 & Ors. (supra). 
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7. 	Both the Odginal Applications are accordi n- gly, dismissed 

(being devoid of any medt) with costs of Rs.1000/- on each 

Applicant; which should..be redlized-by the Respondents. 'The Misc. 

Petition No. 105 of 2.007 filed in O.A.189 of 2007 also stands disposed 

of, 

VKHUSHI 
ACAINISTRATIVE MEMBER 

/bb/ 

' ANORANJAN MOHANTY) 
VICE CHAIRMAN 

Im 
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL, 

GUWAHATI BENCH 

0. A. NO. 	OF2007 

BETWEEN 
Smti Gita Dhar and others 	 ......... Applicants 

Versus- 
Union of India and others - 	 ......... Respondents 

Synopsis of the  case: — 

The applicants are employees serving in the office 61 the Principal Accountant 

General (Audit), Meghalaya, Arunachal Pradesh and Mizoram- which has its office at 

Shillong - 793001 in the state of Meghalaya. The applicant Nos. 1 to 25 are Senior 

Auditors in the office of the Principal Accountant General (Audit), Meghalaya, 

Arunachal Pradesh and Mizoram at Shillong, Meghalaya. The applicants Nos, 26 is 

presently serving in the post of Auditor whereas the applicant No. 27 is presently 

serving as clerk /typist. The applicants No. 28 is working in the post of Record 

Keeper. TheI7 belong to the Group'C'cadre. 

Pursuant to the a decision for separation of the combined Group 'Ccadres of 

Audit offices at Shillong and Guwahati and for creation of the new offices for 

Mizoram and Arunachal Pradesh, the office of the Principal Accountant General 

(Audit), Meghalaya, Arunachal Pradesh and Mizorain, Shillong has issued a Circular 

being Circular No. Estt. - I/ Audit/ 10-93/ 4502 dated 06-03-2006 (Aruvexure-l) in 

respect of separation of Common Group 'C' and 'D' cadre between Meghalaya and 

Assam offices. 

The Circular further states that as enough officials n -dght not be available in all 

the cadres who would opt for the office of (1) Principal Accountant General (Audit), 

Assam at Guwahati, (2) Principal Accountant General (Audit), Meghalaya at 

Shillong, (3) Principal Accountant General (Audit), Arunachal Pradesh at Shillong / 

Itanagar, and (4) Principal Accountant General (Audit), Mizoram at Shillong 1 

Aizawl, each official in the Group 'C' cadres besides indicating an option in the 

"Option Forrd', for choice for posting would also be required toindicate an option to 



go on deputation to any of the four offices in order of preference. The Circular further 

directed that each official is required to exercise his / her option in the "OVtiort 

ForTrf' to be supplied to him / her. In Clause 8 of the Option Fonn, the employee has 

to indicate the four offices in the order of preference. The said clause is required to be 

filled in case the employee is not initially allocated at the first instance to the office of 

his first option exerrised above under Clause 7 for "want of vacanc3~', he / she may, 

till such time he/she is finally allocated to the said office, be allocated to one of the 

other offices in the order of preference. 

Vaen the applicants' after raising their genuine grievances and seeking clarifications 

through their Association, namely, Civil Audit Association (Category - III) from the 

respondents were awaiting positive action, all on a sudden an Office Order bearing 

No. Estt. I/ Audit / 78 dated 06-07-2007 (Annexure - 10) came to be issued under the 

hand of the Sr. Deputy Accountant General (Administration) of the -office of the 

respondent No. 3 whereby the respondents has published a List of 44 (forty-four) 

officers and staff and stated that the said 44 (forty-four) officers and staff stand 

relieved of their duties from the office of the Principal Accountant General (Audit), 

Meghalaya, Shillong with effect from 09-07-2006 and are -to report to the office of the 

Accountant General (Audit), Mizoram, AizwaL It is stated that the applicants narn& 

appeared from serial No. 16 to 42 and 44. 

This application is filed against the impugned Office Order No. Estt-I/ Audit/ 

78 dated 06-07-2007 (Annexure - 10), whereby, the respondents have directed that the 

applicants stand relieved of their duties from. the office of the Principal Accountant 

General (Audit), Meghalaya, Shillong with effect from 09-07-2007 (F/N) and the 

applicants have further been directed to report at the office of the Accountant 

General (Audit), Mizoram, AizwaL The manner and issuance of the impugned Order 

seeking to relieve the applicants of their duties, being patently is illegal and arbitrary, 

is being assailed herein on the grounds, inter-alia, mentioned in Para -5 of the 

application. 

The applicants are also aggrieved by the arbitrary procedure adopted by the 

respondents in posting the applicants to various offices of the Accountant Generals 

contrary to the options exercised by them pursuant to the circular contained irt the 

Office Order dated 06-03-2006 (Annexure - 1). 
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL, 

GUWAHATI 

0. A. NO. 	OF2007 

BETWEEN 	 I 

Smti Gita Dhar, 

D/o. (L) A. Purkayastha, 

Resident of Audit Estate, Motinagar, 

Shillong, 

Senior Auditor, 0 / o. The Princip at 

Accountant General (Audit), Meghalaya, 

Arunachal Pradesh and Mizoram, Shillong 

- 793001, Meghalaya. 

Shri Ranjit Barua, 

Sjo. (L) A.Ch. Barua, 

Resident of Polo Hills, Shillong, 

Senior Auditor, O/o. The Principal -
Accountant General (Audit), Meghalaya, 

Arunachal Pradesh and Mizoram, Shillong 

- 793001, Meghalaya. 

Smti Medalin Sohtun, 

Dlo. (L) S. Kharsohnoli, 

Resident of Lapalang, Rynjah, Shillong, 

Senior Auditor, O/o. The Principal 

Accountant General (Audit), Meghalaya, 

Arunachal Pradesh and Mizoram, Shillong 

- 793001, Meghalaya. - 
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Smti Namar Bahun Marwein, 

D/o. G.M. Syiem 

Resident of Rynjah, Shillong, 

Senior Auditor, O/o. The Principal 

Accountant General 

' 

(Audit), Meghalaya, 

Arunachal Pradesh and I%fizoram, Shillong 

- 793001, Meghalaya. 

Smti Moreen Kharmudai 

D/o. (L) M. Lyngdoh, 

Resident of Lumparing, Shillong, 

Senior Auditor, O/o. The Principal 

Accountant General (Audit), Meghalaya, 

Arunachal Pradesh and Mizoram, Shillong 

- 793001, Meghalaya. 

Smti Nalibon Wanshong, 

D/o. (L) 1. Sohivan, 

Resident Lawsohturi, Shillong, 

Senior Auditor, O/o. The Principal 

Accountant General (Audit), Meghalaya, 

Arunachal Pradesh and Mizoram, Shillong 

- 793001, Meghalaya. 

Smtijeanita Warjri~ 

D/o. (L) A. Wahlang, 

Resident of Laitumkhrah, Shillong, 

Senior Auditor, O/o. The Principal 

Accountant General (Audit), Meghalaya, 

Arunachal Pradesh and Nlizorani, Shillong 

- 793001, Meghalaya. 

Shri Rajesh Kamal Rajput, 

S/O. (L) I.S. Rajput 

Resident of Labart, Shillong, 
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Senior Auditor, O/o. The Principal 

Accountant General (Audit), Meghalaya, 

Arunachal Pradesh and Mizoram, Shillong 

- 793001, Meghalaya. 

Shri Baiar Kupar Lyngdoh Thabah, 

Slo. (L) C.R. Diengdoh, 

Resident of Lurnparing, Shillong, 

Senior Auditor, O/o. The Principal 

Accountant General (Audit), Meghalaya, 

Arunachal Pradesh and Mizoram ., Shillong 

- 793001, Meghalaya. 

Smti Euphrasie Nonglynrib, 

D/o. M. Nonglynrih, 

Resident of Nongmensong, Shillong, 

Senior Auditor, O/o. The Principal 

Accountant General (Audit), Meghalaya, 

Arunachal Pradesh and Mizoram, Shillong 

- 793001, Meghalaya. 

Shri Khlainabor WarjA, 

S/O. 1. I'vaijii, 	. 

Resident of MaW, Shillong, 

Senior Auditor, O/o. The Principal 

Accountant General (Audit), Nleghalay-a, 

Arunachal Pradesh and Mizoram, Shillong 

- 793001, Meghalaya. 

Smti Yurinia Kharumnuid, 

D/o. (L) S. KI-Larumnuid, 

Resident of Smit, Shillong, 

Senior Auditor, O/o. The Principal 

Accountant General (Audit), Meghalaya, 
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Arunachal Pradesh and Mi ~orarn, Shillong 

- 793001, Meghalaya. 

ShTi Rishottre Pyrbot, 

S/o. (L) H.R. Syntem, 

Resident of Lama Villa, Shillong, 

Senior Auditor, O/o. The Principal 

Accountant General (Audit), Meghalaya, 

Arunachal Pradesh and Mizoram, Shillong 

- 793001, Meghalaya. 

Shri Ricky Pyngrope, 

Slo. M. Scott Nongrum, 

Resident of Malki, Shillong, 

Senior Auditor, O/o. The Principal 

Accountant General (Audit), Meghalaya, 

Arunachal Pradesh and Mizoram, Shillong 

- 793001, Meghalaya. 

ShTi Marius Swer, 

S/ o. (L) K. Lyngdoh, 

Resident of Laban, Shillong, 

Senior Auditor, O/o. The Principal 

Accountant General (Audit), Meghalaya, 

Arunachal Pradesh and Mizoram, Shillong 

- 793001, Meghalaya. 

Shri Harilal Panthi, 

Slo. (L) K.N. Panthi, 

Resident of Motinagar, Shillong, 

Senior Auditor, O/o. The Principal 

Accountant General (Audit), Meghalaya, 

Arunachal Pradesh and Mizoram, Shillong 

- 793001, Meghalaya. 
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Shri Edmund Kharkongor ~ 

S/o. (L) K.T. Shabong, 

Resident of Pynthorbah, Shillong, 

Senior Auditor, 0/ o. The Principal 

Accountant General (Audit), Meghalaya, 

Arunachal Pradesh and Mizoram, Shillong 

- 793001, Meghalaya. 

Shri Eusebio Lyngdoh,. 

S/ o. M. Lyngd-oh Mawphlang, 

Resident of A.G. Quarter, Shillong, 

Senior Auditor, O/o. The Principal 

Accountant General (Audit), Meglialaya, 

Arunachal Pradesh and Mizoram, Shillong 

- 793001, Meghalaya. 

Shri Kyrshanborlang Ranee, 

S/o. N. Ranee, 

Resident of Kench Trace, Shillong, 

Senior Auditor., O/o. The Principal 

Accountant General (Audit), Meghalaya, 

Arunachal Pradesh and Mizoram, Shillong 

- 793001, Meghalaya. 

Slui Jespar Khongsdam, 

S/o. (L) M. Laso, 

Resident of 1,NTahingdoh, Shillong, 

Senior Auditor, O/o. The Principal 

Accountant General (Audit), MegIvalaya, 

Arunachal Pradesh and IvIizorarri, Shillong 

- 793001, Meghalaya. 

Smti Merinda KharIkongor, 

D/o. (L) S. Rynjah, 

Resident of A.G. Quarter, Shillong, 
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Senior Auditor, O/o. The Principal 

Accountant General (Audit), Meghalaya, 

Arunachal Pradesh and Mizoram, Shillong 

- 793001, Meghalaya. 

".  Smti Stalyneda Kharbu4 

D/o. (L) K.S. Shanpru, 

Resident of Laitkor, Shillong, 

Senior Auditor, O/o. The Principal 

Accountant General (Audit), Meghalaya, 

Arunachal Pradesh and Tvhzoram, Shillong 

- 793001, Meghalaya. 

Shri Baniaphira Manik Syiem, 

S/o. (L) M.R. Blab-, 

Resident of Mawkhar, Shillong, 

Senior Audito.T, O/o. The Principal 

Accountant General (Audit), Meghalaya, 

Arunachal Pradesh and Mizoram, Shillong 

- 793001, Meghalaya. 

Shl-i Saban Kumar, 

Slo. (L) Kisha-ri Lal, 

Resident of A.G. Quarter, Shillong, 

Senior Auditor, O/o. The Principal 

Accountant General (Audit), Meghalaya, 

Arunachal Pradesh and Mizoram, Shillong 

793001, Meghalaya. 

Shri Allivinson DIkhar, 

S/o. (L) L. Shallasn, 

Resident of Poliksheh, Shillong, 

Senior Auditor, O/o. The Principal 

Accountant General (Audit), Meghalaya, 

I 
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Arunachal Pradesh and Mizoram, Shillong 

- 793001, Meghalaya. 

26~ Shri Seimang Touthang, 

S/a. (L) L. Touthang, 

Resident of A.G. Quarter, Shillong, 

Auditor, O/o. The P-tincipal Accountant 

General (Audit), Meghalaya, 

Arunachal Pradesh and Mizorani, Shillong 

- 793001, Meghalaya. 

Sh-d Sujeet Kumar Das, 

Slo. S. Ch. Das, 

Resident of Pynthorumkhrah, Shillong, 

Clerk/Typist, O/o. The Principal 

Accountant General (Audit),  Meghalaya, 

Arunachal Pradesh and Mizoram, Shillong 

- 793001, Meghalaya. 

Shri Joshua L-Like Ranee, 

S/ o. (L) M. Shylla, 

Resident of Nongmynsong, Shillong, 

Record Keeper, O/o. The Principal 

Accountant General (Audit), Meghalaya, 

Arunachal Pradesh and Mizoram, Shillong 

- 793001,1%4eghalayA. 

........... Applicants 

The Union of India, fZep-zra4acvuk~-1 1'r 

The Comptroller & Auditor General of 

India, 10, Bahadurshah Zafar Alarg, New 

Delhi - 110002 
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The Principal Accountant General (Audit), 

Meghalaya, Arunachal Pradesh and 

Mizoram, Shillong - 793001, Meghalaya. 

The Deputy Accountant General 

(Administration), O/o The Principal 

Accountant General (Audit), Meghalaya, 

Arunachal Pradesh and Mizorant, Shillong 

793001, Meghalaya. 

.............. Respondents 

DETAIL~  OF THE APPLICATION 

1.  PARTICULARS OF THE ORDER AGAINST WHICH THIS APPLICATION IS 

MADE - 

This application is filed against the impugned Office Order No. Estt-I/ 

Audit/ 79 dated 06-07-2007 (Annexure - 10) issued under the hand of the 

Deputy Accountant General (Administration), O/o The Principal Accountant 

General (Audit), Meghalaya, Shillong - 793001, whereby, the respondents have 

directed that the applicants stand relieved of their duties from the office of the 

Principal Accountant General (Audit), Meghalaya, Shillong with effect from 09- 

07-2007 (F/N) and the applicants have further been directed to report at the 
a 

office of the Accountant General (Andit), Mizoram, Aizwal. The manner and 

issuance of the impugned Order seelking to relieve the applicants of their duties, 

being patently is illegal and arbitrary, is being assailed herein. 

The applicants are also aggrieved by the arbitrary procedure adopted by 

the respondents in posting the applicants to various offices of the Accountant 

Generals contrary to the options exercised by .them pursuant to the circular 

contained in the Office Order dated 06-03-2006 (Annexure - 1). 
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LIMITATION:  - 

The applicants declare that the instant application has been filed within 

the limitation period prescribed under Section 21 of the Central Administrative 

Ttibunal Act, 1985. ,,, IZk,- 4 &) M) 87 , CAT 
0 

JURISDICTION:  - 

The applicants further declare that the subject matter of the case is within 

the jurisdiction of the Administrative Tribunal. 

FACTS OF THE CASE: - 

4.1. That the applicants before the Hodble Tribunal are citizens of India and 

residents of the state of Meghalaya and as such, they are entitled to all the 

rights and privileges as guaranteed to the citizens under the Constitution of 

India and other laws for the time being in force. 

4.2. The applicants are employees serving in the office of the Principal 

Accountant General (Audit), Meghalaya, Arunachal Pradesh and Mizoram 

which has its office at Shillong - ~793001 in the state of Meghalaya. The 

applicant Nos. 1 to 25 are Senior Auditors in the office of the Principal 

Accountant General (Audit), Meghalaya, Arunachal Pradesh and Alizorain at 

Shillong, Meghalaya. The applicants Nos. 26 is presently serving in the post 

of Auditor whereas the applicant No. 27 is presently serving as clerl /typist. 

The applicants No. 28 is working in the post of Record Keeper. All the 

applicants are also members of the Civil Audit Association (Category - III), 

O/o the Principal Accountant General (Audit), Meghalay, Arunachal 

Pradesh & Mizoram, Shillomg - 793001. 

4.3. That the applicants have approached t1-ds Hon'ble Court jointly having 

common cause of action against the conunon action of the respondents 

authorities which have violated their fundamental and other legal rights. The 

reliefs sought for in the application are also common and identical in nature. 
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It is further stated that the applicants have not filed any other application 

and as suck the applicants beg to prefer this joint application praying for 

conunon relief. 

4.4. That it is stated that the Group -'C' and'D'cadre employees in the office 

of the Principal Accountant General (Audit), Meghalaya, Arunachal Pradesh 

and Mizoram comprises of the employees serving in the posts of Senior 

Auditors, Auditors, Welfare Assistants, Supervisors, Stenographers, Hindi 

posts, and few other miscellaneous posts. 

4.5. That it is stated that earlier all the employees in the office of the Principal 

Accountant General (Audit), Shillong were in the common cadre. Till the 

year 1997, there was only one office of the Principal Accountant General 

(Audit) for the states of Assam and Meghalaya and the same was functioning 

from Shillong. In the year 1997, the authority decided to set up an office at 

Guwahati, Assam to look after the relevant works for the state of Assam. 

Accordingly, the office of the Principal Accountant General (Audit), Assam 

was set up in Gmirahati in the year 1997, thereby, bifurcating the concerned 

audit works of the state of Assam from the office of the Principal Accountant 

General (Audit), Meghalaya. Prior to the said bifurcation, the office of the 

Principal Accountant General (Audit) at Shillong was looking after the audit 

works of the states of Assam, Meghalaya, Arunachal Pradesh and Mizoram-

On being bifurcated, the office of the Principal Accountant General (Audit), 

Assam, Guwahati became an independent and separate .  office under the 

Comptroller and Auditor General (CAG) of India. From then onwards, the 

office of the Principal Accountant General (Audit), Assam, Guwahati was no 

longer under the direct superintendence of the office of the Pfincipal 

Accountant General (Audit) office at Shillong. 

4.6. That it is stated that with the setting up of the office of the Principal 

Accountant General (Audit), Assam at Guwahati, the respondent authorities 

took the'decision to man the said office of the Principal Accountant General 

(Audit), Assam at Guwahati with the employees of the Principal Accountant 

General (Audit) office at Shillong. Accordingly, the authorities concerned 

had transferred a number of employees of the Group 'C' cadre from the 



Shillong office to office of the Principal Accountant General (Audit), Assam 

at Guivahati. 1AThile sending the said employees in the year 1997 to the office 

of the Principal Accountant General (Audit), Assam at Gu,..vahati, it was 

decided that their tenure and service would be treated as on deputation. But 

no separation of the combined Group 'C' and'D'cadres in the Audit offices 

at Shillong and Guwahati was made at that time which means that there was 

only one combined cadre of Group'C' and'D' employees 

4.7. That it is stated that it was only in December, 2005, the respondent 

authorities initiated the proposal for separation of the combined Group'C' 

and'D' cadres of Audit offices at Shillong and Guwahati. While initiating the 

said proposal for separation, the authorities decided to finalize the terms and 

conditions for separation on which the combinedGroup'C' anct'D'cadres of 

A & E offices had been separated with effect from 01-12-2005. The aforesaid 

proposal for separation of the -combined Group 'C' and 'D' cadres of Audit 

offices at ShiRong and Guwahati was initiated vide the letter dated 16-12- 

2005 of the respondent No. 2 issued under the hand of the Assistant 

Comptroller and Auditor General (N) written to the Principal Accountant 

General (Audit), Meghalaya, Arunachal Pradesh and Mizoram at Shillong-

Vide the said letter No. 724-NGE(App)/17-2004 dated 16-1-2-2005, Assistant 

Comptroller and Auditor General had requested the Principal Accountant 

General (Audit), Meghalaya, Arunachal Pradesh and IN&zoram at Shillong to 

send the proposal for separation of the combined Group'C'and'D'cadres of 

Audit offices at Shillong and Guwahati to the office of the Comptroller and 

Auditor General of India for approval. It was further stated that while 

sending the said proposal, the sanctioned strength, persons-in-position and 

number of optees in each Group 'C' &'D' cadre for each office may also be 

furnished with. 

4.8. That it is stated that thereafter during the pendency of the proposal for 

separation of the combined Group 'C' and 'D' cadres of Audit offices at 

Shillong and Guwahati, the Comptroller and Auditor General of India had 

given 'in principle' approval for creation of new offices of Senior Deputy 

Accountant General (S -r. DAG) / Deputy Accountant General (DAG) (Audit 
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& Accotmts) in Mizoram and Arunachal Pradesh from 01-04-2006. It was 

further stated that Notification for creation of the new offices for "zoram. 

and Arunachal Pradesh would be issued from the Director General (Audit) 

Wing of the office of the Comptroller and Auditor General of India. The 

above decision of the Comptroller and Auditor General of India had been 

reflected in the letter dated 27-02-2006 of the office Comptroller and Auditor 

General of India issued by the Principal Director (Staff) and sent to the 

~Principal Accountant General (,Audit), Meghalaya, etc., Shillong. Vide the 

said letter dated 27-02-2006, it was requested that the proposal for separation 

of Group 'C' &'D' cadres for the above offices, that is, Principal Accountant 

General (Audit), Meghalaya, etc., Shillong, proposed offices of the Senior 

Accountant General (Sr. DAG) / Deputy Accountant General (DAG) (Audit 

& Accounts) in Mizoram and Arunachal Pradesh and the office of the 

Accountant General (Audit), Assam, Guwahati may be sent to the said office 

for approval. It may be mentioned that the copies of the .aforesaid two letters 

dated 16-1.2-2005 and 27-02-2006 were furnished to the Civil Audit 

Association (Category - 111), O/o The Principal Accountant General (Audit), 

Meghalaya, Arunachal Pradesh and Mizoram, Shillong - 793001, an 

association of persons formed by the Category - III employees serving in the 

office of the Principal Accountant General (Audit), Meghalaya, Arunachal 

Pradesh and Mizoram, on request on 20-03-2006. 

4.9. That it is stated that pursuant to the aforesaid decision of proposal for 

separation of the combined Group 'C' and 'D' cadres of Audit offices at 

Shillong and Guwahati and for creation of the new offices for Mizoram and 

Arunachal Pradesh, the office of the Principal Accountant General (Audit), 

Meghalaya, Arunachal Pradesh and Mizoram,-Shillong has issued a Circular 

being Circular No. Estt. - 1/ Audit/ 10-93/ 4502 dated 06-03-2006 in respect 

of separation of Common Group 'C' and'D' cadre between Meghalaya and 

Assam offices. 

A copy of the aforesaid Circular dated 06-03- 

2006 is annexed herewith and marked as 

"Annexure  - 1" 
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4.10. That it is stated that the said Circular has intimated that the- separation of 

the common cadre Group 'C' and 'D' cadres in the office of the P iincipal 

Accountant General (Audit), Assam, Guwahati and the Principal Accountant 

General (Audit), Meghalaya, Arunachal Pradesh and Mizoram, Shillong was 

under active consideration. Along with the said separation, the offices of the 

Accountant General (Audit), Arunachal Pradesh and Accountant General 

(Audit), Mizoram would also be set up. The offices of the Accountant 

General (Audit), Arunachal Pradesh and Accountant General (Awdit), 

Mizoram would however continue to function from Shillong till such time 

that office space and staff quarters are made available in Itanagar and 

Aizawal respectively. 

The Circular further states that as enough officials might not be 

available in all the cadres who would opt for the office of (1) Plincipal 

Accountant General (Audit), Assam at Guwahati, (2) Principal Accountant 

General (Audit), Meghalaya at Shillong, (3) Principal Accountant General 

(Audit), Arunachal Pradesh at Shillong / Itanagar, and (4) Principal 

Accountant General (Audit), Mizoram at Shillong / Aizawl, each official in 

the Group 'C' and Group 'D' cadres besides indicating an option in the 

"Option Form ', for choice for posting would also be required to indicate an 

option to go on deputation to the offices of: — 

Principal Accountant General (Audit), Arunachal Pradesh, Shillong 

Itanagar, 

Principal Accountant General (Audit), Mizoram, Shillong / Aizawl, 
f 

Principal Accountant General (Audit), Assam, Guwahati, 

Principal Accountant General (Audit), Meghalaya, Shillong, 

In order of preference. 

It is stated that the officials who are finally allocated to the office of 

their choice would not be paid any dep -utation allowance. On the other hand, 

the officials who are finally allocated to one office, but are temporarily 

allocated to another office would not be paid deputation allowance when 
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working in the same station. However, if the deputation involves a change of 

station, deputation allowance would be paid from the date the station is 

changed as per rules. 

The Circular further directed that each official is required to 

exercise his / her option in the "Option Form" to'be supplied to him / her by 

-the Administrative Section by 10/04/2006. It was.further informed that if 

any official fails to exercise his / her option as indicated above by this date, 

the cadre controller will allocate such official permanently to either the office 

of the Principal Accountant General (Audit), Meghalaya at Shillong or 

Principal Accountant General (Audit), Assam at Guwahati or Principal 

Accountant General (Audit), Arunachal Pradesh at ShMong / Itanagar or 

Principal Accountant General (Audit), Mizoram at Shillong / Aizawl. It is 

clearly stated in the Circular dated 06-03-2006 that the Option once exrcised 

will be final. 

4.11. That pursuant to the said Circular dated 06-03-2006, all the employees of 

the Group 'C' and T' cadres including the applicants had been supplied 

with the Option Form as stat ed in the Circular. An employee is to fill in the 

Clause 7 of the option form by opting a particular office out of the 4 (four) 

offices as mentioned in the Circular ~ two of which are proposed to be set up 

in Itanagar, Arunachal Pradesh and Aizawal, Mizoram respectively. In 

exercising the option, the employee has to undertake that the option 

exercised will be final and in no case what so ever it wouldbe changed. 

4.12. That it is stated that in Clause 8 of the Option Form, the employee has to 

indicate the four offices in the order of preference. The said clause is required 

to be filled in case the employee is not initially allocated at the first instance 

to the office of his first option exercised above under Clause 7 for want of 

vacancy, he / she may, till such time helshe is finally allocated to the said 

office, be allocated to one of the other offices in the order of preference. 

A copy of the Option Form is annexed 

herewith and marked as "Annexure  -  2" 
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4.13. That it is stated that on receiving the said Circular dated 06-03-2006, the 

applicants though their Association expressed their reservations about the 

modalities regarding separation and option to be exercised before the 

authority concerned- Thereafter, a meeting was held on 20-03-2006 in the 

office chamber of the Pnncipal Accountant General (Audit), Meghalaya, 

Arunachal Pradesh and Mizoram, Shillong with the representatives of the 

Association. In the said meeting, the representatives of the Association 

expressed their deep resentment over the manner as regards separation of 

Group 'C' and 'D' cadres and the manner in which the options were called 

for by issuing the Circular dated 06-03-2006 without taking the employees 

including the Association into confidence as the views of the Association was 

not taken before issue of the Circular dated 06-03-2006. The Association 

further requested the authority to discuss with them regarding the policy for 

manning the staff in the proposed offices before finalizing the same. The 

respondent No. 3 expressed that clue to paucity of time the Association's 

view could not be taken in advance before issue of Circular calling options. 

But the respondent No. 3 regretted his inability towithdraw the Cimular and 

appraised the Association that the modalities would be finalized only when 

-

options were received. 

4.14. That it is stated that on 23-03-2006, the Civil Audit on behalf its members, 

vide its letter bearing No. CAA/Pr. AG/ 2005-06/9 wrote to the respondent 

No. 3 requested him to provide information to the Association on the 

following queries: — 

Whether in the instant case the cadre separation is being made between 

Assam and Meghalaya offices only or the cadres are also separated for 

Mizoram and Arunachal Pradesh offices ? 

Whether the staff will be sent on deputation or tour basis along with 

terms,conditions and tenure of such posting ? 

Rate of deputation allowance, if sent on deputation ? 

Whether staff quarters will be provided ? 
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Security, education, health and communication facilities proposed for the 

staff ? 

State wise sanctioned strength and men-in-position (PIP) of Group C and 

D cadres of all four states ? 

A copy of the said letter and No. CAA/Pr. 

AG/ 2005-06/9 dated 23-03-2006 are annexed 

herewith and marked as "Annexure - Y'. 

4.15. That in response to the aforesaid letter dated 23-03-2007, the respondents 

replied vide its letter bearing No. Estt. I/ Audit/ 5-6/ Associationl 2005- 

2006/ 13 signed on 28-03-2007 furnishing the following information: - 

Separation of cadres of Groups 'C' and 'D' are being made for all four 

offices i.e. O/o the Pr. A.G. (Audit), Assam / Meghalaya, Olo the A.G. 

Arunachal Pradesh and Tvhzoram. 

The modalities will be decided on receipts of options exercised by the 

officials concerned with the approval by the Head Quarters Offke. 

If the staff is sent on deputation, all will be provided deputation 

allowance as per existing Rules and Orders of the Government of India 

from time to time. 

The staff quarters will be provided to the officials. 

The proposed shifting of offices will be in the capitals of Arunachal 

Pradesh and A&zoram. No separate security for the staff will -be required 

there. As regards, Education, Health and Communication, sufficient 

infrastructure are available in the aforesaid places. 

Sanctioned strength and men-on-roll for each office has been calculated 

on the basis of Staff proposal and already fuirdshed to the Head Quarters 

Office for their approval. The same will be intimated as and when 

approved by them. 
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Along with the copy of the said letter, the proposal submitted to Head 

Q uarters regarding staff requirements in the said officeswas enclosed- 

A copy of. the said letter and No. Estt. I/ 

Audit/ 5-6/ Association/ 2005-22006/ 13 

signed on 28-03-2007 are annexed herewith 

and marked as "Annexure  - 47. 

4.16. That it is stated that as per the proposal, the proposed sanctioned 

strength, existing sanctioned strength and Men-m-position as on 01-03-2006 

for the three offices of the Principal Accountant General (Audit), Meghalaya, 

Accountant General (Audit), Arunachal Pradesh and Accountant General 

(Audit), Mizoram were indicated as below: - 

Category of 
Posts 

Proposed Sanctioned Strength Existing 
Sanctioned 
Strength 

Men-in-position as 
on 01-03-2006 

Meghalaya  A.P. Mizoram 

Senior Auditor 142 106 83 175 155 

Auditor 35 27 21 42 11 

Clerks 14 11 .  9 27 7 

Record Keeper  
~
4  3  6 

It is worthwhile to mention that the proposed sanctioned strength have been 

based on the worlkloads of the said three states. 

4.17. That it is stated that aggrieved by the non-furnishing of information as 

regards the office of the Principal Accountant General (Audit), Assam, 

Guwahati~ the applicants' through its Association had requested the 

respondents vide its letter No. CAA/ Pr/ AG/ 2005-2006/ 10 dated 30-03- 

2006 to provide information as regards the following: - 

(1) Sanctioned strength and Men-in-Position in respect of the Group C and D 

of the office of the Principal Accountant General (Audit), Assam, 

Guwahati, without which it has become difficult to tale a decision on the 
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subject of separation of Group C and D cadres: between Meghalaya and 

Assam offices. 

(2) Whether any revised sanctioned strength in respect of Assam office has 

also been proposed to the Head. Quarters for approval. If so, the 

Association has requested the respondents to furrdsh a copy of the said 

proposaL. 

It was further requested that as a fresh proposal for sanctioned strength for 

the concerned offices had been sent to the Head Quarters office for approval, 

the separation of cadres may be kept in abeyance. 

A copy of the said letter and No. CAA/ Pr/ 

AG/ 2005-2006/ 10 dated 3(~-03-2006 is 

annexed herewith and marked as "Annexure  - 

511 . 

4.18. That in reply to the letter dated 30-03-2006, the respondents had 

furnished the information vide its letter No. Estt. I/ Audit/ 5-6/ 

Association/ 2005-2006 dated 04-04-2006 as regards the Sanctioned Strength 

and Men-in-Position in respect of Group C and D cadres in respect of the 

office of the Principal Accountant General (Audit), Assam, Guwahati. But the 

respondents had refrained to divulge the information regarding any revised 

sanctioned strength proposal in respect of Assam office stating that the same 

was irrelevant and being dealt with by the Assam office separately. 

The existing sanctioned strength and Men-in-Position as on 01-03-2006 for 

the office of the Principal Accountant General (Audit), Assam, Guwahati was 

as under: - 

CategoryofPosts ExistingSanctioned 
Strength 

Men-in-positionason 
01-03-2006 

Vacancy 

Senior Auditor 314 253 -61 

Auditor 61 15 -46 

Clerks 38 7 -31 

Record Keeper 4 3 -1 
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Thus, it is clear that there were 61 Nos. and 46 Nos. of vacancies in the posts 

of Senior Auditors and Auditors in the office of the Principal Accountant 

General (Audit), Assam, Gnwahati on 01-03-2006. Similarly, there were 31 

Nos. of vacant posts of Clerks and 1 No. of vacancy in Record Keeper. 

A copy of the said letter No. Estt. I/ Audit/ 5-6f 
n 

Associatimf 2005-2006 dated 04-04-2006 is 

annexed herewith and marked as "Annexuxe - 

C. 

4.19. That it is stated that in the meantime, the respondents had furnished vide 

its letter dated 27-03-2006 to the Association the Headquarters Notification 

No. 64-Audit/ M7C/ -9 08-1997/ Notification/ 01 and No. 66-Audit/ 1V17C/ 

208-1997/ Notification/ 02 dated 14-03-2006 whereby the respondents had 

decided to create independent offices of the Accountant General (Audit), 

Arunachal Pradesh and Accountant General (Audit), Mizoram with effect 

from 01-04-2006. 

4.20. That it is respectfu.11y stated that the respondent had all on a sudden, 

issued an Order bearing No. Estt. I/ Order No. 24 dated 09-06-2006 wherein 

it had stated that consequent upon the separation of Group 'C' and 'D' 

cadres of the office of the Principal Acco -uritant General (Audit), Assam, 

Guv,rahati and the Pnncipal Accountant General (Audit), Meghalaya, 

Shillong into the office of the Principal Accountant General (Audit), Assam, 

Guwahati; office of the Principal Accountant General (Audit), Meghalaya, 

Shillong; office of the Principal Accountant General (Audit), Arunaclval 

Pradesh, Itanagar, office of the Principal Accountant General (Audit), 

Mizora Aizawal, the officialshad been placed on deputation to the deficit 

offices on the basis of seniority / options and the lists had been prepared on 

that basis. It was further stated that the officials who were presently on 

deputation to other offices would be posted on their repatriation to the 

offices to which they are permanently allocated as per their seniority and 

option exercised by them. It further stated that if no vacancy is available in 
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such .  office on the date of repatriation, the. junior most person in the 

concerned cadre in that office would be sent on deputation to deficit offices. 

,A copy of the said Order bearing No. Estt. I/ 

Order No. 24 dated 09-06-2006 along with the 

enclosures are annexed herewith and marked 

as "Annexure - 7' 

4.21. That pursuant to the aforesaid Order dated 09-06-2006, the respondents 

had issued another Order bearing No. Estt. I/ Order No. 27 dated 2M6-2006 

making some correction by way incorporation of few names in the Annexure 

- V and Annexure - VI of the Order bearing No. Estt. I/ Order No. 24 dated 

09-06-2006. 

4.22. That it is stated that immediately on receipt of the Order dated 09-06- 

2006, the applicants though their Association vide letter dated 16-06-2006 

had requested the respondents to furnish certain clarification / modification. 

The Association, inter-alia, had sought information / clarification in respect 

of the following: - 

the criteria followed for allocation on deputation to the concerned offices. -  

the period of deputation to the other Accountant General offices; 

A copy of the said letter, dated 16-06-2006 is 

annexed herewith and marked as "Annexure - 

M 

4.23. That it is respectfully stated that the respondents until this date have not 

sent the clarification on the points as had been sought for by -the applicants in 

their letter dated 16-06- .2006 but always assuring them to provide the clear 

information. This action of proceeding in an hush-hush manner on the part 

of the respondents in the entire matter of alloca -Uon, deputation, etc. which 
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has cumulative effect on the service as well as in the family lives of the 

applicants' is arbitrary, illegal and unjustified. 

4.24. That it is respectfully stated that aggrieved by the aforesaid Order dated 

- 09-06-2006, the applicants' through their Association had submitted a 

Representation dated 07-08-2006 to the respondents No. ,  2 through the 

respondents No. 3 after adoption of resolution in their meeting on 31-07- 

2006. In the representation, the Association of which the applicants are 

members, inter-alia, requested the respondents that the entire matteris to be 

considered reasonably and sympathetically. The period of deputation, both 

minimwn and maximum, should be specified and if at all necessary, staff 

may be transferred to the other offices only after construction of the office 

building and suitable staff quarters. 

A copy of the said representation dated 07-08- 

2006 is annexed herewith and marked as 

"Annexure  —  T'. 

4.25. That it is stated that when the applicants' after raising their genuine 

grievances and seeking clarifications tluoughtheir Association, namely, Civil 

Audit Association (Category - III) from the respondents were awaiting 

positive action, all on a sudden had passed an Office Order bearing No. Estt. 

I/ Audit / 78 dated 06-07-2007 came to be issued issued under the hand of 

the Sr. Deputy Accountant General (Administration) of the office of the 

respondent No. 3 whereby the respondents has published a List of 44 (forty-

four) officers and staff and stated that the said 44 (forty-four) officers and 

staff stand relieved of their duties from the office of the Principal Accountant 

General (Audit), Meghalaya, Shillong with effect from 09-07-2006 (F.N) and 

are to report to the office of the Accountant General (Audit), IN&zo -ram, 

Aizwal. It is stated that the applicants names' appeared from serial No. 16 to 

42 and 44. 

111~) 
10 
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A copy of the said Order bearing No. Estt. I/ 

Audit / 79 dated 06-07-2007 are annexed 

herewith and marked as "Annexure -  VY' 

4.26. That it is stated and submitted that vide its Order dated 09-06-2006, the 

respondents had stated in dear terms that the sep aration of Group 'C' and 

a'& cadres of the office of the Principal Accountant General (Audit), Assam, 

Guwahati and the Principal Accountant General (Audit), Meghalaya, 

Shillong had been made for the offices of the Principal Accountant General 

(Audit), Assam, Guwahati; the Principal Accountant General (Audit), 

Meghalaya, Shillong; the Principal Accountant General (Audit), Arunachal 

Pradesh, Itanagar and the Principal Accountant General (Audit), Mizoram, 

Aizawal, but while passing while selecting and preparing the list of 

employees for the purpose of deputation, the respondents had taken only 

the employees of the Meghalaya office into consideration- The aforesaid 

exercise had not affected the office of the Principal Accountant General 

(Audit), Assam, Guwahati in any manner whatsoever which is arbitrary and 

unjustified. 

4.27. That it is stated and submitted that the aforesaid exercise to 'relieve' the 

applicants has been undertaken by the respondents at their whims and 

caprice without any reasonable basis. It is stated that the sanctioned strength 

of employees is far more than the employees manning the posts in the 

establishments in Meghalaya office and, as such, the applicants could have 

been easily accommodated- For example, the sanctioned strength of Senior 

Auditor is 175 whereas the employees manning the said posts as on 01-03- 

2006 was 155 which means that there were shortfalls of 20 employees as on 

that date. Interesting while furnishing the proposal by the respondent No. 3 

as regards the existing sanctioned strength and men-in-position for the 

offices, -the respondent No. 3 had furnished information only regarding the 

three offices of the Principal Accountant General (Audit), Meghalaya, 

Accountant General (Audit), Arunachal Pradesh and Accountant General 

(Audit), Mizoram leaving out the office of the Principal Accountant General 

(Audit), Assam at GuwahatL It is pertinent to mention that the same 
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respondents have informed that the separation of cadres of Groups 'C' and 

'D' are being made for all four offices ie. Olo the Pr. A.G. (Audit), Assam / 

Meghalaya, O/o the A.G. Arunachal Pradesh and Mizoram. 

4.28. That it is respectfi:LUy stated that the lists prepared by the respondents as 

regards permanent allocation of the officials to the respective officials are 

- also faulty, defective, arbitrary and inconsistent with the earlier letter dated 

09-03-2006 inasmuch as the officials who had exercised option as regards the 

final allocation must be and bound to be placed in the List of persons who 

were allocated for that particular office. For example, any employee who had 

opted for Meghalaya office must and bound to be accommodated in the 

cadre separated for the Meghalaya office. In the instant case, the names of 

such employees are not found place in the list prepared by the respondents 

on the alleged purported ground that their positions in the seniority list do 

not merit inclusion in the cadre of employees in the office of theirchoice. For 

example, Smti Gita Dhar - the applicant No. 1 had opted for Meghalaya 

under Clause 7 of the option form and, as such, her name should have been 

there in Annexure - 11 of the Order dated 09-06-2006. But the said procedure 

was not adopted in preparing and publish the Lists. In that view of the 

matter, it is submitted that no effective separation of cadres had taken place 

until this date and as such, the impugned Order is liable to be set aside 

and/or be quashed. 

4.29. That it is stated that it is settled principle of law that no employee should 

be sent on deputation without his/her consent. But in the instant case, the 

respondents have sought to send the applicants and other persons to send on 

deputation without their consent. As suck impugned Order dated 06-07- 

2007 do not stand the scrutiny of law and is liable to be interfered with. 

4.30. That it is stated that the illegality and arbitrariness of the impugned order 

is more succinctly apparent on bare perusal of the Annexures - I to 

Annexure - VI of the administrative order dated 07-06-2006 and the 

Gradation List prepared by the respondents. For example, the applicant No. 

1 is at serial No. 249 of the Gradation List of Senior Auditors as on 01-03-2006 

whereas one Sri Bijoy Chetri is at serial No. 252 of the said list, making the 

~0 
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applicant No. 1 senior to said Sri Bijay Chetri. It appears that both the 

applicant No. 1 and sh Bijay Chetri had opted for Meghalaya. But while the 

applicant No. 1 had given Nfizoram as her 3-1  preference and Arunachal 

Pradesh as her 2-d preference, said Bijay Cheh-i had given Arunachal Pradesh 

* as Ids V preference. The respondents in stead of allocating the applicantNo. 

1 to the Arunachal Pradesh office being senior to said Bijay Chetri, had 

allocated Sri Bijay Chetri to Arunachal Pradesh on the basis of his 1 5,  
preference, thereby, totally giving go-bye to the seniozity and preference of 

the applicant No. 1. Similar examples are galore in the Annexures - I to 

Annexure - VI of the administrative order dated 07-06-2006. 

4.31. That it is stated that the impugned Order dated 06-07-2007 has not been 

served upon all the applicants and pursuant to the impugned order, the 

applicants have not handed over charges until this date and they are 

discharging their respective duties. 

5. GROUNDS FOR RELIEF WITH LEGALTROVISION: - 

5.1. For that the impugned Order dated 06-07-2007 (Aimexure - 10) is illegal, 

arbitrary and discriminatory inasmuch as the same do not conform to the 

manner and method provided in the circular dated 06-03-2006 (Annexure - 

1). The impugned Order having made -a mockery of the options exercised by 

the applicants as well as the administiative order contained in the circular 

dated 06-03-2006 is, therefore, illegal, bad and liable to be set aside and/or be 

quashed; 

5.2. For that the impugned Order dated 06-07-2007 (Annexure - 10) is illegal 

and arbitrary inasmuch as the applicants are sought to be posted out on 

deputation to the office of the Accountant General (Audit), lvhzorani, 

Aizawal at the whims and caprices of the respondents. The options exercised 

by the applicants have been ignoredin order to cause undue harassment and 

to suit the vested interests of the respondents concerned. On this ground 

alone, impugned Order dated .06-07-2007 is liable to be set aside and/or set 

aside; 
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5.3. For that the impugned Order dated 06-07-2007 is illegal and not 

sustainable in law inasmuch as the applicants having exercised their options 

for permanent allocation at the Principal Accountant General (Audit), 

Meghalaya, Shillong, could not have been legally shifted / posted out on 

deputation to any other office, particularly, to the office of the Accountant 

General (Audit), Mizoram, Aizawal, save and except the administrative 

necessity arising in terms of Clause 8 of the Option Form This vital aspect 

having been totally ignored from due consideration prior to the issuance of 

the impugned order dated 06-07-2007, renders the same as null. and void and 

non-est in law; 

5.4. For that the impugned Order dated 06-07-2007 is wholly illegal and 

arbitrary being contrary to the administrative order dated 06-03-2006 

(Annexure - 1) vis-a-vis the administrative order dated 09-06-2006 

(Annexure - 7) wherein in Annexure - H thereof the Sanctioned Strength ~ and,  

Person-in-Position (PIP) in respect of the office of the Principal Accountant 

General (Audit), Meghalaya, Shillong are concerned. The 'Option Form' 

(Annexure - 2) enclosed to the administrative order dated 06-03-2006 having, 

unequivocally, at Clause 8 thereof provided for deputation only in the event 

of want of vacancy at the office of first option, ie. final allocation, the 

impugned Order dated 06-07-2007 could not have been legally issued in 

violation of said Clause 9 thereof. To buttress the plea of illegality of 

impugned Order, the same also finds support from the administrative order 

dated 09-06-2006 (Annexure - 7) read with Annexure - H thereof where 

admittedly the Person-in-Position (PIP) has been shown to be less than the 

Sanctioned Strength in respect of Senior Auditors, Auditors, Clerks, etc, there 

being no case whatsoever of "want of vacancy " in terms of Clause 8 to the 

aforesaid administrative order dated 06-03-2006, therefore, the impugned 

Order dated 06-07-2007 has no legs to stand on, being wholly illegal and so 

passed without due application of mind. 

5.5. For that the impugned Order dated 06-07-2007 (Annexure - 10) is illegal, 

arbitrary and void as the same has been passed by ignoring the options so 

exercised and inter-se seniority .  of the applicants. A bare perusal and 
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comparative assessment of Annexure - V and Annexure - VI to the aforesaid 

administrative order dated 09-06-2006 (Annexure - 7) read with the 

concerned Gradation List will go to show that options and seniority has not 

been maintained in posting out employees serving at the office of the 

Principal Accountant General (Audit), Meghalay, Shillong in order of 

preference exercised. The said illegal action in posting out employees on pick 

and choose basis and/or without any reasonable basis renders the impugned 

Order dated 06-07-2007 as null and void and non-est in law; 

5.6. For that the impugned Order dated 06-07-2007 (Annexure - 10) is illegal 

and arbitrary inasmuch as by a stroke of pen the applicants are sought to be 

driven out from the hearth and home to an unknown place where no 

arrangement whomsoever has been made for accommodation, security, etc. 

andivithout specif),ing the tenure of the deputation period The impugned 

Order having been passed contrary to the aforesaid administrative orders 

dated 06-03-2006 and 09-06-2006 and also without considering the human 

factor, renders the same as illegal and non-ext in law; 

5.7. For that the impugned Order dated 06-07-2007 is passed in total non 

application of n-dnd and total disregard to the law of the land is apparent 

from the fact that the respondents vide the impugned Order dated 06-07- 

2007 have sought to send the applicant No. 1 to the office of her third choice, 

that is, Alizoram. in terms of Annexure - III to the administrative order dated 

097 136-2006 on deputation whereas the date of' superannuation of the 

applicant No. 1 from service is 30-11-2006, 

5.8. For that the impugned Order seeking to relieve the applicants giving no 

tune to the applicants in total impunity to human considerations in that it 

was middle of the academic session and there being no staff quarters in 

Nfizoram. As such, the impugned Order is liable to be interfered with. 

5.9. For that in the instant case, no opportunity of whatsoever nature, has 

been given to the applicants prior to passing of the impugned Orders and as 

such, the same is violative of the principles of natural justice and the same 

has caused immense prejudice to the applicants; 
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5.10. For that the impugned Order dated 06-07-2007 is contrary to the 

principle of promissory estoppel in that the respondents having promised by 

the administrative order dated 06-03-2006 to provide permanent allocation at 

the office of their first choice and to send on deputation only in the event of 

want of vacancy at the office of their first choice is now estopped from 

resiling from their promise after the applicants have acted on the 

administrative order dated 06-03-2006 and had dulyfully exercised their 

options in the 'Option Form' (Annexure - 2) enclosed in the administrative 

order dated 06-03-2006 (Annexure -1 ),In the instant case, the prondsed 

extended by the respondents vide the administrative order dated 06-03-2006 

was clear and unambiguous. 

5.11. for that all such representations of the applicants have failedto evoke any 

positive response from the respondents till date. The said action of the 

respondentsis violative of the applicants' right under Article 14 and 21 of the 

Constitution besides being violative of the principles of natural justice. 

Seeking appropriate remedy, the instant application is being filed by the 

petitioner. 

DETAILS OF REMEDIES EXHAUSTED: - 

That the applicants declare that they have exhausted all the remedies 

available to thein and there is no other efficacious and alternative remedy 

available to them. 

MATTERS NOT PREVIOUSLY FILED OR PENDING IN ANY OTHER 

COURT: - 

The applicants further declare that they have not filed previously any 

application, writ petition or suit regarding the grievance inrespect of whictLthis 

application is made before any other court or any other Bench of the Tribunal or 

any other authority nor any such application, writ petition or suit is pending 

before any of them. 
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S. RELIEF SOUGHT FOR.  — 

Unde'r the facts and circumstances stated above, the applicants most 

respectfully pray that the instant application be adn-ated, records be caRed for 

and after hearing parties, on the cause or causes that may be shown and on 

perusal of records, be grant the following reliefs to the applicants: - 

4 

8.1. To set aside and / or quash impugned Order bearing No. Estt. I/ Audit 

78 dated 06-07-2007 (Annexure - 10), whereby, the respondents have sought 

to relieve the applicants of their duties from the office of the Principal 

Accountant General (Audit), Meghalaya, Shillong with effect from 09-07- 

2007 (F/N), declaring the whole action of the respondents as illegal, bad, 

arbitrary and null and void; 

8.2. Any other relief / reliefs to which the applicants are entitled to under the 

facts and circumstances of the case and deemed fit and proper. 

8.3. Cost of the application. 

INTERIM RELIEF PRAYED FOR: 

In the interim pending disposal of this instant application, the applicants 

pray foran interim order staying / suspending the operation of the impugned 

Order bearing No. Estt. I/ Audit / 78 dated 06-07-2007 (Annexure - 10) be 

Pleased to pass such other order or orders so as to give adequate interim relief to 

the petitioner 

PARTICULARS OF THE I.P.O.: - 

1. I.P.O. No. 	: 34G 654889 

I  1- Date 	 07-07-2007 

3. Payable at 	Guwahati, Assam. 
I 

12. LIST OF ENCLOSURES:  - 

As,stated in the Index. 
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VERIFICATION 

1, Shri Baiar Kupar Lyngdoh Thabah, aged about .  40 years, S/o. (L) C.R. 

Diengdo-h, Resident of Lumpanng, Shillong, m the State of Meghalaya and 

Presently serving as the Senior Auditor, 0/ o..The Principal Accountant General 

(Audit), Meghalaya, Arunachal Pradesh and Mizoram, Shillong - 793001, 

Meghalaya, do hereby affin -n and verify that the statements madein' paragraphs 

1, 3, 3, 4.1, 4.3, 4.5, 4.6, 4.13, 4.23, 4.26, 4.27, 4.28, 4.29, 4.30, 4.31, 5, 6 and 7 are 

true to my knowledge and those made in paragraphs 4.2, 4.4, 4.7, 4.8, 4.9, 4.10, 

4.11, 4.12, 4.14, 4-15, 4.16, 4.17, 4.19, 4.19, 4.20, 4.21, 4.22, 4.24 and 4.25 are also 

ttue to my legal advice and the rest are my humble submissions before the 

Hon'ble Tribunal. I am the applicant No. 9 in the instant application and I have 

been duly authorized by the applicants Nos. I to 8 and 10 to 28 of the instant 

application and as such, I am fully competent to swear the affidavit for and on 

behalf of all the applicants. I have not suppressed any material facts of the case. 

And I sign this Verification on this the 1011,  day of July, 2007. 

4_4  1 
	L-4  -1-  - ~ k-~ v- o~~ I 

(Shri Baiar Kapar Lyngdoh Thabah) 

I ~ 



1~ 



MEGHALAYA, ARUNACHAI[~ __' 
01 ~ 'FHEPR. ACCOUNTANTGLINERAL (AUDIT), 

PRADE 	"1111,1-ONG-793001. S11 AND N11Z0 1 'ANI, ,S 

Mited: 06/03/2'006. 

S . il 1) 
. 	

1 ,  Collillioll G roup , C mid D' CadrC between Mcgholay'l 
Jed 	selmr - lilion o 

;111(1 Ass:1111 Offices. 

(; ~Icj rcs  i n  [Ile  of'fice of the P.T.-Accoulitaill and I) ,-[ , he Separation of (Ile co.111111011 Gi. C , 
t L,Ilt (jencral (Audit), Mcgh.alaya, ArLIMIC . 111:11 

General (Audit), Assaill, GLMAI ~IlUlti and Pr. , ACCOLIII 

Pradesh und MiZor,1111, Shilloll(I IS Urlder Ict ve 	Alono w th this, tile 0  I 'f Ce  o tile 
0 	 Mizorarn will also ACCOUntant General (Audit), Arunachal PI-Lidesh and Accountant General (Audit), 

-I'he offices ofthe Accountant General (Audit), Arunachal Pradesh and ACCOLIntant. General be Set Up. Shillong  till such tinle that office space and 
(Audit), Mizorall,  will however, continue to function t'l- 0111 

staff'qUarters are available 
. 
in Itanagar and Aizawl respectively. 

e_ 

As C1101-1 0 11 OlTiCialS Might not be avallable ill all the cadres who will opt for the office 
Ili - . ACCOL1111,211t General (Audit), Meghalaya at 

OF PA . , ~
\kxomitm-a GcnQ'j';,II (/\Lldit), N ~ s:mi, 

/\CcQjmWI'IL General 	AI'LIIl',1CIUIl Pradesh at Sl l illo ll,, ItaijagLir and Pr. Accountant 
..hiliom., Pr. 	 cl/ 

O j'f - c ', j l i ll tile Gr. C & Gr. D Cadres besides 
(!-\LldIt)j 1~,Ii7ol-ajlj jit Shliforig/Alzmv], cach 

i idik ~ ;iiiii '- nil Optlr)n Ill-1.11C OPTION FORM, 	
c l l() i ce 0 1: () j'fi ce 1 ,01. posting will also be required to 

Lo oo oil dCpLIWL1011 to tile Offit"S Of cate an 0pLIOIl 

1) Pr. ACCOLIIlLaIl( 
(icneral 	' (Audit), 
Arunachal Pradesh, 

2) Ili- . Account ,"It 
Guncl-A 	(Audit), 
Mizoram, 
siiiliong, 77717, ~ I VVI 

3) 	J~ r. 	A ~XOLIIIUII)t 
Cicricral 	(Audit), 
Assam GLIwahati 

4). 	Il i'. 	ly'~XOOJIUIIII 
Cieneral 	(Audit), 
Meghalaya,  Shillong 

Ili order of preference. 

Officials who are f-Inally allocated to the office of their choice will not be paid nay 

del)LItZItion aII0\VInCe- 
OFficials who are finally ,11loc:.ited to ()lie ol'ficc, but are ternpol'W'ily allocated to 

licl, wor j~ lll ,, i n  tile . sillile station, Howcver ~ if' 
Zlllot l lel . () I'I', C.e  W ill no [ b (: 	(ICI)LIL111011 111MV , 	\%' 	- 

\' Ill Ile p~j  d 	tile clate the st ~tLion 
[Ile deput"At loll Involves a cjj ~jjjge ol'staLlon, dCI)LIWt1011 ~IIIOWIIIICC 

Contcl P/2... 
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:2. 

N 
'()p cl -c jse. ljj.~ /lier option ill the  Of)""() 	F 	' N4 to 	L  o C x. 

, ,11 	'S 

	

Etch (41"Ci 	10-04-2006. 1  F 'a I I Y official f"Ills to exercise 

by the, Admillist"',10011 Sect '"  1))'  to III 	 al -ollcl .  wlil LilloCAC Such 01 ,11ciifl 

il ,  Mdlc ~ ltcd ~lbove 1)), 	CLIt";, the Cldlc Cot 	
Pr. AG (Audit) As ,,illll ,  

his/im ortl oil 	
t i, 	'Ili, AG (AII(IM, Mq,,1l;d;lyil, 'Sllilion ~) 01 	

(Audil) 	M 1 ,40 1 ~ I I 11, 
j 	

to C 	 m*-/l ( ;III  it  12, ~ jj 	A6 

\v ~ I I: I t I 	. 0I 	A G 	d 	r t. I I I ~ I C I I: I 	Shilh 

Hhe Option oli ~~C (fxcrciscd wdl bc 1 -11ml. 

Sd/- 

s l - .  j)eputy Accot"It'll"t 	(Adinji.) 

06/03/2006 

Nicillo No. Estt-1/Audit/1 
0-93/200'-S-06/4503-451 I. al

-V 'Iction to: A necess, 
Coll), rol,Nvarded tor i'1101*111-lt 011 AM 	 I 	I . 	

- 1- t  p&,y SW'I-C, Branch Audit Office, 33 

The Ely. Director, O/o. the Director G . 
crieral of Auc 1 , 	I 

BBD Gagh, Kolkata-700001. 	 la, Guwahatl_29- with the 

-J'he Pr. Accountant General (Audit), Assam, Maidaintgaon, Belto 
request to kindly obtain the option from all the Group 'C' and 'D' officials. 

I ( I-C), Shillong. With the request to kindly obtain th( 
-vile Sr. Deputy Accountant Genera, 	uding tile Officials who are oil Outsid( 

option from all tile Group 'C' and D' officials incl 	ccountant Goner3l (Aclaill., 
controf arid forward tile sarne to the DCpLlt , y A 

Audit Duty under Ills 	 Il oilo lot' rkhAllcr licceSSLIfy 
ofPr. ACCOL111tont Gelict;'I ("W(jit), 	

Slli 	
rcques t to 1~ jjjdiy obiain till 

I (C&-j ~JIN), Sj j iljolj ~~2, WiLh the 
-mimmi, (1ciler;i 	 who are oil OUts ' d HIC St. 1"I':puty ACC ~ 	

d 'U o t_fjCj ,,jjS iilClUdiM~' the Officials (Adwn. 
"III th e  C~ l'oup 	v_trd ille S,1111C lo 0w DupWy 

.Audit DLI',' ;  "LI)CL:1 .  I s G!)llti - ol ilm l  fc. 	
I 	fOf further necessary action. 

Oujjt ~jjj ~ 	 Mc6hill' 	S 11 " 10119  
o l , ftce ofl1 r. Acc 	 Shillono 
1-ile Secretary to the Pr. Accountant General (Audit), 

All Branch officers 

All SectiOl- s 
All Notice Boards 

Spare copy. 

3 

 
 

9. 

Est ,o 

n 



lqx 	 e__ 3a - 

.orrml  FORM 

N;1111C. 011 kill 

1 

 11 C-;lpiUll) 	.......................... 	........... 

loll 	.......... 

cl 1) 1011 
........................ 	 ...... 	 ...... 

I );0C of' 	
.......................... 

.................. 

I 

Y(Ill ;11 

evelli. Of Sepan- ilioll of' exisfilli) G01111110)l cadre foj' 91,M11) 'C' ~Jlld T ~ po'slj'; (ijlG1Lldil)L? '  

Audit & Accoulits Department located ill Shillong and supcivisors) of tile offices of ]nd 

S111-1/slilli/jAs ................................................................. 

lit General (Audil) ~ Meghilh'Ya 
et c.,  Silillolig/ Pr. AccountaPI 

tile O/o., Pr. Accoulita 

General (Audit), Assam, Majdanigaon, Behola, Guwahati as .............. 
I 

 ............... 

(designation), do bereby opt to be finally allocated to  t1le  office of the .  Pr. AG/AG/ 

IulONN illg full),  that this exercise O f  OPt'011 shall .  be  final 

and ill no case what so eve" it would be changed. 

case,  1 3111 1101.  illit I  al l y  .31, . ocated at tile fil*st instance to the of ice of lily 
filst Option 

Ill(:y, 	till SUCh tillie 	
tile snid 

of 

order of preference: 
office :  be alloc ~ltekl to t1l ";  1"o " O"" ' 	O"lic s ill tile  

Ojj jcc  01 ,  tile. Pr. AG/AG (Andit)... 

office of tile Pr. AG/AG (Audit) ............................................................... 

...... 	
............................................... 

7  ........ 

 Office of the Pr. AG/AG (Audit) 

 Offi ce of the Pr. AG/AG (Audit.) 	: ................................... 
	....... 

................................ 
	 . 	

.......................... 

(Signature) 

Name ......................... 
Date ........................ 

Station ..................... 
	 Designatiol.1 ........... 

O/o. the ........................ 

2. 

0. 

T 
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Civil Audit Association (Category - 111) 
0h) the.J.'rincip -A Accountant General (Audit), 
Me-hakiya, Arunachal Pradesh & Mizoram 

Shillong — 793 001 

No. CAA/Pr.AG/2005-06/9 	 Date: 23.03.2006 

TO 

The 11T. Accountant General (ALIdit), 
Meghalaya, Aninachal Pradesh &, Mizoram, 
Shillong. 

suh.lcci: 	Separation 01 , C0111111oll Glrolll) 'C" 011d 'D' Cadl'O IM"'Cell WldlaklYa and 
Assam 0111ces. 

Si1% 

1 1111 to I'Cl'el -  10 VOL11* letici ,  No. Fstt-]/ALI(lit/5-6/'-) 005706/4065 dawd 

21.3.2006 oil the subJect cited above and to request you to 1wiclly proVide the Association 

ill) 11w l'ollowill",  iII1 ,01 ,11wholl III collilecti011 With the e.wl -cise. ol'optioll. 

Whether, ill the instant case tile Cadre separation is being made bct-wcen-

Assam and Mqghalaya Offices only ol- tile cacil-es nrc  also separatc(l  for 

Mizoram and AnIllaChal Pradesh Offices. 

Whether (lie Stalf will be Sew oil deputation 01 ,  oil toill ,  basis alolig,  willi 

(CI'111S, COIlklitiOlIS Mid (011.11'e Ol'SUCh J)OS611 ~11 

Rate ol , deplit"Itioll '111owalice, if'sent Oil depUtat 

Whethel'S(aff(ILIZINCI -1, Will be J)I -OVided. 

SCCLII'ity ~ C(ILICati011, health 111(1 COMM Lill] Catl Oji 11 ac I 
i,  1

-ties proposed for tile 

s t a fl,. 



.- S)f - 

J 

6. 	State wise sanctioned streriStli jilld men-iii-position of Group C and D 

cadres of all four state.s. 

In addition to above, I also request YOU to make this Association 11 party 

while sclectingy the sites lor offlice as well as suiff quarters in N/lIzoram and AIIIIIaC11,11 

Prmlvsh. 

Yours faithfully 

N. Bliattachar-jec, 
President 
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Gram : AGAUDIT, 	3T;UUIT:Q -ZT 1;1_;~,Q-T U~ DTUF)74 TEM 

	

SHILLONG 	
_Q~a ~ , PM7-iM 7 793 001 

aT;r Tf."44ff Pri7~~ 

	

FAX 0364-223494 	OFFICE OFTH E 

	

PABX NO: 228861 	11 r. ACCOUNTANT GENERAL (AUDIT), 
MEGHALAYA, ARILINACHAL,11-RADESH AN] 

MIZORAM. SHILLONG-793001. 

No. Estt.I/Atidit/5-6/Associ.itioii/2005-2006/13 	Dated 	/03/2006. 

,
/To 

The President, 

Civil Audit Association (Category-111111), 
OfTice ol'the Pr. Accoun(ant General (Audit), 
Mcglialaya, Arunachal Pradesh & Mizoram, 
Sliillon ~-793001. 

Sub 	Separation of' common Group .  'C' and 'D' cadres between McghalaN 
and Assam. 

Sir, 

III inviting a rClcrCIICC to Y0LIr letter No. CAA/Pr. AG/2005-06/09 dated 23/03/06 oil ti 
above SUbJect, I arn to lorwarded herewith the pointwise information as sought for. 

I . 	Separation of cadres ol'GI -OLIPS 'C' and 'D' are being made Im all f lour oflices i.e. O/o. the Pr. A. ,  
(Audit), Assanl/Meglialaya, O/o. tile A.G. AI'Llilachal Pradesh and Mizoram. 

'/2. 	The modalities will be decided on receipts of options exercised by the officials concerned with d- 
approval by Headquarters Office. 

Refer to two(2) above. If stall' is sent oil deputation, all will be entitled to deputation allowance 
per existing Rules and orders ol'the Govt. ofindia issued I *rorn tinle to time. 

Yes, staff quarters will be provIdLd to the officials. 

Since, the proposed 811ifting of' offices will be III the capi(als of' AT & Mizoram no separat 
SCCLII'ity lbr the stall' will be W(JUired there. As regards HUCLI6011, Health and C01111111,11liCati0i 
S1.11116CIlt In fi'aStRld L1rc are available In tile albresaid places. 

-6. 	Sancti .oned-strength and men-on-roll lor each oll -ice has been calculated oil the basis of' Sta. 
Proposal and already furnished to FleadClUarICI -S Oillice Im -  their approval. The Same will b 

intimated as and when approved by thern. 

I lowever, a copy of' tile proposal SLibinitted .to I -Icadquartcr is enclosed. 

Pr. Accountant General has seen this. 

Yours faithFully, 

Enclo : As above. 

XQLZ 	
Sr. Deputy Accountant General (Adnin) 



Category of posts Proposed Sanctioned strength 
Existing sanctioned 

strength. 
Men-in-position as 

on 01.03.06 

Megh A. P. Mizo 

Sr. Audit Officer 26 22 18 20 24 

Audit Officer 7 6 4 8 4 
Asstt. Audit Officer 44 40 28 37 30 
Section Officer I 1 10 7 13 5 
Supervisors 3 2 2 4 0 

Assistant 

~Audl

Welfare 

Sr. Auditor 

.d, 

 tor 

142 106 83 175 155 
35 27 . 21 42 11 

—S—ntrgf~90 h-J6'1®R-0,ffl 
Sr.P.S 0 
P.S 0 

(c).Grade-I 2 2 2 1 1 
(d)  Grade  11 1 1 1 2 1 
(e) Grade 

 ,,  r 
1 1 	

1 1 1 
Clerks 14 11 9. 27 7 
Assft. Care Taker 1 1 1 1 01 
-H  160  PiRb' 	Fj`,r4Mj,' ~ 44! T 

Hindi Officer 0 
Sr. Hindi Translator 1 1 1 
Jr. Hindi Translator 3 0 
Hindi Typist 1 1 0 

(a)  S.G.  Record Keepers 
4 3 3 1 0 

(b)  Record Keepers 5 6 
Mj 	Ili- n' ROO 

Staff Car Driver. 

Sr. Gest. Operator. 0 
- - 	 - - - - - - - - - - 

0, 	4V 

(a) Duftries 4 3 2 5 7 
Jr. Gest. Operator 0 
Peon 10 8 6 14 9 

(d)  Sr. Peon 1 1 1 1 1 
(e) Watchrnen-curn-chowkiclar 6 6 6 6 4 
(f)  Chowkidar-curn-cook 1 1 1 0 
(g)  Safaiwala 4 3 3 4 4 
(h) waterman I I 

RP 
Sr. Data Managar 0 
Data Managar 0 
Data Processors 0 
Sr. Console 0 
Console Operators 3 2 2 0 

(f)  Data Entry 3 2 2 	1 0 
Total 329 263 208 	1 1 378, 273 

Office ofthe Pr. Accountant General (Audit), Meghalaya, Shillong, Accountant General (Audit), 
Arunachal Pradesh, Itanagar and Accountant General (Audit), Mizoram, Aizwal. 

Excluding Commercial 

Proposed Sanctioned Strengths are based on the work ~ load of the three states. 
2 posts of Sr.Ars. & 5 posts of Ars are kept in abeyance for C.O. & D.F.O. under Existing Sanctioned 

Strength. 
The fig ures are excluding Sr.A.O./A.0., A.A.O./S.O. of Commercial wing. 

C-s to bi 01M:~

- ' 

'klunachal Prad C 	Mizordn  

ShillunQ. 



~Civil Audit Association (Category - 
O/o the Principal Accountant General (Audit), 

Meghalaya, Arunachal Pradesh & Mizoram, 
Shillong — 793 001 

No. CAA/Pi-.AG/2005-06/10 	 Date: 30.03.2006 

-To 

The Pr. Accountant General (Audit), 
Meghalaya, Arunaclial Pradesli'& Mizoram, 
S11111011g. 

Subject: 	Separation of Cot 
I 
 imion Group 'C' and T' cadre between Meolialaya and 

Assam Offices. 

Sit - . 

I ain to reTer to Your letter No. Estt-I/Atidit/5-6/Associ ~itioil/2005-06/13 

dated Nil on the Subject cited above and to request you to kindly provide the Association 

with the following information in coruiection with the exercise of option. 

Sanctioned stren-fli and Man in Position in respect of Group C & D cadres 

of the 0/0 tli~ Pr. A.G. (Audit) Assam Without Which it has become 

difficult to take a decision on the subject cited above. In this connection 

the Minutes of mee(in- between this Association and tile then Pr. 

A.G.(Auclil) held on 16.05,2002 may please be relerred to. 

Whellier any revised sanctioned streng(b in respect of Assam office lias 

also been proposed to the Headquarters 1`6r approval. I I'so, a copy niay be 

furnished to the Association. 

~D 



CO 

As ~I Cresh revised propoul I'Ov sanctioned strength for the concerned 

offices has been sent to the HeadqUaftel'S office for approvalthe separation of cadres may 

please.be  kept in at) eyance till the approval is received Irom them. 

YOUrs faithfully 

S.1k  oudlitiri, 

Addl. General Secretary. 

I 



................. 

WrIls  lan 

Gram AGAUDIT, 

SHILLONG 

aw Ti-p) -C-Aff NlviTuT 

FAX: 036 11-223 ,194 

11ABX NIO: - 228861 

go 41-6-1-ij,  ~,s, -M5 a 	wzkff), 
3T-?, 0  1 FQ ci Wa ~ f LM 9TKARW -05T 
WM~&W, %Z~tM - 793 001 

OFFICE OF THE' 
Pr. ACCOUNTANT GENERAL (AUDIT), 

MEGHALAYA, ARUNACHAL PRADESI] ANI 
MIZORAM. SHILLONG - 793 001. 

~zi -zq'4 I 	 ft wl i as 
No. Estt.I/Atidit/5-6/Associ ,,itioii/2005-20.06/215 

	
Dated 	1/04/2006. 

To 

Sub :- 

Sir, 

The Pi-esident, 
Civil Audit Association (Category-111), 
Office of (lie Pr. Accountant General (Audit), 
Meglial-,iyi,Sliilloiig-793001. 

Separation of common Group 'C' and 'D' cadres. 

In inviting a rel'erence to the Association letter No. CAA/Pr. AG/2005-06/1' 

dated 30/03/06, 1 am directed to forward the pointwise information as so ught for. 

Sanction Strength and Men in Position in respect of Group 'C' & 'D' cadres as o. 

01-03-2006. in respect of office of the Pr. Accountant General (Audit), Assan -. 

Guwahati is enclosed. 

Not relevant as the revision sanctioned strength etc. of Assam Officeis dealt with b.  

that office. 

The separation of cadres can not be kept in abeyance and will proceed as scheduled. 

Yours faithfully, 

Enclo : As above. 

Estal 

WA- 



A N N E X U R E -11 
STATEMEN, T SHOWING THE SANCTIONED STRENGTH IN RESPECT OF OFFICE OF THE Pr. ACCOUNTANT 

GENERAL (AUDIT), ASSAM, GUWAHATI AS ON 01-03-2006 

S1. 
No 

APFitegory; of posts r Sanctioned Strength Men-in-positive Vacancy 

1. Sr. Audit Officer  42 47 5 
2. Audit Officer  9 4 -5 
3. Asstt. Audit Officer  11") 84 -9 
4. Section Officer  17 13 -4 
5. Supervisors  4 0 -4 
6. Welfare Assistant 0 0 0 
7. Sr. Auditor  314  253 -61 
8. Auditor  61  15 -46 ,  

Stenographer 
9. (a) Sr.P.S  0 
10. (b) P. S  0  0  0 
11. (c) Grade I  A 0 
12.  (d) Grade 11  2 0  -2 
13. (e) Grade Ill  2 0 .-2 
14. Clerks  38  7  -31 
15. Asstt. Care Taker  0  0 0 

Hindi Posts 
16. (a) Hindi Officer  1 0  -1 
17. (b) Sr. Hindi Translator  1 0  -1 
18. (c) Jr. Hindi Translator  3 0 -3 
19. (d) Hindi Typist  1 0 
20. (a) S.G. Record Keepers.  2 
21. (b) Record Keepers  4  3 

Misellaneous Posts 
22. (a) Care taker 0 
23. (a) Staff Car Driver.  0 1 
24. 1(b) Sr. Gest. Operator.  0  0.  0 

JGroup 'D , :: 	osts.','.. P 
25. 1 Duftries  8  4 -4 
26. Jr. Gest. Operator  1 0 -1 
27. Peon  17 14  -3 
28.  Sr Peon  0  0 0 
29. Watchmen-cum- chowkidar  4 3  -1 
30. Chowkidar-cum -cook  1 0 -1 
31. Safaiwala  2 2 0 
32. waterman,  0 0  0 

680 455  195 

t Lq-j k 



OFFICE OF THE 
PR. ACCOUNTANT GENERAL (AUDIT), 

MEGIIALAYA, ARUNACHAL PRADESK AND 
MIZORAM. SHILLONG-793001 

No Estt.I/Ord.er No. 24 	 Dated: 9"' Juric, 2006 

Consequent upon the separation of Group 'C' and '13' Cadres of the office of the 

Pr. Accountant General (Audit), Assain, GUwahati and Pr. Accountant Genei-al (Audit), 

Meghalaya, Arunachal Pradesh and Mizoram, Shillong into the office of the I'j - . Accountant 

General (Audit),  Assam, Guwahati, office of the Pr. Accountant Gencrit (Audit), 

Meghalaya, Shillong, office of the Accountant Gencral (Audit), Arunaclia ~ Pradesh, 

Itanagar and office of the Accountant General (Audit), Mizoram, Aizawl, tho 1`61lowing 

Sr. llindl Yranslators/Sr. AUditors/Steilographer Grade-I MI/AUditors/derks' .Staff Car 

Di- ivei -,s/S.G.I~.Ks/l~.Ks/DLIftries/Sr. I"eoiis/Peofis/Cliowkiclars/Wtteriii ~iti/Sal ~tiwal ~is are placed 

perniallently ill the offices as shown ill Annexures-1, 11, 111 and IV. 

Lists showing the names ofthe officials placed Oil depUtatiOn to the deficit offices 

oil tile basis of seniority/options are shown it) Annexures-V & VI. 

The placement of the officials permanently or oil deputation basis in tile. separated 

offices will be with ef1ect from 09/06/2006. 

On permanent allocation to the offices of the Pr. Accountant General (Audit), 

Assam, GlAwahati, office of the Pr. Accountant General (Audit), Shillong, office of the 

Accountant ~eileral (Audit), Arunachal Pradesh, Itailagar and office of the Acc 
I 
 ountant General 

(Audit), Mizoram, Aizawl, the officials will sever all links with the common cadre and will have 

no connection with other of~ces of the Pr. Accountants General/Acco untai its Gerie.. -al (Audit). 

They will be liable to perform all duties and functions connected with audit including assigninent 

to peripatetic ,  audit parties of the office to which they have been allocated. '1 7hey are also liable 

to be lr ~ mslerred to Branch/Zojial offices already iii exis tence or to be formed in fUtUre and 

allywherc withill the State NVIlere they are pci -maiwiffly allocated/placed oil deputation. 

The'iofficials,who are presently Oil &pUtation to other offic'es will bt: posted on. 

their repatriat~on to the offices to which they Lire permanently allocated as per their Seniority and 
option exercised by them. If no vacancy is available ill Such OfflIce oil the date o frepai riation, the 

junior most person, ill the concerned cadre in that office will be sent on'deputation to deficit 

offices. 

Contd. 2/- 



J, 

_---42- - 
:: 2 :: 

The inter-se seniority of' persons in the separated office will be shown in the 

grad.1tion list of' that office., The seniority of' the officials who will be on deputation to the deficit 

offices will be shown by the office for which .they have exercised their first option. 

Stl/- 

principal Accountant General. 

Mcnio No Estt.I/Audit/12-31/2006-07/963-~4 	Dated : 
91h June, 2006 

Copy forwarded for information and necessary action to:- 

The 11r. Accountant General (Audit), Assain, Maidanigaon, - WON, 
Guwahati. He is requested to release the officials who were placed on,deputation 

to other deficit offices. Since the office of the Accountant General (Audit), 
Arunachal Pradesh,

- 
 Itanagar and office of the Accountant G eneral (Audit), 

Mizoram, Aizawl is still functioning from this office, the officials may be asked 
to report to this office. 

The Principal Director (Staff), office ofthe Comptroller and Auditor General of 
India, 10, Bahadur Shah Zafar Marg, Indraprastha I -lead Post Office, 
New Dellil — I 10 00 1. 

Stt/- 

Principal Accountant General. 

Menio No Estt.I/Audit/12-31/2006-07/965-77 	Dated 91"  June, 2066 

Copy forwarded for information and necessary action to:- 

The Deputy Accountant General, office of the Accountant General (Audit), 
Mizoram, Aizawl. 

The Dy. Director, Office of the Director General of Audi 
I 
 t, P&T, S.W.T.C., 

Branch Audit Office, 33 B.B.D. Bagh South, Kolkata-700 001. 
The Secretary W the Pr. Accountant Gcneral (Audit), Shillong. 
The P.A.0. (Local) 

The Sr. Audit Officer/Record & Claim 
The Asstt Audit Officcr/Confidential Cell 

The Asstt. Audit Officcr/Rccord 

The Assit. Audit Officer/13stt-11 

PersOnS Concerned [111 -OUgh Notice Board 

Budget/G.L. Group 

if. 	S.B./P.C. Group 
Posting Group 

Office Order Book 

Deputy Accountant General (Admn.) 



XX A N N E  X  1.1 R V- I 

oi -~ I"Icu'  OFTIJU.,  I  I R I NO VA L ACCO( INTA NTGENFAZA L  (At.) DIT),  ASSAM,  C.UWA I I ATI. 

M,I,OC/%TION 01 ,  SKNIOR AUDITORS (SANCTIONFI)  ST14M."I'll: 314; 	1 )  1 P: 	S? 

3. AllUkUl NMI' 
zl. Stiblins.  Ch. Sarkar 

Jltyashrcc Das 

.
6. chandalillil Sell 

 Rajalli 	Killilli 13111 ,111MI 

 chelli Ram Gogoi 

 Indreswar Bol -all 

I And Kumar Bartlah 

 SL'idlWl1,11sIlLl 	R1111j'Zill 	Dhill - 

 Uddlib Ch. Dulta 

 Pradip K1,1111ill -  Saikili 

 Girindra Nath Dcka 

 -afulli 	-a Saikia Il i 	Chandi 

 Satya Prasad Borah 

Sashindra Nath Choudliury 

is. Plianindra Chandra Goswaiiii 

 Gokul Chandra Komar 

 I-leramba Praslid Kakoli 

2 1 . Klmoendra Nalli Sarnia 

22. Deben Rli ibon gslihi . 
1-3. , chapol Kmimr I lax.m ika 
2:1. Mohini Nlloh ~m Deka 

2S. Mahoidra Milli 1 ~ liishva 

 Kamilli Kollia Shariml. 
 Girish Chandra Nita 

 Sckhar Das 

 Kamini K1,1111111 .  Sarnia 

 Digindri Das 

 Nagendna Cliandra Nath 

 Bhogeswar Panging 

 Ghana* Kama Doley 

 Kartma Kanta Lahlikar 

 Sublias Chandra Dd~ 

 Kalap.  Klimi Das 
 Debopriya Das, 

 Bibeklinancla Sell 

 Flaidar Ali 

 'Subodh Chandra Ghosh 

 13 -alendra Bastilliatarl 

 Dadhi Ram Das 

 Saiadliar Mudoi 

44, Sm -at Cliandro ChOLK111111 -Y 
4  5. KlIdgC11dra Milli Milila 

,16. Malicildra Noth [)cka 

47. Jallillojoy Blimulchal-ice 

is. Debasish Das 

-19. jibilli cliolldra Dulul 

5o. lin Chandra Rablia Sadh, 

 J agad ish.Cha ndra 'I'll I U War 
 Kumar Sankar Purkaylisilia 

 Ranatosh Chaki -abarty 

54, Bolin Bursaikili 

Slificlul Islani Barbimiya 



 
 
 
 
 
 

02. 

63. 
V 64 
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.70. 
 
 
 

711. 
75. 
76, 
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9 4. 
,)5. 
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101 
1 04 ~ 

 
 
 
 
 

1 10. 

1 12. 
1 13. 
I 14. 
I 1 1.). 
I 1 6. 
1 17. 

1 is. 

1 

Haladhar Das 

Bipul Chandra Lahakar 

Radlia Govinda Salla 
Niranjan Chandra Das 
I-Iridayanda i3oril 
Mallab Chandra Baishya 
Nal'CIILIIII ClIdIldl'a DOS 
Dilip Kumar Sarnia (1) 
Tainddill 
Dinesh Chandra Haloi 
11 radumnya Malakai ~ 

Nagendra Chandra Baishya 
Madhab Chandra Kako(i 
Bapan Chandra Kalita 
Puran Chandra Anichi 
Surendi -ii Nath Saikiii 
Dilip KlInial .  Sarnia (11) 
Rollilli Mushalial - i 
1j,abi Sankar Roy 
hitlildra Mollall ROY 
Sushil Sarnia 
Nani Gopal Saha 

Sambudli 
- 
a DaSgUj)(a 

Rabin Nandi 
Malloninjan Borah 
Sarbanailda Sarania 

ill - Lill S011OWal 
Nirmal Kumar Makikar 
Hem Kanta Gogoi 
I;tabin Chandra thishya 
Rabindra Pathak 
Harendra Nath Sartim 
Bikranki .it Mill .a. 
JO~elldra Nath Boro 
SUbliash Chandra Bliattachar.1cc 
Blitipendra Nalh I'allink 
Kamal Chandra Dutia 
SaIllorendra Narayan Deb 
Paid 10111 Dcko 
Dhill - Ifles.war Kcot 
Mileswar Deka Doloi 
Biblioli BIILISall 13113ttaChill-iCC 
James Min.1 
Sidlial -111a 1311allacrial. .ice 
Sajal Kulmir Sell 
Subodh Patil 
Sanchita MUklicijee 
Praftilla Narayan Das 
Anandil Chandra [)its 
ARIMI Chakrabarty 
BImpell.1 1atowal - i 
ARIII Chandra Sarma 
Anialendu Dcy 
Stijata Chakrabaj:ty 
Umakanta Hazarika 
Ranjit Hazarika 
Gandhirani Ile"Ll 
Shibani Choudhury 
Sushanta Kumar Purkayastha 
Nomal i~Aiandra DQka 
Solam Minior Simh 
Pill'all (21101IL11'a Sill'kal* (;It I)l - k-Sellt oll deplitalioll ill othel .  office) 
SOUIllitra Diis 
SLIChitra Ghosh 



.. ......... 

 Biman Sarkar 
 11  ra d i 1) DaS',LIl)NI (1) 
 I'dintu Mitra, 
 Sital Kumar Roy 
 Ashish KLAIII -111' (3111%1 
 Binlan Ranjan Das 

126... jaba Dey 
127. : , A~jay Balitiguna 

 Maya Blumachaijec Dliar 
 Anupama Chakrobarly 
 Dil)NI1IgSlILI ChOM111111'y 

I stj6has Chandra Das 
 mrinal Konli Sen 
 *Suren chondra Mili 
 RaJ 
 I-Likhloi i 

13 0. MilLd ChitkidbO11Y 
137. Md. llaz ~frat Ali 
138.. Bislumpacla 13hattacharjec 
139. Rupon Doiniari 
1 ,10.: RaJ Norayan Adhynpak 

 Mbashish senapali 
 Pranab Kumar Ra.jbotigshi 

1 ,13. Sw ~joy Sarkar 
 L. Haridas Singh 
 sandip Kwillill .  Das 
 Amitava MazuIliclar 

1 it 7. SLIRI.jil BIMMIChiffiCe 
148. T. apan l."LlIllar Dey 
149.. ARM KLImar Dey 
150. Ashim KLIIII',Il' GlIOSh 
15 1. Ajit Das 

 iyoti Rajkhowa Lamo 
 Bal- LI11 DCY 
 Madhabi Sen 
 Mridul Bayal ,  

Nino Das I , 56. 
157, Aniii Dos 

 jagadish Deka 
 Debabrolo Kaliw 
 Monoranjan Deka 
 Komi Dcb 
 131shim Gimpli 

163, manish Dey 
164. Md. Ral'ikuddin Ahmed 
165. . &IIIjiv 111, 11111m .  

 biswajil (illosli 
 Arup Kar 
 Jayanut Sarma (11) 

169- Subrata Biswas 
170. Shilla Bist 
17 1. Slllll ay KLIMM' 

 Debashish Dey 
 Pankaj Kumar (at prescil( oil del)"(;l 1 ioll) 

17 1t. Monomolian Deori 
 Oiplab KLIIIIIII -  &Illil ROY 
 Jagadish Ghosll 
 SuIllim Kharnmice 
 Sarba.jit Achaijee. 
 Sharmistlia B 1,11ttzich!"Jec 
 Thangtimming 
 ~Tapajit Dwta 

1 ~2. Bhaktikana Bliattachar.ice 
183. PI'Mlil) MIS GUlAd (11) 



0 

0 

46 

184. 	suvaJit DOI) (lit preselit oil deptitafioll) 

 Gopal Joshi 
 111drMli BIlattachaijee 

 Ajanta Alimcd 
 'unill" 11's Satikar K 

189, sNyapall KI. . Roy 

.
19(), mailoj Kr- Baishya 

 Swapan Mondal 
 Prakash Ch. Das 
 Ka. mini K". Das 
 11 inaki Bliattachal -jec 
 Deb DUIal Roy 
 Arindani.Dey 
 AriJit Sil'I'll 
 1~ allgesNyjll-i Hazarika Deka 
 'I'lijillillk SURMIll 

 Sanjay Lama 
 swliplill Das 

 I)I1,11-1111.0t Banik 

 BIlarat Cll;l Ildl, saikill 

 surend0i NaIll SolloNval 

 PIlLIICS\VlII'i Roy 
 111-asawlt Basak 

 SLIShil 	SLIII'lldillil 

 Bijit Ghosh 
209, Jzlyillitll GIl0 sIl ( 11 ) 

 tijananda Medok 

 G.M1111111 I'Mil 
 Namita Djis(Nath) 

 Swarkhisar 13,MUIIIll(lIl'i 

,214. Ilidytit Ki imar DOb 
215. p1lanin Brailiha 
-) 1 6. subilas 1 1 6dar 

217. Himallo"shil Dey 

 TEP111  ChUndra Deki 
 Dayal Singh Basmilatary 
 Kirtik KrAich 
 PIIIAI~Jlll Pl"Itilll Sill - Illil 
 11MILA Deka 	, 

 Mahendi -li Nath DOW 

 jogal Kistiol-e.'killitily 

 I(Lishal Gooll 
 piyjlIec Chlikra5lirly 
 Biblias Kil Dlis 

'1 2S. 1011lesh KI . , Singh 

229. Ravi SONY!' 
210.1 Debojit I)Lma Blialah 

 M',1111.1a Dt.litil Sarkar 
 malljll sollowal 

 SLIdIlir Ranjun Paid 
23 11. SOU'llit"ll BIlatuichal-jec 
235. Goplw Dlis 
230. Arglia 1~ 11111 B01'0 

 Pl'lldij) SillIll 
 Shyanial Kanti ROY 
 Rupak Malimill ,  
 RLIpik Maninidar 

2 ,11. Biren Bo"zill 
242, illpinta Kr. Das 

 Bijoy Chandra I-lazarika 

 , J,-idlb Chandra Pathak 

 JyOti ~ ll SlAl"Ill' 
 Ratmij it C110kidIlLil'y 

 Debashish Na.,,  



A  

	

NS. 	Aj 0),  Paul 
Arup Kr. Dhill' '0 

Kii -an Limbu 
Arup Kumar Shol - Illa 
Khagen*Snikia 

	

253, 	Naresh Chotri 
Pal'i'llill Basak 
Subrata Dutta 

	

256, 	RajL1111011i Baurall 
Bijon Sinim 
1 araknath Bust ,  

	

259., 	Rajib Dhar Choudhury 

	

260. 	Gal.11*111%U Ch. Das 

iSANCTIONED STIMNGTH 	1ILL-In ALLOCATION OF AUDITORS 

s/shri/siliti. 
L Madan Chandra Nadl.(11) (at 1) resent Oil deputation) 

2. SonaborDoley 
3, l'ill-111ZI 1)1'atill) BIML1111 
4. ilrahk 1"I'viniar Nandy (at 1)1*cscll( 011  dcPtItatioll) 

ffilg'~hala All IIaj)LI I'll' a 
SaJai Chandra Dey 
Maim Chakrabarty (It( present (M dcl ) ll ( atioll) 

k.shyalll KIIIIIal .  

11". Amar Babu (at present 01 1  del ) " (116011 ) 
1 ) . Sridlim .  Rau 
Scisat Lhotivulil 

I).  Md ~ Hamidur Ralimmill 
13. N11d. [ShlillUddin 
1,1. ijilli(lur lulianian 
15 Deel)ika I hiloi 

Mangsambaill.Rajeswar Mectei 
Rita Mishra (at premit oil deputation) 
Surajit Das 
Dilip Kuniar MUL1111dal' 
Sanjiy KLIII1al -  Sall 

ALLOCATION OF CLE  RKSf 'Yj 1 1ST.S (SANCTIONED  STRENgni  38 	NP: ON) 

I 	Ajit Chanda 
Indreswar Clutta 
Anirban MIMI 
Rabindra Prasad Siligh 
Rasliendra Das 
Gaullami Das 
Sri.iolli Rallil ROY 
Rabill Ch. Bow 



It CRAIM-1 & ALL 

s/shri/sInti 
Tapan 1,,,r. Chakrabafty, Stellogi-11plier Grade-1 	

I 

ALLOCATION OF STAFF.CAR  I)MVER. 

S/Shri/sInti 
Arnal Narzary 

ALLO 	)1? sit. IJINM TRNSLATOR 

NIL 

AULO 	OF S.G.RECORD KEEPER 

S/Slwi/Snlfi 
 Shri Gokul Chandra Basumaturi 

 Shri Ramesh Ch. Das 
 Chandra Kanta Das 

ALLOCA,rION  OF RECO  tD i(EE~ I ) Ell l  

-S/shri/S l" ti  
Shri Netra BahadUr 

 Slu -i N,agen Chandra Hazarika 

 Shri Dinesh Ch. Dellingia 

ALLOCATiON  OF  DUFTRI.ES 

s/shri/sInti 
I Pratap Chandra Kalita 

 pilip Kumar Kalita 

 Shri Amar Nath Roy 

 Shri Kheti Bliusan Dalu 

ALLO 'ATION OF PEON 

_S/Shri/S luti  
Ghana Kanta Kachari 

 Gojen Chandra Boro 

 Madanlal Baliniki 

 Dharanidhar Das 

Tarun Kr. Nath 

5 '  Suraj Deo Shah 

 Dhansh Barman 

 Tapan Chandra Kalita 

 Pani Rarn Basurnatary 

 Durgeswar Dutta 

 Krishna Prasad Sharnia 

 Bliarat Chandra Sarnia 

 Paban Das 

A  1,  1.,0  C  ATI 0 N 0 F CI 10  W  K _11) A  Its 

8/shri/sIll(i 
I Surendra ROY 

 Golok Chandra Baishya 

 Sunil Kalita 

AIWALA ALLOCATION OF SAFAIWA 

ush -ruslu ti  
Shri Mallosh Balmiki 

2. Shri Suresh Balmiki 



Richard B. Ryi ~jah 

I liramnoy Sen 
UtpalendU C11,111dit 

Amriteswar Sailda 
Shyamal Kr. 13hattachar ee (11) 
Delhi Grace Noi%plull 
Nirendra Kumar Chakrabarty 
Dayaram Joshi 
Ashutosh ChoudIRII -Y 
Nripendra Kr. Dey 
Ninnalendu Bliattacharjee 
Marchall Singh Nongsteng 
Uslianta Kumar Das 
MaSh(lUe AhmQd 
Hillol Sekhar Gupta 
Jogendra Ch. Das (11) 
Ajoy Kr. Das (11) 
Anup Kumar Gupta ClIOUdhUI-y 
Darnell Majaw 
Prabir Chakrabariy 
SUdhir Chandra Das 
IVIMIMICIUke Roy Lyngwa 
Rcdskilton Nongkynrih 
millir KLIIIIIII .  chaki 
Ranendla Dils 
Phresto Niangti 
Anitya Kr. SUklabaidya 
Jagadish Chandra Boral 
Parimal Chakrabarty 
Dhiren Sonowal 
h1gal I lazarika 
John wallong 
Spomen ThangkIiim 
Sanjit Kumar ChoudhUl'y 
Suranjan CJIOUdhury 
Dipak Kumar Bliattachailice 
Akon Chandra Saikia 
Lorendro Lyngkhoi - 
Sashi molian ROY 
Nitya Gopal Karmakar 
Luis K. Pyngrope 
Rabindra Nath Biswas 
Sanji( Purkayasdia 
SLIjit Kumar Nag 
Antipam Biswas 
PliStillit SOML111 
Ricky Myr(C-11 
Bijon Kan(i RoN 
KI"oshek D. Kliiewtam 
Debasish Bancerjee 
Venetia Dolly Maweie 
Anthony L. Thawbroi 
Ravindra Singh 
Arlessibun Rnmong 
Abliijit Das GUPtU 

I . 
2.' 
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ANNEXUIZE-11 

OFFICE OF THE PRINCIPAL ACCOUNTANTCENERAL (AUDIT), MEGHALAYA, SI -IILLONC 

ALLOCAI'IONOPSILNIOI ~ Alli)['I'(.)IZS(SANC'l ~IONPI,I)SI'IZENG -I'l-1. 7 ~ --; 11 11 1 : 62) 



,-- 15 6) --~- 

NgLoTelllniawi 	 UN 
Neelotpal Dutta CIlOUdhLl1 -y 
Supesh Manik Syieni 
Raymond V. Kharkongor 
Charles Dickson Syiemlieh 
Wanaition Resaw 
YuriWl Roy 
Sandipan ChOUdliury (at present oil deputation as ,  WeIrare Assistaiit, opted for 
mcghalaya, I" preference for deputatioo is Arunachal Pradesh) 
Omana Madliusudhanati (01)(ed t'oi-  Meghalaya, at present oil . deputation).- 
RU[likillltil Khowdrain (at present oil deputation, opted for Meghalaya) 	C-e 
Arindom Chatteijec (at present oil deputation, opled for Meghalaya) 

ALL,OCA'I'IONOI ~ AUI)1'1'01 ~S(S/S:18  PIP:5) 

Miriam Sylph Kharbyngngar 
Kliptus Shationg 
Lobcstar Wankhar 
Mehboob Kharkongor 
LaIML111110111i Thiete 

ALLOCATION OF  CLERKS/T.YPISTS (SANcriONED s,rIZENCTI-I  I I 	PlP: 02)) 

S/Shri/Sniti 
Bikash Kuniar Thapa 
Ibanylfa ftynjah 

ALLOCATION  OF STENOGRAPH Ell  CRADEA  &I I 

8/,Sll ri/S  lilt i 
SUdil) I(r. Das, Stenographer Graded I 

ALLOCATION OF STAIT  CAR DRIVER 

I 	Slu-i Dilip Kumar Mianal 

ALLOCATION OFS11. 11INDITHNSLATOR 

1. 	Shri Lam Kholun Sinite 

ALLOCATION OF  S.G.R  ECORD  KEEPER  - 

NIL -- 

ALLOCATION OF  RECORD KUPER 

S/Sill - i/Slilti 
Chetilian Pradhan 
Yogendra Prasad Singh 



- 51- 

ANNEXURE-111 

OFFICE OF THE ACCOUNTANT GENERAL (AUDIT), ARUNACHAL PRADESI-1, ITANACAR 

AI,LOCjk']'IONOI ~ SENIOIZAIJI)I'I'ORS(SAN(,"]'IONie,[)S'l-ill?,N (-'1'11: 56,; 

S/Shri/Smfi. 
Subrata Sen 
Bhuban Ch. Bania 
Stowell Manick Nongsiej 
Ranendra KUniar 13hattacharjee 
Slad Shigh Nong1dilaw 
Dipendra Kumar Ralut 
Pranesh Run.ian Chanda 

S. 	Dwipesh Ranjan Nancly 
9. 	Prabir Kulum .  Paul 

Porallic'sli Chancla 
Aninta 131MMIC11M"JeC 

AI,I,OCAI'IONOI ~ ALJI)I'I'OIZSJS/S: 14  11 11':4) 

Nil, 

ALLOCATION  OF CLERKS/TYPISTS (SANCTIONED STREN GTH:9  PIP:02)t 

NIL 

A LLOCATIONOFSTENOGRA PI I FACRADE-1 &  11 

-- NIL 

ALLOCA'riON  OF STAFF CAR  DRIVER 

-- NIL 

ALLOCATION  OVSR.  HINDI  TRNSLATOR 

NIL, -- 

ALLOCATION OF S.G.RECORD KEEPER 

I -- NIL, -- 

ALLOCATION  Ole  RECORD  KEEPER 

-- NIL 

ALLOCATION OF DUFTRIFS 

-- NIL 

ALLOCATION OF SENIOR PEON 

-- Nil, -- 





ANNEXURFAV 

OFFICE OF THE ACCOUNTANT GENERAL (AUDIT), MIZORAM, AIZAWL 

ALLOCAI'IONOFSENIOIZAUDI'1'011S(SANC'I'IONEI)S'ri~l~ NG'1'1-f:  44 

S/Shri/slllti. 
I 	R.K.Thathanga 

2. 	Razia Babi Gatpholi 

ALLOCATION OF  AUDITORS /S:10 Pll' -.2) 

S/Shri/Sinti. 
Hauzel Hauzakhuni 

ALLOCATION  OF  CLERKS/TYPISTS (SANCTIONE'D STIZENGTI-1:7 P[ P: 0 1) 

-- NIL 

A LLOCATION  0FSTP.-,NoC'RAPI I LeR  CRADE—I & 11 

-- NIL -- 

ALLOCATION  OF  STAFF  CAR DRIVER 

-- NIL -- 

ALLOCATION  OF  SIZ.  HINDI  TRNSLATOR 

-- NIL 

ALLOCATION OF S.G.RECORD  KEEPER 

-- NIL -- 

ALLOCATION  OF -RECORD KEEPER 

NIL 

ALLOCATION  OF  DIXTRIES 

-- NIL -- 

ALLOCATION OF SENIOR PEON 

NIL -- 

ALLOCATION  OF  PEON 

NIL 



N I L 

M,LOCATION OFWATFRMAN 

-- NII 

ALIA)CATION 61"..SAFAIWALAS 



-he 
ANNEXURE-V 	

. of (tic ACCOU 111,10 t 

The followilig W , i 
 . 
ici , 	are p1 ji Ceti Ou deptita(ioll to (lie Office als I 	is o f 01) (ion  exel-cised by theill 

(Atidit), Art"11,01,11 
Pradesh, Itallanagar oil the bits 

Sit. A  -Drr0 RS: -  
S/Sliri/Sill 	 ed -is per 2"d  preference) 

Ca 
. 
 ius D'souzu Lungdoll (0 1)( Ocl I'or Meghalaya' Iliac 

answett 	........... do ............. 
ladarnoll W, 	( ..... 

loophica Raplani; 	( ................ (10 
........... 	

2"d  pre Ferc lice) 
Helell Die'l9doll (01)(ed R ) " ryleglialaya, placed as Pu 	1 	17. f2- 

its per 2 praerence) 
Padam Lai SuDar (Opted t '01 -  McOlalaYa,  p laced 	1 

t ,or  Megilalaya, placed its per 2'" preference) 
Diessina Diengdoli (opted 

	

uclial (Opted for meglialaya, placed as Pei '  I 	rejerence) 

Rabin KLArnar R 	Me6ilalaya, placed as per 2" preference) 
Klimililynti Mawiong (opted fo r  

uttuill'I'llapa (opted for Meghalaya, placed its per I " Preference)  

an (opted for Meghalaya' 
placed as per I" preference)  - 

Krishna I) radli 	 ence) 
Sanjay Suklabaidya (opted 1,01. Meghalaya, 

placed - as Ile 
I 

 r I "  prellel 	, 

1 	2 pr  ' Ference)  
Bari Kupa"'mangkiliew (Opted for 

Meglialaya, 1) aced its per 	C; 

*(opted for Meg I'alaya, placed as per 
1 1'  preference) 

Manoj Khanduri 	
to ,. MeglIalaya, placed as per 2"'  pre rierence) 

jenny r)ingdoh (opted 	
-ellce) Hazell Sawiall (opted For Meghalaya' placed i's  pe'* 1"  prel"el  

. Megllaluya, placed us per I " . Preference) -Z . 	Sandalyne Khongwir (opted to ,  
iej (opted 1,01,  Meglialaya, placed as per 

I" preference) 2- 
Panora Novigs 	 j as per I "  preference) 	-S 
Phailin Thangkhiew (opted for mcglialaya, place (  

Bijoy Chetri (opted for Meghalaya, placed as per I "  preference) 

lkibiwla Kharniawplilang (opted for Meghalaya, placed as per 
I "  preference) 

y . a ,  placed ' as per I"  preference)  
Kanialesh Cliakrubarty (Opted i '0 1' MC91111111 	1 "  preference) 
Persara Mary Noligbri(opted I,,,. Meglialaya, placed as per

.  

Virginia py, . 
gl-ope (opted for Meghalaya, placed as per I"  Preterence)  2- 

individual Talang (opted 
IU, Meglialaya, placed as 

" 

per Im preference) 

Gordon Mark S. Kylijall ( ......... 
do ....... 	 -3,  

~jar , l'otlgper ( ....... do ...... I-lunlitillion 

Aqual-LIS Mathew 	
( ........ do ...... 

cherryline Lyngdoh 	( ......... CIO ...... 	 Q2 e" 

Amita Dingdoll 	
......... CIO ...... 
......... do .... 

Lisanlui Syienl 

Altaraiii Lytlg%yzl 	
......... LIU ...... 

32 	Naina Kamal Gurung 	
......... do ...... 

Til Bahadul 

. 
chetri 	( ... ..... do ...... L t 33 	

Deepraj Linibu 	
( ......... do ...... 

 
Minakshi Purkayasilla 	

do 

AU.Drr0RS'-  

S/Sh ri/S lilt i. 
(opted for Meghalaya) 

Daphira Kharbangar ( .... do ... ) 

Barindra Lai Bose (Opted fur Assam) 

Bivash Ch. Mandul(opted for Assan . 
i) 

fl~ERI(SrY PISTS:-  
S/Shri/S 111( i 
Mz',,O-oMng1l (opted For Meghalaya)  

rur Meghalaya) 

	

2. 	
puspita Desilmukhya (opted 

ST-17,1NOGRAPHER CIZADI`U~ 

S/S111 -i/Siliti 	. 1111, ko j Covered by OI)tiO 11 , P111"d on dellut-Iti 011) 
I~oy  (o l)tetl for Ass 

0 1. 	ovangsilli 

is/sIli- i/S1116  4L~-~ 	 ,,, placed usper 
ovilida Shartna (Opted 

1~01- meglialay 

Iladur clletri(optcd for Assu'll, placed asper 
I" preference 

2. 	Gore Ba 



ANNEXURE,V1 

The following officials are placed on deputation to the office of the Aci:ountant Ceneral 

OudiO,.Mizorani, Aizawl on (fie basis of option exercised by.them : 	t 

I . 
 

 
 

 
 
 

S. 
 

 
H. 

 

 
 

 
 
 
 
 
 

 

 

 
24 

 
 
 
 
 
 
 

31 
 
 

SR. AUDITORS:- 

id Gita Dliar (opted tbr Meghalaya, placod 'anr 	prefeKence) 
Ranjit 13111 -Lia (opted l'or Meghalaya, placed a pe 

' 
r 3 d  I)I.Cference) 

Medalin Solitun (opted for Meghalaya, placed a ~ji~ r-3—'d  option) 
Namarbalwil Mal -W611 (01)ted ('oil Meghalaya, placed asp—e-1 -3 preference) 
IVIONCII Khal'11111dai ( ................... LIO ............ 
Nalibon Wanshnong ( ................. do ............. 
Jeannita waiji-i ( .................. (10  .............. 
Rajesh Kamal Rajpta ( .......... ...... do .............. 
Baiar Kupar Lyngdoh'Fhabah ( ...... (to ............ 
Euplimsie Nongkym - ili ( ............... do ............ 
Khainbur Waiji - i (opted for Meglialaya but not covered by ol)(jon/preference' 
Yurinia Kharuninuid ( ................. do ............ ) 
Rishottre Pyi -bot 	(opted for Meghalaya, placed asper 3 d  preference) 
Ricky llyngrope 	.................. do ......... 
Can ielia Salitun 	.................. do ......... 

Marius Swer 	................... do ......... 
Harilal Parithi 	( not covered by option) 
Edniund Kliarkungor (opted for Mcglialaya, placed asper P preference) 
Eusebio Lyngdoh 	................ do ........... 
Kyrshanborlang Ranee( ................ do ........... 

Jesper Khongsdani 	( ................. do ........... 
Suraj Kuniar Thapa 	( ................. do ........... 
Merinda Kharkongor ( .................. do ........... 
Stalyneda Kliarbuki 	( .................. do ........... 
Ranjit Gogoi 	(opted lor Assam, not covered by option) 
Rattia Joardar 	(opted lbr Assam, not covered by option).) 
P.V.K.Naaga Polaiah 	................... do ............ ) 
T. John Wilson 	opted for Assam, placed asper 	preference) 
Binoy l(r. Das 	............... (10 ............ 
Malina Achaijee 	........... do ............ 
Sliellashis Roy 	................ do ............ 
Baniaphira Manik Syiem(opted for Meghalaya, placed asper 3"  preference) 
Saban Kurnar 	(Opted for Mcglialaya but not covered by option. )- 
AllwinsoIrDliar 	( ................ do ............ ) 

AUDITORS:- 

S/Shri/smfi 
Seiniang TOLItharig (opted lbr Meghalaya) 

CLIFRKsrrYms ,rs 

S/Shri/sInti 
Sujeet Kuinar Dus (opted for Meghalaya) 

RECORD KEEVER 

S/Shri/Sinti 
S111 -i J0SlIUa Luke Ranee (opted for Meghalaya, placed as per Yd  preference) 



AW 

Civil Audit Association (Category — 111) 
the Principal Accountant General (Audit) 

Meghalaya, Arunachal Pradesh and Mizoram, 
Shillong - 793001 

No. CAA/Pr.AG/2006-07/12 Dated: 16 t"  June 2006 
To 

Tile Principal Accountant General (Audit), 
Meghalaya etc. Shillong 

Sub: 	Separation of Cadres 

Sir, 
Kindly I -cf'ei -  to your orders No. Estt-1/24 issued Under letter No. Estt.1/12- 

3 1/2006-07/963-77 dated 09.06.2006 oil the subject cited above. I ain to request you to kindly 
provide us with the following clarifications/inforl -nation. 

Tile sanctioned strength and PIP provided by VIQ's office for each of the four 

concerned offices oil the basis ol'which the cadres have been separated. 

The basis oil which the four deputation insts, as shown in file Annexu . re 11 

(Allocation of'staff to tile Meghalaya Office at SI. Nos. 63 to 66, are allocated 

to the Office of the Pr. AG (Audit), Meghalaya superceding 'senior members . in 
the cadre of Sr. Auditors. 

The criteria followed for allocation on deputation to the concerned offices. 

The period of deputation to other AG offices. It inay also please be ensured 

that the members who are listed for dCpLltati011 to other AG offices would. be  
repatriated ininiediately and posted against the vacancy(s) to be caused due to 
retirement, death O 1 'OtllC1'WiSe I)UrCly Oil Seiliority basis. 

Thc date Oftransfier ofstaffto Arunachal Pradesh and Mizorarn. The ineiribers 

may please be inforined well in advance prior to their transfer to the offices of 
AP and Mizorain to avoid any sort of inconveniences. 

It,  this context tile latest position regarding acquisition/constrUCtiO 11 of office 
. bUildings and staffqUarters at Itanagar and Aizawl may also please be intimated. 

Yours faithfully 

(President) 



'q 	- JAJ Q .- 	- -) - ~p ) . 

Civil Aqdft Association. (Pategory .  111) 
O/o of the Pr. Accountant 

- 
General (Audit), Meghalaya etc. 

Shillong — 793001. 

.No. CAA/Pr. AG/2006-07/19 	 Dated 07.08.66 

To 
The Pr. Accountant General (Audit). 
Meghalaya etc. Shillong. 

Sbb 	Forwarding of resolutions, to the C & AG of India. 

Sir, 

The General Body of this 

* 

Association, in its meeting held on 31 ..07.06 

during ILinch I10L11', has Eidopted a I -CSOlUtions for onward transmission to the C & AG of 

India, 

1, therefore, reqUest YOU kijidly to forward the same to the C & AG of 

India for ftirther,necessary action. 

Yours Faithfully, 

Enclo : (i) One resolutions. 

(ii) Letter address to 

C & AG of India 

Memo No. CAA/Pr. A.G/06-07/20-22 

q~'- 14 
President 

Dated : 07.08.06 

Copy along with copies of resolLifiOlIS forwarded for informittion to:- 

I 	Tile President, National Atidit Federation. 

The Secretary General, National AUdit Federation. 

Secreiary, D.O.P.T., Government of India New Delhi. 



Civil Audit Association (Category 111) 
O/o of the Pr. Accountant General (Audit), Meghalaya etc. 

Shillong — 793001. 

No. CAA/Pr. AG/2006-07/23 	 'Dated 07.08.06 

To 
The Comptroller & Auditor General of India, 
10, Bahadur Shah, Zafar Marg, 
New Delhi — 110002. 

Sub 	Forwarding of resolutions to the C & AG of India. 

Sir, 

The Geiieral Body ol' this Associatioii, in its meeting held on 31.07.06 

diintig IL111CII hour, has adopted a resolUtioiis for onward transniissioii to the C & AG of 

hidia. 

Yours Faithfully, 

Enclo : One resolutions 

President 



~'.. (6 0. - 

RESOLUTION —  No.  3 :  

The General Body ofthe Civil Audit Associa(ion ( Category-Ill ), ill its lllee, (illg ~ 

held oil 3 1 " July. 2006 during lunch 11OUr, being deeply concerned with tile burning 

issues viz (i) Cadre separation of common groups C & D cadres among Assam 

Meglialaya, Arunachal Pradesh and Mizoram and (ii) proposed setting Up ol'A.G.(Aud l io 

Offices in Arunachal Pradesh and Mizoram bring the following points for kind and 

favourable decision by the C&AG of India. 

I . 	A proposal of sanctioned strength (copy enclosed) of each cadre was sent 

to tile I -leldquarter office by the Pr. ACCOL111tallt Gellel -al (AL[Clit), Mcglialaya etc. Shillong 

N/Im -ch 2006. The CN 
I 
 iSt Ill st"el"1 9, 111  of staff was sanctioned by the 

I ICJdkILl0l1Cl - 1, 01'I'1CC jit tile tillIC ()I* 1'estIqlClurilig ofcadrcs ill IA &, AD with effect froill 

1.3.1984. Since then during past 22 yeal's tile positions have changed a lot with tile 

Administrative reorganizations that came up and the increase in devc1opmental sclicilics 

,

by the Governments as a result Of Which (lie number of' aUditable units have increased 

miny-folds but there was no increase ill (lie sanctioned strength '  of staff for those 

increased workload. Since posting within North Eastern Region brings lot of diff -ICUltiCS 

both mental and physical for the transferred personnel as well as their families, i 
. 
t is 

. 

requested that the Headquarters office nlay kindly sanction the staff strength according to 

the proposal so that the staff are not overstressed and over bUrdened with the official 

work. Posting of staff in each office inay be made according to the sanctioned strength 

and not according to the men ill position and tile total vacancies in each cadre may be 

S 1 11-11 -ed proportionally by all the offices colicel-licci. 

']'Ile  lists  () I '  1110 catio" 01'  stalf dillong tile offices of the Accountants 

General (Audit) in Assam, Meghalaya, A111nachal Pradesh and Mizoram indicate that as 

against tile existing PIP of' 155 as oil 1.3.06 in the cadi -e of'Sr. Auditors ill tile col-ijbilled 

office of' tile Accountant General (ALI(lit), Meghalaya, ARIllaChal Pradesh and Mizoram 

tile 10tal 1101111)Cl -  of'Sr. Auditors allocated 1 ,01.  these three offices Comes to 144 (Megli. 62, 
A.P. 46 Mz. 36) i.e. reduced by I I persons whereas for the office of the Accountant 

General (Audit), Assam the sarne has been increased from existing PIP . of 253 ,  to-
allocated PIP of 257. As per Estt. I/order No. 27 issued oil 20.6.06 four Sr. A)iditors who 

are presently oil deputation have been placed as below:- 
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Shri. Sandipan ChOUdhLllY placed Oil deputation to the Office of the.Accountant General (Audit) Arunachal Pradesh. 

2) 	011iana Madhusud 
I 
 an, RUlli '<an(a 1<110111 drall ,  and Arindaill Chatteijce — placed oil deputation to tile Office of (lie Accountant General (AUdio Mizoram. 

With tile above placements the . PIII,  ill respect OfArunachal Pradesh & Mizoram have been increased by 
one and three respectively whereas tile PIP Rn respect of 

Accountant General (Audit) Meglialay 
. a remained saille. It 

. 
is requested that the Pill of' 1'~CCOL)ntant General (Audit) Meghalaya may be increased by four by corresponding reduction fi-oll, tile PIP of Arunachal Pradesh and Mi zOralll. The fate of the balance 3 PlPs (I 1-4(Assaill 4 

1-s(s)  n"Y also Please be intilliatc(l. While tile 
is already 1111111 i  

'dell upo n  ti le  eX i Sj i llg  St,11 ,f.  Only add to the boll 	
'illor(age  o)"St'll""'Llf-thCr I-C(11.10 ' 011  Of* PII' Would in"  NVilll  

I J. 	
The sanctioned strength OI .

'GrOLlp C & D staff in Office  of 
the Accountant General.  (A & E) Meghalaya is 230 xvith PIP of 200 where as tile sanctioned Group c, &, D staffill oll ice o f- tile 	 strength of 

Pr- Accountant General (ALidit),Megilalaya is oi I  ily 136 with PIP of' 89 which is disproportionate. Since, the 
vouchers received in A & E office for compilation are required to be audited by the Audit office both centrally a . s well as 

during local inspection and this has to be done against both regularity and financial 
Pro 

. 
priety. Sanctioning . of 

disproportionate staff ill Audit office therefore needs to be 
re viewed by the Headquarters offic e  so 

that adequate number ofstafTare sanctioned. 
4. 	 N E 

The ACCOLIntant General (A:Udi4) Meglialaya etc., While issuing tile circular 
No. 3307 dated 12.7.06, calling lo r o ptions  

his staffhad mentioned 	
for separation of Group . C & D cadres fi-oll, 

"I that Circular all tile ternis and conditions, including sanctioned strength and 11111-
against each concerned Audit Offices. 

The saille was not done wilen  
these  "Nercis4 was taken up ill (his office. Since the stal'I'mernbers were kept in dark 
regarding all these aspect, a Iresh 

options may please be called for indicating their in all 
(Ile tel"I's and condit 

loll  ol'the ca(lre  sc l) ~"` l ti0n. The period ofolePutation, both ni'llinjum and IllaNil"111.1111 lll ~ jy a l so ) l ease  be SI)CCil - 

5. 	If 
at all necessary, staff rriay be transfierred to Arunachal Pradesh and 

Mizoram only after 
constructio n Of tile office buildings and suitable staff quarters. 

(117  
C) 
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We hope tile C & A(; oI ,  India will symp ~ illicllcallv Consider dic a ~onv and 
stress'bcing sili'lered by the dcl),irtniclitill sit l i'l ,  ol, this ()I'Ijcc ;md, dilect his brfl ~ Jrs to 
I'L11 - 1111,11 tile I'Cquil-e(l illjol -IllLition and tAc a l','1VOLll'0blC ICCiSi()]) ill dus regard. 

A is()  resolve( ' to selld  tile  Copy 01'  tile YCsOlutioll to tile C & AG ol ,  ljldd ~ 

through proper channel and Secretary General of National AUdit Fed'eration. 



1"A N T C F N T7  
I  F 	I-'A LA, 

OMCC Orcivi -  NoJ, 
; "tt-I/Audit/78 	 Datvd; 06-07-2007. 

1) ~Ilrsuullcc of' This OVIke Orders W24 dated 09-06-2006. No. 
,E,W-1/ALldit/58 daild M-08 -2006 and No+-S1 1,-1/AudiU42 d ~ilcd 08-06-2007 Teguding Sep atiun ar 
(If ,  coill 	

'C'  L:Udl-CS if' Ille 	region. ilic foll(l%ving officers and wff 
shown h6oxx 	relieved ( fl '  t1wir dlllie ~z Croill this office 	00-07-2007 07N) and wre io 
reporl it) the officd Id'1110 	(Audil). Mizoram. Ai7aw- l. 

L Shrl Shekhur NUI Ch('11ldlitl i - N, ',,r. Audit CH - ficer. 
2. 	'.'hTi MjJ1111,11 1)1, S. Alldil 01 *11~ ci* 
.1. Shri NabendU ~ Cb. Assit. Audit 
4. Shri Dei)'W 0 sll Plow1hury. A-s* ~ u, ALIJ11 OffiCcr 

Shri 	 ()rFjCVl- 
6. Stilli BaHyi:6 k' Audit 0111CV1 .  

"'Iri 0III pra ~ a$ 	Audil Officcr 
S. 	ShTi JISIIII lillzit'  V~ 41. .\Ud t. Officcr 
9- Sdui Bisv,-U-jil ('I :41t)UL111 LIP., A ssu. Alit Of'ficer 
1  (-)- SlIT 1  Sebll -IRIII --MUZUrudar. Assil. ~-\jj(jit 01 -CI C CI. 

shr ~ Ranul()Y 	Audit Officcr 
srylli zodimilifl 

Sh"i I 11- Mr/cl I I -dkivakhum, SCclioll 011*1k:el 
R.K-Thmli.anga, Sr. Audliol ,  

AI.Idilol 
16. Snmi (.ili t;i 	Su. AI.Idltor 
I'/ 	CI 	.; . 	11  Kall- w Hill Lia, Sr. i%o(litm- 
18. 	vit - dulill $01111,11), Sr, Autiilwr 

N. 	NUJ)Aal - i) ~Itl Lill Nial - weill. Sr, Auditor 
20- Striti Murcen ~Olil I'll) ULU. Sr. Auditor, 
2 1. Simi Nalij)(.,m iV'WishOng, Sr. Auditor 
22  
2 3. Shri 'RaJ ,,- ~ h K40Ul 
24. Shri biliar 	LNIngdoliThabM). Sr. Auditcll 
2 ~ . S1111i 1`11phrasii Nongkyrmli. Sr. ALIdlLor 

'S h r i Klil -.-Imt-loT,  W -cil . jri ,. Sr. Audl[Cff 
Smii YUT ; t', j:1 K11 ,11 - t-1111111lid. $I- . Aukhior 

8 -* Shri Ri ~huvi-e?vvbot, Sl'.- A0ditor 
Sl ,.ri Ricky I ,-, ligropc Sr. %,I L jjt t)j  
Shrl Mzm- i 'us Sivcr, S*r. AkIditor 
shri Mt6hl 1 1 4,uh;. Sr. Awlitor 

32. Shri f- d!)ILIIICI 	'~ I% ~ \ Lj,j'; 1Ajj - 
33, Shri Euscbjo () ngdoh, Ni. .%tidiii,it. 
3 4. Sliri KN-rshan4urluri g j~ -,tjj ~-c. si.. 

1j 

I'V. 

44 
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3.5. Shr; 	
I'  ~ ' 

t!~ Khongs6.rn. Sr. Auditor 	 \0 
.16. Sniti 	rinda Kharkbngor, Sr-/\jjd1to1 -  
37. Smtj Sialyncda Y%lja~-buki, Sr, Audliol,  
-9. Sh"i i3aniaiphirn 1\43 hik S'Yielii, Sr. Auditor 

Shri `.,aban Kumar, S' r, Auditor 
Shri Alkvinson DQi4r. Sr. ALIditol. 

41.SliriScii-ntijitT(Yuoi.4iig..', 	Auditor Lill 42 S -i Suj ,et K 	rk/' 	jst urnai,  1),Is, Cie _Xp 
43, 

. 

smbli - ld -;~~ihdlu '.5awuln. Clerk Typi 41 44.,8hri jv ~ hu,~ 1.ukc K ~ nec, Rccord K 

[Authority -, Pr.A.G.'s ordens dated 06-117-2007 at p/3" of File Nr).F-stt-1JAuditJJ2-43f2OO7- 

Ax 
d 

Sr' ,  Dejiuty Accountant Cener2l (Admn) 

\,Iemo.No.Estt,I/Audit/12-43/20i)7-2008/1537.lj,;H7 Dated: 06-07-2 

0-Y - 

Copy lorwarde ~ j ~OT 	j)j -() 1 , jjj-cjtj t) j) jjjj(j jjecc.sm -y acti011 LO: - 
Thc AccoU1113111 G ~ jjerdj (Alidit), Nfizor,1111- NIV- 103. -Missifin Veng. Aiviwl -796 005. 
The Sccretul , y jj-j 01C Pr, ACCounuint GQncral (Audit). Meghalaya. S-11111ong. 
Fhe Sr. DCpULY Aucountujit 	.;Cilel -ul 	R 	W,  

4 - 	The ')r. Dtputy Acwuntint Gencull OC.' & Akin). 
:5. 	Tli ~! Pay an' .1 

--inch Offiv&.I - N, 6. 	All Bi, 
1. 	All 

Hool, 
9, 	Nndo~ Boai-d, 
10. Pci- sons,  conce-mcd. 

F s t ablisib men t,6f ricer 

01+1— 

-ICA ~, ~M, 



-.1r. 	. , 

1-i 
W/ 

	

7" 	 Rryr;'It ~T'~ : ~A"-.- -'VT 
Ccutral bol illinigh*in T4 ~ rt*! 

BEFORE THE CENTRAL ADMINISTRATINT TRIBUNAL 
GUWAHATI BENCH GUWAHATI 

OA NO. 189/2007 
SMTI GITA DHAR & OTBERS 
......... ............. "PIJICAI~ffs 

- VERSUS - 
UNION OF INDIA & OTBIERS 
.................. RESPO1'*ME1SUS 

IN THE MATTER OF 
Written statement submitted by the respondents 

I That the respondents have received copy of OA and have gone through the same and 

understood the contentions made therein. Save and except the statements, which are, 

specffically admitted herein below, rests may be treated as total denial and the applicant 

is put to the strictest proof thereof. I 

2 That before travet-sing various paragraphs of the OA the respondents would like to place 

the Brief Facts of the case, which may be treated as part of the Written Statement. 

The Comptroller and Auditor General of India has taken a decision to separate the 

Common Group 'C' and 'D' cadres of the office of the Principal Accountant General 

(Audit), Meghala-  ya, Arunachal Pradesh and Mizoram, Shillong and office of the Pr. 

Accountant General (Audit), Assam, Guwabati into offices of the Pr. Accountant 

General (Audit), Meghalaya, 8101ong, Pr. Accountant General (Audit), Assam, 

Guwahati, Accountant General (Audit), Arunachal Pradesk Itanagar and Accountant 

General (Audit), Mizoram, AizaNxil. Pursuant to above, options were called for from the 

Group 'C' and 'D' cadres of the aforesaid two offices. The officials of both the offices 

had'exercised their options for their final allocation to a particular office and also 

indicated their preference, if arty, for posting to deficit offices on deputation till they are 

finally allocated to their V place of choice. 

Accordingly, orders were issued for separation of 'C' and 'D' cadres and placement on 

deputation to the deficit offices. As the Accountant General, Mizoram joined and the 

office of Accountant General (Audit), Mizoram is in existence, 44 officers and staff 

who were placed permanent4r/on deputation in the office of the Accountant General 

(Audit), Mizoram, Aizawl have been released on 0910712007 (FIN) vide office order 

No. 78 dated 0610712007. Aggrieved by the decision to release the officials, Smti Gita 

Dhar, Sr. Auditor and 27 other Group 'C' officials moved the, Hon'ble Tribunal for 
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quashing the aforesaid orders on the ground that the order dated 06-07-2007 do not 

conform to the manner and method provided in the circular dated 06-03-2006. 

3 That with regard to the statement made in.paragraphs 4.1 and 4.2 of the OA, the 

respondents beg to offerno comment. 

4 That with regard to the statement made in paragraph 4.3 of the OA, the respondents beg 

to offer no comment except it is denied that any fundamental rights of the applicants 

have been violated. 

5 That with regard to the statement made in paragraph 4.4 of the OA, the respondents beg 

to offer no comment. 

6 The with regard to the statement made in paragraph 4.5 of the 0 A, the respondents beg 

to officer no comments, except that Group 'C' and 'D' cadres in both the offices 
I 

remained common. 

7 That with regard to the statement made in paragraph 4.6 of the OA the respondents 

wUe denying the contentions made therein beg to submit that the contentions of the 

applicant are not true as the transfer of officials of Group 'C' cadres frorn -  the office of 

the Pr. Accountant General (Audit), Meghalaya etc., to the newly created office of the 

Pr. Accountant General (Audit), Assam was made on the-basis of willingness obtained 

from the officials. There was no decision to the effect that their tenure and service 

would be treated as on deputation. The cadres of Group 'C' and 'D' remained one-

combined cadres for both the offices. 

8 That with regard to the statement made in paragraphs 4.7 to 4.22 of the OA, the 

respondents do not admit anything except those statements, which are based on records. 

9 That with regard to the statement made in paragraph 4.23 of the OA, the respondents 

beg to submit that criteria followed for permanent/pta ~ement on deputation to the 

concerned offices were on the basis of seniority-cum-option and also on the basis of 

proportionate person in position. A policy decision was taRen to man the four offices of 

the Pr. Accountant General (Audit), Assam, Guwahati, Pr. Accountant General (Audit), 

Meghalaya, Shiflon& Accountant General (Audit), Arunachal Pradesh, Itanagar and 

Accountant General (Audit), Mizoram, Aizawl by the existing manpower available in 

the offices of the Pr. Accountant General (Audit), Assam, Guwahati and Pr. Accountant 

General (Audit), Meghalaya, Shillong. The sanctioned strength has no relevance to the 

issue in view of the ban order issued by Govt. of India on recruitment. Therefore, the 

men-in position was treated as the relevant factor. 

N 
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Maximum period of deputation was fixed for 4 (four) years from the date of resumption 
_47 

of duties -vide the Comptroller and Auditor General of India's office D.O. letter dated 

28 ~03-2007. 

Thus. the policy decision has not -violated any rules and orders in existence. 

10 That with regard to the statement made in paragraph 4.24 of the OA, the respondents 

while denying the contentions made therein beg to submit that as already stated in the 

preceding paragraph, permanent allecatiorJplacement on 

' 

deputation were made on the 

basis of senicTity cum option and also on the basis of proportionate person in position. 

The office of the Comptroller and Auditor General of India also specified maximum 

period of deputation as 4 (four) years and the deputationist would be repatriated to thek 

office of allocation as and when vacancy arise in their office of allocation. Further, 

Accountant General (Audit), Mizoram has already hired buildings for transit 

accommodation of the staff placed on permanent-allocationlon deputation. 

11 That with regard to the statement made in paragraph 4.25 of the OA. the respondents 

beg to submit that as the Comptroller and Auditor General of India had given 'in 

principle' approval for creation of new offices of Accountants General (Audit & 

Accounts) in Mizoram and Arunachal Pradesh from 01/0412006, it is incorrect to state 

that the order dated 06/07/2007 issued by the respondent was passed aU of a sudden. 

The applicants were well aware of the developments for moTe than a year. 

12 That with regard to the statement made in paragraph 4.26 of the OA, the respondents 

beg to submit that the 7 officials who opted for the State of Assam were placed on 

deputation to other deficit offices as they could not be accommodated on the basis of 

seniority cum option in the place of their choice. 

Thus, the statements made by the applicants are wrong and misleading 

13 That with regard to the statement made in paragraph 4.27 of the OA, the respondent beg 

to state that the sanctioned strength of Sr. Auditors of office of the Pr. Accountant 

General (Audit), MWfialaya was shown as 175 which included sanctioned strength of 

Arunachal Pradesh and Mizoram. This sanctioned strength trifurcated as shown below:- 

Meghalaya 	75 
Arunachal Pradesh 	56 
Mizoram 	39 

175 
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Similarly, men in position as on 01/03/2006 was 155 which was also bifurcated as 

given below:- 

Meghalaya 	66 

Arunachal Pradesh 	50 

Mizoram 	39 

155 

The existence of clear vacancies has nothing to do with the present separation. The 

decision to open two new offices in die States of Arunachal Pradesh and Mizoram was 

taken in the best interest of the people of the two States. The policy decision to 'man all 

the four States of Assam, Meghalaya, Arunachal Pradesh and Mizoram on the basis of 

apportioned person in position of the Pr. Accountant General (Audit), Assam, 

Guwahati~ Pr. Accountant General (Audit), Meghalaya, etc., Shillong, was a decision of 

the Comptroller and Auditor General of India without any malice. Public policy always 

takes precedence over personal interest. 717he respondents have balanced the public 

interest and personal interest of the employees. In offices where required number of 

optees are not available, option has been obtained for sending people on deputation and 

such person would be allocated to office of his choice on occurrence of a vacancy in 

that office. The policy framed is benign and transparent. 

14 Thatwith regard to the statement made in paragraph 4.29 of the OA, the respondents 

beg to state that in the office order No. 24 dated 09/0612006 it was clearly mentioned 

that Annexures-1, ll~ M & IV are related to persons of various posts placed permanently 

in the respective offices and Annexures-V & VI are lists showing the names of the 

officials placed on deputation to the deficit offices on the basis of seniority/option-

Since there were other officials senior to Smti Gita Dhar and she could not be 

pennanenfly allocated to Sifflong, accordingly, name of Smti Gita Dhar (Applicant No. 

1) was placed in An-nexure-VI. 

Thus, the permanent allocation of officials to -the resp ective offices was not at all faulty, 

defective, arbitrary and inconsistent with the letter dated 06/0312006 as alleged by the 

applicants. All the applicants have been rightly placed in Annexure-VI in accordance 

with their semority and preference. 

15 That with regard to the statement made in paragraph 4.29 of the OA, the respondents 

beg to subn-dt that according to the policy decision communicated by Headquarters' 

letter dated 14/12/2006, no option for deputation was required. Placement of officials 

on deputation was required to smoothly run the deficit offices. However, in the instant 
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case, the officials have already exercised their preference of office in the event that they 

could not be allocated permanently to their office of choice. 	IZ- 
That with regard to the statement made in paragraph 4.30 of the OA, the respondents 

while denying the contention made therein beg to state that the allegations made by the 

appkcants against the respondents are baseless. Although Smti Gita Dhar (applicant 

No. 1) was semi  or to Shri Bijoy Chettri~ she was placed on deputation on the basis of her 

preference as under: 

Assam 

Arunachal Pradesh 

Nfizoram 

Whereas Shri Bijoy Chettn junior to Stati Gita. Dhar has been placed under deputation 

on the basis of his pieftrence as under:- 

Arunachal Pradesh 

Assam 

Miz~.ram- 

The, methodology adopted for placement of officials to the deficit offices was by way of 

exhausting first, second and third preferences respectively. 

Shri Bijoy Chhetri though junior to Smfi Gita Dhar was placed in Arunachal Pradesh 

list (Annexure-V) based on his first option and by the time allacation based on second 

option started, the slots in Arunachal Pradesh list were exhausted and as such Sinti Gita 

Dhar was placed in Mizoram list (Annexure-VI) based on her 3 rd  preference. 

Thus, the policy decision has not been -violated. 

17 That with regard to the statement made, in paragraph 4.31 of the ON the respondents 

beg to submit that many officials declined to receive office order dated 06107/2007 and 

accordingly the office order dated 06/07/2007 has been sent to the officials concerned 

by Regd. Post. 3 

-18 That with regard to the statement made in paragraph 5.1 of the OA, the,  respondents beg 

to state that Ih-. loffice order dated 06/0712M7 is in order and confirm to the manner and 

method provided in 'the Circular dated 06103/2006 and to state that the application may 

be dismissed with cost as there is no merit in it, 
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19 That with regard to the statement made in paragraph .5.2 of the OA, the respondents beg 

to submit that the averments of the applicants are denied. The applicants were placed 

on deputation to the office of the Accountant General (Audit), Mzoram, Aizawl on the. 

basis of their seniority cum option with all fairness and as such there is no merit in 
I 	application which deserved to be dismissed. 

20 That with regard to the statement made in paragraph 5.3 of the OA, the respondents beg 

to submit dial as the officials have not been allocated in their place of choice they were 

placed on deputation as per policy decision. Clause 8 of the option form is very clear 

that if they are not initially allocated at the first instance to office of their first option 

exercised for want of vacancy, they may be, allocated :to the deficit office in order of 

preference given in the option. 

21 That with regard to the statement made in paragraph 5.4 - of the OA- the respondents 

deny the contentions made therein. As already stated in the preceding paragraphs 

permanent allocation/placement on deputation were made on the basis of seniorit ~i cum 

option and also on the basis of apportioned person in position. Thus, the existence of 

vacancies has nothing to do with the permanent allocation/deputation of staff. Thus, the 

instant OA is devoid of merit hence liable to be dismissed. 

22 That with rtgard to the statement made in paragraph 5.5 of the OA, the respondents beg 

to rely and refer upon the statements made in paragraphs 15 and 16 above in the written 

statement. The entire case including the grounds is absolutely vague and misconceived 

and as such devoid of any merit and liable to be dismissed. 

23 That with regard to the statement made in paragraph 5.6 
. 
of the OA the respondents beg 

. 

to deny the contentions made therein. As already stated, maximum period of tenure of 
deputation is four years and transit accorrimodation will be provided to officials in 

Aizawl. The action of the respondents is not illegal as alleged but in the best interest of 

public seivice. 

24 That with regard to the statement made in paragraph 5.7 of the OA, the respondents beg 

to submit that the, applicants have gwen moorred infoiination. regarding date of 

retirement of Sinti Gita Dhar, (Applicant No'. 1). Smti Dhar's actual date of 

superannuation is 30/11/2008 (date of birth being 20/11/1948) Thus, die humble 

respondents beg to state that the application has been made only to stall the process of 

separation in Group 'C' and 'D *, posts. 
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25 That with regard to the statement made in paragraph 5.8 of the OA, th& respondents beg 

to submit that as stated earlier, transit accommodation will be provided to the officials 

in Aizawl and order was issued in the best interest of public service. 

-26 71at with regard to the statement made in paragraphs 5.9 & 5.10 of the OA, the 

respondents beg to submit that it is known to the applicants way back in June 2006, 

their place of posting. The humble respondents beg to state that decision to open offices 

in Mizoram and Arunachal Pradesh is in the best interest of public service especially for 

the people of the State of Mizoram and Arunachal Pradesh and there is no question of 
-violation of the principles of natural justice. 

27 That with regard to the statement made in paragraph 5.11 of the OA, the respondents 
beg to submit that from the points explained in the preceding paragraphs it is evident 

that action was taken in the best interest of the public service especially for the people 

of the state of N&zoram and Arunachal Pradesh as there is no question of violating the 

provision-, of Article 14 and 21 of the Constitution of India and beg to state that there is 
no merit in the application. It is well settled in law, judicial review of policy decision is 

permissible only if such policy is arbitrary capricious, malafide and against Rule of 

Law. The impugned order is strictly in accordance with the policy. The OA may be 
dismissed with cost. 

28 That with regard to the statement made in paragraphs 8 to 9.3 of the OA, the humble 

respondents beg to submit that in view of the submissions made in the above 

paragraphs, the applicants are not entitled to any relief, as prayed for from the Hon'ble 

Tribunal. Hence, the Hon'ble Tribunal may be pleased to dismiss the OA with cost. 

29 That the respondents crave leave of the Ron'ble Tribunal for -filling additional Written 
Statement if 'required at the time of hearing of the case. 

I 

30 That with regard to the statement made in paragraph 9 of the OA, the respondents beg 

to submit that the applicants are not entitled to get any interim relief That the 
respondents beg to submit that if any interim relief is granted to the applicants, it will 

cause ineparable loss to Alt respondents. In the, light of the submission made above the. 
Hon'ble Tribunal may be pleased to dismiss the OA with cost. 

L' 
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V  E  R  I  F  I C A  T  1  0 N 

L Brij Mohan son of Shri Laxmi Narain, aged about 54years at present working as Sr. 

Deputy Accountant General(Adinn.) 0/6 the Pr. Accountant General (Audit), Meghalaya , 

Shillong who is one of the respondents and taking steps in this case, being duly authorized and 

competent to sign this verification for all respondents, do hereby solemnly affirm and state that 

the statement made in paragraphs I and 30 are true to my knowledge and belief. Those made 

in paragraphs 2 to 29 being matter of records, are true to my information derived therefrom 

and the rest are my humble submission before this Humble Tribunal. I have not suppressed 

any material fact. 

And I sign this verification this 20' day of July 2007 at Guawahati. 

DEPONCN-T- 

r. 
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GUWAHATI BENCH, GUWAHATI. 

IN THE  MATTER OR  — 

O.A. NO. I 

Smti. Gita Dhar & others. 

................... Applicants 

-VERSUS- 
The Umon of India and others. 

................... Respondents 

IN  THE MATTER OF,  — 

A rejoinder filed for and on behalf of the 

applicants in the above-noted O.A. 

189/2007 

A  REJOINDER  FILED  FOR  AND ON  BEHALF OF THE  APPLICANTS 

1. That a copy of the Written Statement filed by the respondents has been served 

upon my counsel by the respondents in the above-noted case. I have carefully 

gone through the copy of the Written Statement filed by the respondent and 

understood the contents thereof. Having understood the contents thereof, the 

applicants beg to file the instant rejoinder. 

2- That save and except what are matters of records and what are specifically 

admitted hereinafter, all other averments and statements made in the Written 

Statement are to be deemed to have been denied. 

3. That with regard to the statements made in paragraph 2 of the Written 

Statement, it is admitted that pursuant to the decision of the Comptroller and 

Auditor General of India to separate the Common Group 'C' and 1Y cadres of 

the office of the Principal Accountant General (Audit), Meghalaya, Arunachal 

Pradesh and Mizoram, Shillong and the Principal Accountant General (Audit), 

I 
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Assam, Guwahati into offices of the Principal Accountant General (Audit), 

Meghalaya, ShiUon& the Principal Accountant General (Audit), Assam, 

Guwahati~ the Accountant General (Audit), Arunachal Pradesh, Itanagar and 

the Accountant General (Audit), Mizoram, Aizawl, options were called from 

the Group 'C' and V cadres of the said two offices. It is stated that despite 

representations from the Civil Audit Association (Category - III), O/o the 

Principal Accountant General (Audit), Meghalaya, Arunachal Pradesh & 

Mizoram, Ao intimate the modahtiesto be ado$ed 'to s6parate'the common 

Group 'C' and V cadres of the offices of the Principal Accountant General -

(Audit), Meghalaya, Arunachal Pradesh and Mizoram, Shillong and the 

Principal Accountant General (Audit), Assam, Guwahati, the respondent 

authorities had refrained from the divulging the actual facts as will be 

apparent from the subsequent paragraphs of the instant rejoinder. It is 

reiterated that the impugned order dated 06-07-2007 is illegal, arbitrary and 

ININ 

discriminatory. 

That with regard to the statements made in paragraphs 3, 4, 5 and 6 of the 

Written Statement, the applicants have no comments to offer. 

That with regard to the statements made in paragraph 7 of the Written 

Statement, it is stated and reiterated that while posting the employees of Group 

'C' and 'D' cadres to the office of the Principal Accountant General (Audit), 

Assam, Guwahati, no separation of the combined Group 'C' and 'D' cadres in 

the Audit offices at Shillong and Guwahati was effected, which fact is also 

admitted by the respondents. 

That with regard to the statements made in paragraph 8 of the Written 

Statement, the applicants beg to reiterate the statements made in paragraphs 

4.7 to 4.22 of the Original Application No. 189/2007 (hereinafter referred to as 

the O.A. 189/2007, for the sake of brevity). It is reiterated that the Circular 

dated 06-03-2006 was issued in respect of separation of Common Group 'C' 

and V cadres between Meghalaya and Assam offices and it was the stand of 

the respondents that the offices of the Accountant General (Audit), Arunachal 

Pradesh and Accountant General (Audit), Mizoram would however continue 
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to function from Shillong till such time that office space and staff quarters were 

made available in Itanagar and Aizwal respectively. But the respondents by 

making a complete turnaround, have stated that only transit accommodation 

would be provided to the staff on permanent allocation / on deputation in 

AizwaL While specifically reiterating the averments made in paragraph 4-10 of 

the O.A. 189/2007, the applicants state that the Circular dated 06-03-2006 

speaks of adoption of same yardstick for the employees of the offices of the 

Principal Accountant General (Audit), Meghalaya, Arunachal Pradesh and 

Mizoram, Shillong and the Principal Accountant General (Audit), Assam, 

Guwahati, for the Group 'C' and 'D' employees as the cadres were not 

separated until then, in filling up the Option Form (Annexure-2 to O.A. 

189/2007). But the respondents have adopted a different yardstick as regards 

the filling in and submission of the Option Form for the employees of the two 

offices of the Principal Accountant General (Audit), Meghalaya, Arunachal 

Pradesh and Mizoram, Shillong and the Principal Accountant General (Audit), 

Assam, Guwahati, which ultimately has adversely effected the permanent 

allocation as well as the deputation aspects of the applicants. 

The said different stands adopted by the respondents has become 

apparent from the Statements furnished by the respondent authorities vide 

their letter bearing No. Estt-l/ Audit/ 5-2/ Part-II/ 2007-08/ 1802 dated 27-07- 

2007 containing the Options exercised by the employees of the Common Group 

'C' and 'D' cadres in the two offices of the Principal Accountant General 

(Audit), Meghalaya, Arunachal Pradesh and Nhwram, Shillong and the 

Principal Accountant General (Audit), Assam, Guwahati, pursuant to the 

Circular dated 06-03-2006. It may be mentioned that the said Statement has 

been made available to the Civil Audit Association (Category - R only after 

making an application dated 20-07-2007 though in the normal course, the same 

ought to have been furnished to the Association in view of its various 

representations made to that effect. 

in the Circular dated 06-03-2006, it has been clearly mentioned that 

each official in the Group 'C' and Group 'D' cadres besides indicating an 
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option in the "Option Form", for choice for posting would also be required to 

indicate an option to go on deputation to the offices of-  - 

Principal Accountant General (Audit), Arunachal Pradesh, Shillong 
Itanagar, 

Principal Accountant General (Audit), Mizoram, Shillong / Aizawl, 

Principal Accountant General (Audit), Assam, Guwahati~ 

Principal Accountant General (Audit), Meghalaya, Shillon& 

In order of preference. 

It was said that submission of the Option Fonn is mandatory including indicating 

options in Clause'8 of the Option Form. 

A bare perusal of the Statements furnished to the applicants makes it dear that 

while the Group 'C' and 'Y employees in the office of the Principal Accountant 

General (Audit), Meghalaya, Arunachal Pradesh and Mizoram, Shillong had been 

made to fill in Clause 8 of the Option Form indicating their options to go on 

deputation, the Group 'C and - D' employees in the office of the Principal 

Accountant General (Audit), Assam, Guwahati, had been allowed to fill in the 

Clause 8 of the Option Form and submit the same in a manner which was 

absolutely against the conditions mentioned in the Circular dated ffi-03-2006 

(Annexure - 1 to O.A. 189/2007). The distinction would be apparent from a 

combined reading of the Gradation List as on 01-03-2006, the said Statements and 

the Order dated 094)6-2006 (Annexure - 7 to O.A. 189/2007). The following 

extracts from the aforesaid documents would make the distffiction amply clear. 

TABLE-1 

Sr. 
No. 

Name of the Employee in 

the post of Sr. Auditor. 

Position in the 
Gradation 	List 
as on 01-03-2006 

Serial No. in 
the Statement 

AG Office 

1 Bishrut Ganguly 272 267 Guwahati 

2 Smti. jeannita Warjri 273 268 Shillong 

3 Manish Dey 274 269 Guwahati 

4 Rajesh Kumar Rajput 275 270 Shillong 

5 Md. Rafikuddin Ahmed 276 271 Guwahati 
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6 Sanjiv Kumar 277 272 Guwahati 

7 BiswaJit Ghosh 278 273 Guwabati 

8 Bajar Kupar Lyngdoh Thabah 294 289 Shillong 

9  sharmishta Bhattacharjee 
1 
 295 

1 
 290 Guwahati 

It is stated that while the employees named in serial Nos. 2 (applicant No. 7), 4 

(applicant No. 8) and 8 (applicant No. 9) had filled in the Option Form in 

accordance with the Circular dated 06-03-2006, the employees named in serial 

Nos. 1, 3, 5, 6, 7 and 9 were allowed to fill in and submit the Option Forms in a 

manner totally against the Circular dated 06-03-2006, as will be apparent from the 

following table: — 

TABLE-2 

Sr. 
No. 

Name of the Employee in 

the post of Sr. Auditor. 

Option Preferences 

First Second Third 

1 Bishnu Ganguly Assam Assam Assam Assam 

2 Smti jeannita Wa*i Meghalaya Assam AP Mizoram 

3 ManishDey Assam Assam Assam Assam 

4 Rajesh Kumar Rajput. Meghalaya Assam AP Mizoram 

5 Md. Rafficuddin Ahmed Assam Assam Assam Assam 

6 San~v Kumar Assam Assam Assam Assam 

7 BiswaJit Ghosh Assam Assam Assam Assam 

8 Bajar Kupar Lyngdoh Thabah Meghalaya Assam AP Mizoram 

9 Sharnushta Bhattacharjee, Assam Assam Assam Assam 

It is respectfully stated that while allocatmg the place of posting erther on 

permanent allocation / on deputation, the respondents have adopted the 

discriminatory attitude towards the employees of Group 'C' and "D' cadres who at 

the time of exercising the options were posted in the office of the Principal 

Accountant General (Audit), Meghalaya, Arunachal Pradesh and Mizoram, 

Shillon& as is apparent from the following table: — 
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TABLE-3 

Sr. 
No. 

Name of the Employee in 

the post of Sr. Auditor. 

Permanent 
Allocation 

Place sent to 
deputation 

Reference 

1 Bishnu Ganguly Guwahati N.A. Annexure-7 

2 SmtL jeannita Warjri Shillong Mizoram  Annexure-7 

3 ManishDey Guwahati N.A. Annexure-7 

4 Rajesh Kumar Rajput Shillong Mizoram Annexure-7 

5 Md. Rafikuddin Ahmed Guwahati N.A- Annexure-7 

6 Sanjiv Kumar Guwahati N.A. Annexur,—,7 

7 Biswajit Ghosh Guwahati N.A. Annexure-7 

8 Bajar Kupar Lyngdoh Thabah Shillong Mizoram. ,~~ Annexure-7 

1 9  1  Sharmishta Bhattacha~ee Guwahati N.A~ Annexure-7 

A perusal of the aforesaid Tables, which is only an extract of the entire records, 

make it amply dear that the employees of Group 'C and 'D' cadres, more 

particularly, the Senior Auditors including the applicants who at the time of 

exercising the option were posted in the office of the Principal Accountant General 

(Aucht), Meghalaya, Arunachal Pradesh and Mizoram, ShJLUon& have been treated 

in a discriminatory and arbitrary manner, while giving preferential treatment to 

the employees of Group 'C and 'D' cadres, who at the time of exercising the 

option were posted in the office of the Principal Accountant General (Audit), 

Meghalaya, Arunachal Pradesh and Mizoram. In view of the aforesaid premises, 

the entire exercise of separation of the combined Group 'C' and 'D' cadres in the 

offices of the Principal Accountant General (Audit), Meghalaya, Arunachal 

Pradesh and Mizoram, Shillong and Principal Accountant General (Audit), 

Assam, suffers from the vice of arbitrariness and discrimination. Had the 

respondent authorities informed the applicants that the respondents would 

determine the fate of the employees of Group "C" and 'D' cadres, including the 

applicants, who at the time of exercising the option were posted in the office of the 

Principal Accountant General (Audit), Meghalaya, Arunachal Pradesh and 

Mizoram in the manner as had been done, the applicants would have approached 

and filled in the Option Manner in a different manner. 

n 
Ir, 
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Copies of the the letter bearing No. Estt-l/ 

Audit/ 5-2/ Part-fl/ 2007-08/ 1802 dated 27-07- 

2007 and the said Statements furnished by the 

respondent authorities vide their letter bearing 

No. Estt-l/ Audit/ 5-2/ Part-lI/ 2007-08/ 1802 

dated 27-07-2007 containing the Options 

exercised by the employees of the Common 

Group 'C' and 'D' are annexed herewith and 

marked as "ANNEXURE  - 11"t"ANNEXURE - 

12". 

The applicants crave leave of the Hon'ble Court 

to produce the Gradation List as on 01-03-2006 

as and when called upon to do so. 

7. That with regard to the statements made in paragraph 9 of the Written 

Statement, the applicants respectfully beg to reiterate the averments made in 

paragraph 4.23 of the O.A. It is stated that although in Estt-1/Order No. 24 

dated 09-06-2006 (Annexure - 7) the officials placed on deputation to the newly 

opened offices were selected on the basis of their senionty and preference, this 

has been followed only for permanent allocation to the office of choice. 

Placement on deputation has been done only on the basis of preference by 

ignoring the seniority of the officials. It would be evident from Annexure V 

and Annexure VI to the said Estt Order dated 094)6-2006 that all the officials 

placed on deputation to Mizoram including the seniors were selected as per 

their last preference (ie. 3rd preference) whereas the officials including the 

juniors were placed to Arunachal Pradesh on the basis of their V or 2nd 

preference which means that the officials are being placed on deputation to 

Mizoram against their willingness. For ready reference, the applicants have 

prepared a List showing the names of the employees who were deputed to 

Arunachal Pradesh and Mizoram, their seniority, the places of their 

preferences in the Option Form and their deputed places. The said List makes 

it apparent that the respondent authorities had totally ignored the senionty of 

the applicants and choice of preference exercised by the applicants in the 

Option Forms. 
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Further the contention of the respondents that the sanctioned strength of 

the various offices has no relevance to the issue in view of the ban order issued 

by the Government of India on recruitment is unsustainable for the simple 

reason that in the instant case, there is no question of any recruitment in 

respect of the applicants to the vacant posts since they are already serving in 

-the equivalent posts. 

It is respectfully stated that since the decision to create new offices in 

Arunachal Pradesh and Mizoram w.e.f. 014)4-2006 taken on 27-02-2006 till the 

issuance of the impugned Order dated 06-07-2007, the respondents authorities 

have deliberately refrained from informing the maximum period of 

deputation. The respondents have deliberately concealed the same for -reasons 

other than bonafide. The applicants are not aware of the contents of the 

Comptroller and Auditor General of Indids D 0. letter dated 2943-2007 

wherein the maximum period of deputation was fixed for 4 (four) years from 

the date of resumption of duties. To the knowledge of the applicants, the 

respondent authorities have issued a D.O. letter dated 284)3-2007 wherein it 

was stated that the maximum period of deputation of Section Officer 

Assistant Audit Officer / Audit Officer / Senior Audit Officer to a deficit office 

under the policy of separation of common cadres in NE States shall be four 

years. As such, the said D.O. letter is not applicable to the applicants as the 

applicants belong to the Group 'C' and 'D' cadres which include the Senior 

Auditors and Auditors. it is stated that the period of deputation shall be 

subject to a maximum of three years in all cases except for those where a longer 

period -of tenure is prescribed in the recruitment rules. It is stated that the 

maximum age-limit for appointment by deputation should not exceed 56 years 

but in the instant case, the respondents did not adhere to the same. 

The List showing the names of the employees 

including the applicants who were deputed to 

Arunachal Pradesh and Mizoram, their 
I 

seniority, the places of their preferences and 

their deputed places, is annexed herewith and 

marked as "ANNEXURE.-  13". 

2 
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-r 
& That with regard to the statements made in paragraph 10 of the Written 

Statement, the applicants beg to reiterate the averments made in paragraph 

4.24 of the application and the averments made in the instant rejoinder. It is 

settled position of law that an employee cannot be sent on deputation without 

his/her consent While directing the applicants to fill up and submit the 

Option Forms, the respondent authorities have assured that staff quarters 

would be provided to the officials but in the written statement the respondent 

authorities have resiled from their earher stand and stated that only transit 

accommodation of the staff placed on permanent allocation / on deputation. It 

may be worthwhile to state that the applicants have permanently settled in the 

state of Meghalaya with their families and their children have been undergoing 

education in various schools and colleges in Shillong. The manner in which the 

impugned order dated 06-07-2007 was issued directing the applicants to join in 

Mizoram on 09-07 2007 is totally inhuman, unjustified, unreasonable and 

arbitrary. Moreover, it has come to the knowledge that a number of peopI& 

organizations in Mizoram have been demanding 100 % local employment in 

the posts of Group 'C and 'D' cadres in the n ewly created office of the 

Accountant General, Mizoram and they have submitted a number of 

representations in this regard. As a result, a hostile environment has been 

created in respect of the allocation of staff in the Aizwal office of the 

Accountant General, Mizoi am which is not conducive for a peaceftd existence. 

9. That with regard to the statements made in the paragraph 11 of the Written 

Statement, the applicants respectfully beg to refer to and reaffirm the 

statements made in the application and in the instant rejoinder. As has been 

stated in the preceding paragraphs of instant rejoinder, though the process of 

separation and creation of the new offices was started in April, 2006, the 

respondents have deliberately refrained from divulging the modalities by 

stating that the modalities would be decided on receipts of options exercised 

by the officials with the approval of the Headquarters. But, thereafter, the 

respondents have not informed the applicants as well as the organization 

representing the applicants about the modalities to be followed until this date 

despite numerous representation. The respondents thus prevented the 
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employees from raising their genuine grievances as regards their placement on 

deputation as they were not informed of the options exercised by the other 

employees and their final placement as reflected in the Order dated 09-06-2006. 

That with regard to the statements made in paragraph 12 of the Written 

Statemem the applicants beg to refer to and reaffirm the statements made in 

the application and the instant rejoindm more particularly, the paragraph 6 

and Annexure-11. The statements of the respondents are rather n-dsleading and 

incorrect The respondents have not stated why the officials serving in the 

office of the Principal Accountant General (Audit), Assam were not considered 

for. The evasive reply on the part of the respondents smacks of arbitrariness. 

That with regard to the statements made in paragraph 13 of the Written 

Statement, the applicants reaffirm the statements made in the application and 

the instant rejoinder. The manner and method adopted by the respondents in 

seeking to victunise the applicants leaving the employees of the Principal 

Accountant General (Audit), Assam, Guwahati and other employees 

unaffected are absolutely illegal and arbitrary which cannot be sustained in the 

eye of law As per the statements furnished by the respondents there are 9 

officials deficit in the Meghalaya Office and 6 officials deficit in Arunachal 

Pradesh Office. But for the Mizoram office there are no deficiencies, as against 

the sanctioned strength of 39 the PIP has been shown as 39. This indicates that 

deficiencies in Meghalaya and Arunachal Pradesh Offices could be minimised 

by placing officials from Assam side which has not been taken into 

consideration for manning the newly opened offices. The impugned order is, 

therefore, arbitrary and irrational. 

That with regard to the statements made in paragraph 14 of the Written 

Statement, the applicants reaffirm the statements made in the original 

application and the instant rejoinder. It is stated that an official placed on 

deputation to another (deficit) office cannot be shown as belonging to the cadre 

of that office until and unless he opts for permanent absorption in that office. 

Till then he belongs to the cadre of his parent office but may be treated as 

serving on deputation outside his parent cadre. In the instant case, this 



principle has not been followed. As such the statements submitted by the 

respondents are not tenable. The list prepared by the respondents are faulty, 

defective, arbitrary and inconsistent with the letter dated M-03-2006. The 

seniority is the only criteria and should be the only criteria in preparing the list ,  

to be prepared on the basis of options exercised. 

With regard to the statements made in paragraph 15 of the Written Statement, 

the applicants reaffirm the statements made in the original application and the 

instant rejoinder. The option forms were directed to fill up and submit without 

obtaining the consents of the applicants in proper manner. 

That with regard to the statements made in paragraph 16 of the Written 

Statement, the applicants reaffirm the statements made in the original 

application and in the instant rejoinder. The Annexure - 12 makes it apparent 

that the manner and method adopted in placing the applicants in Annexure - 

VI of the letter dated 094)6-2005 is arbitrary, illegal, unjustified and faulty and, 

as such, the impugned order dated 06-07-2007 is liable to be set aside and/or 

be quashed. The statements submitted by the respondents are not tenable as it 

would appear from the lists at Annexure I to IV that permanent allocation of 

the officials to the offices of their choice were made on the basis of their 

seniority and choice, whereas for allocation to newly opened deficit offices on 

deputation basis it has been made only on the basis of preference by ignoring 

the seniority of the officials. For this reason, all the officials (including seniors) 

listed in Annexure VI have been placed to Mizoram on their 3rd (Le. last) 

preference. It would be seen from the fist at Annexure V that officials 

(including juniors) placed to Arunachal Pradesh have been settled on the basis 

of their ls' or 2,ftd preference. Hence the selections were made arbitrarily and in 

violation of the policy decisions. 

That with regard to the statements made in paragraph 17 of the Written 

Statement, the applicants have no comments to offer. 

16. That with regard to the statements made in paragraph 18 of the Written 

Statements, it is stated that the impugned order dated 06-07-2007 is liable to be 
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set aside on the grounds mentioned in the application and the applicants have 

no comments to offer. 

17. That with regard to the statements made in paragraph 19 to 23 of the Written 
4 

Statement, the applicants reaffirm the statements made in the original 

application and the instant rejoinder. 

1& That with regard to the statements made in paragraph 24 of the Written 

Statement, it is stated that date of superannuation of the applicant No. 1 from 

service has been inadvertently typed as 30-11-2006 in stead of 30-11-2008 but 

that does not have any adverse effect in respect of the contention raised para 

5.7 of the O.A. No. 189/2007. Even though the date of retirement of the official 

at SI. No. 1 is 30-11-2008, it is unfair to send her outside on deputation just 16 

.1 months earlier to her retirement against her willingness. 

That with regard to the statements made in paragraphs 25 to 30 of the Written 

Statement, the applicants reaffirm the statements made in the original 

application and in the instant rejoinder. The applicants are entitled to be 

granted the relief as prayed for. 

That this rejoinder is being filed bonafide and in the interest of justice. 

in the premises aforesaid it is therefore, prayed 

that Your Lordships may be pleased to admit 

the instant rejoinder filed by the applicants 

AND upon cause or causes being shown AND 

upon hearing the parties and on perusal of 

records Your Lordships may be pleased to set 

aside and / or quash impugned Order bearing 

No. Estt. I/ Audit / 78 dated 06-07-2007 

(Annexure - 10), whereby, the respondents have 

sought to relieve the applicants of their duties 

from the office of the Principal Accountant 

General (Audit), Meghalaya, Shillong with effect 
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from 09-07-2007 (F/N), declaring the whole 

action of the respondents as illegal, bad, 

arbitraq, discrimmatory -and null and void 

Further Your Lordships may be pleased to pass 

-sudt other order or orders as this HonUe Court 

may deem fit and proper.and in accordance with 

law. 

...Verificabon 
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S. 

N~v 

VERIFICATION 

1, Shri Ricky Pyngrope, S/o. M. Scott Nongrum, aged about 37 years, Resident of 

Malki, Shillong in the state of Meghalaya and presently serving as the Semor 

Auditor, O/o. The Principal Accountant General (Audit), Meghalaya, Arunachal 

Pradesh and Mizoram, Shillong - 793001, Meghalaya, do hereby affirm and verify 

that the statements made in paragraphs 1, Z 3, 4, 6 (part), 7, 8, 9, 10, 11, 1Z 13, 14, 

15 16,17 and 18 are true to my knowledge and those made in paragraphs 5 and 6 

(Part) are also true to my legal advice and the rest are my humble submissions 

before the Hon'ble Tribunal. I am the applicant No. 14 in the instant application 

a nd I have been duly authorized by the applicants Nos. 1 to 13 and 15 to 28 of the 

instant application and as suck I am fully competent to swear the affidavit for and 

on behalf of all the applicants. I have not suppressed any material facts of the case. 

And I sign this Verification on this the 101h  day of August 2007 

(Shn Picky Pyngrope) 
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FAX : 0364-2223494 	 OFFICE OF THE 
PABX N 1  0 : 2228861 	Pr- ACCOUNTANT GENERAL (AUDIT), 

MEGHALAYA, ARUNACHAL PRADESH AND 
MIZORAM. SHILLONG - 793 001. 

N o.Estt-I/Audit/5 -2/Part-11/2007-08/1802 	Dated: 27 -07-2007. 

To 

The General Secretary, 

Civil Audit Association (Category- 111) 
Shillong. 

Subject: - Supply of statement showing the options exercised by Group 'B', 'C' 
& 'D' Staff. 

With reference to your letter No. CAA/Misc/2007-08/30 dated 

'1 0-07-2007 on the subject cited above, I am directed to forward herewith the options 
exercised by Group '13% 'C' and 'D' staff during separations of cadres. 

The special causal leave for 6 days i.e. 26-07-2007 to 27-07-2007 and 
30-07-2007 to 02-08-2007 of Shri Nirmalendu Bhattacharjee and Shri 

I 
Marshall S. 

Nongsteng has also been sanctioned by the Pr. ACCOLIntant General . This is with 
reference to your letter No. CAA/Misc/2007-08/29 dated 20-07-2007. 

I  

Yours faithfully, 

Establishme t 	ice 

(!VL0+z'A +0  b.- +ru'L L-eFd-

IRCLZIJ111"L~', k4VOCA-W 



' -Name T'T—( ~p t i ~Q] 1 2 	Option 	~ id Option 	401'Optioi ll Remall ks 

I SrAO! 	Pa- resh Ch~ Das Assam 

2 SrAO..'. 	John Dhanwar Assam 

3 SrAO. 	Tapan Kr Biswas Assam 

4 SrAO ~ 	Samiran  Suklabaidya 	I Assam 

5 SrAO. 	Sadhan Sarkar Assam 

6 SrAO. 	Jaharlal Saha Tripura 

-

7 SrAO. 	Kiran Sankar Chakraborty Assam Tripura 

8 SrAO. 	Thaneswar Dutta Assam 

9 SrAO. jAnanta Bijoy  Purkayastha, Assam 

10 SrAO. lRasa Ranjan Dutta Adhikari Meghalaya Deputation 

I I SrAO. 	lRanjit Suklabaidya Assam Meghalaya 

12 SrAO. INiranjan Ch.  Pas Tripura Assam 

13- SrAO. 	IDilip Kr Chouclhury  (11) Tripura Deputation 

141 SrAO. 	IDilip-Kr Saha Meghalaya Assam AP 

151 SrAO. IGopen Ch S6rkar Assam Meghalaya 

161 SrAO. 	IKali Das Assam 

171 SrAO. ILankeswar Pegu Assam 

1 	181 SrAO. 	113rojen Doley Assam 

1 	191 SrAO. 	jBijon Kanti Sikidar 	I Assam 

1 	2 .01 SrAO. jMd Fazlul Haque 	I Assam 

211 SrAO. 	IC.T. Vishwanathan 	I Deputation 

221 SrAO. IRabindra Nath Ghosh Tripura . Assam 

231 SrAO. jMd. Faizur Rahman Manipur 

241 SrAO. Bishnu Mazumdar Meghalaya 

25 SrAO. Sujan Kumu'Das Meghalaya, Assam 

26 SrAO. Tikendra Nath Choudhury Assam Meghalaya 

27 SrAO. M. Jiteshwar Singh Manipur 

28 SrAO. Jyotirmoy Chakrabarty Meghalaya Assam 

29 SrAO. IGhanashyam Dutta Assam 

1 301 SrAO. ISatyanath Patwari Assam Meghalaya 

311 SrAO. IKanu Ranjan Dey Tarafdar Assam 

321 SrAO. jMrinmoy Das Meghalaya 

331 SrAO ISekhar Paul Choudhury Mizoram Meghalaya 

341 SrAO. lKalyan  Ch  Dutta Meghalaya Assam 

351 SrAO. jPart~a Acharrjee Meghalaya] Assam 

361 SrAO. IShibaji Chouclhury Meghalaya 

37 SrAO. llkram'ul Hussain Assam 

1 	38 SrAO. lJogendra, Debnath Tripura, 

1 	39 SrAO. jRanjit I~r  Pey AP Tripura 

40 SrAO. 113habendra
.  Ram Das Assam 

1 	41 SrAO. ISudeb  Ch Das Assam 2~~tion 

42 .  SrAO. Tushar Kanti Das Tripura 

43 SrAO. Prabhakar Nath Assam Meghalaya I 
44 S~AO. Dwijendra Kr Sinha Assam I 
45 SrAO. Santosh Kr Basak Meghalaya Assam 

46 SrAO. Pranab Ke Dey Meghalaya 

47 SrAO. Tijush  Kanti ' Dasgupta Tripura 

481 SrAO. IRasa Ranjan Dhar Assam I 	Meghalaya 

Ak 

f~ 

Cc-Pi-fc-A +v,, i---- 	L4 V- 

VLL--" - qA--OLa-~ 



17 
49 SrAO. 	Jibon Kr Dutta  Assam 

50 SrAO. 	Satya Piasad Biswas Meghalaya 

51 SrAO. Kutubuddin Borbhuyan  Assam 

—52 SrAO. Kuria Kose, M.M  Assam Nagaland 

53 SrAO. Subhas  Ch  Chakrab .orty  Assam 

54 SrAO. Dhiman Mitra Assam Deputation 

55 SrAO. Utpal Kr Paul Assam 

56 SrAO. Bijitendra Narayan Chouclhury  Tripura 

57 SrAC. Mrinal Kanti Kar Tripura Assam 

58 SrAO. Amalendu Chakrabarty  Assam. 

59 SrAO. Manas Bhattacharjee  Tripura Assam 

60 SrAO. Shibadas Bardhan Assam Meghalaya 

61 SrAO. Subinoy Paul  Tripura Assam 

62 SrAO. Sajal Kanti Chakraborty  Assam Tripura 

63 _?rAO. Sirajuddin Majorbhuya  Nagaland  Assam 

64 SrAO. Subrata Dey  Assam AP 

65 SrAO.. Ram Janam Prasad AP Meghalaya  Assam Mizoram 

66, SrAO. Bhaben Basumatary  Assam 

1 	671 SrAC. Swapan Kr .Dey  Assam 

1 	681 SrAO. Kushal Borah Assam 

r os 	er . ng 	. wrim  epittation 

r ij  us 	anti 	ey  ssam 

711 SrAO. Anjan Kr Bhattacharjee  Assam 

72 SrAO. Paresh Acharjee  Meghalaya 

73 SrAO. Dharani Dhar Kakoti Assam 

74 SrAO. Salil Ch  Bhattacharjee  Assam Deputation 

75 SrAO. Subhas Ch Bhowmick Tripura 

76 SrACI. Sankar Lal Paul Assam 

77 SrAO. Samaresh Ranjan'Das  Meghalaya 

78 SrAO. Hiten Ch Dutta .  Assam 

79 SrAO. Kamaleswar Borah Assam 

80, SrAO. Ashutosh Deb Assam 

811 SrAO. jAshish Kumar Acharjee  Assam 

82 SrAO. Dwijesh Ranjan Saha  Assam 

831 SrAO. ITapan Kr Halclar Assam 

941 SrAO. IDipan  Kr Das,  Assam 

851 SrAO. INalini .Kanta Da .s  ripura 

86 SrAO. Subhash Kar Tripura 

87 SrAO. Malay Bhusan Acharjee  Tripura 

88 SrAO. Ranadhir Singlia  Assam 

89 SrAO. Ajit Kr Sah~ Meghalaya  Assam 

90 SrAO. Tapan ORoy! Assam 

91, SrAO. Sahadeb Ghosh Assam 

921 SrAO. jBikash Roy  Assam 

93 SrAO. Kalyan Kr Das  QI) Assam 

94 SrAO. Subhendu Chakrabarty Assam 

95 SrAO: Sujit Kr  Deb 	I 	. 	I .. Assam 
96 SrAO. Rabindra Majumdar  Assam 

97 Sr.A.0; Jaclab Chandra Das Tripura 

98,  SrAO.  Jogen  Ch Norah AP  Assam 

1 	991  SrAO.  jBimal Kanti Bhowmick  Assam Meghalaya 
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T 91,9 "WriN. . 	Naini e' 1"" 00tion D 2 	Option ST-117  Opti~011 Remarks 

I A.0. Biplab Phar Assam 
2 A.0. 	jAjoy  Bose  Nagaland  Assam 

113 A.0. 	IP anotosh Kr Deb  Meghalaya 

4 A.0. Purnendu Bikash Dutta Meghalaya Assam 
5 1A.0. Ranjan Paul Choudhury  Assam 

1 	6 A.0. 	jGitesh  Kr Roy.:  Assam 
7 A.0. Ranjit  Ch  Deb Assam Meghalaya 
8 A.0. Abbij it Dhar  Tripura 

9 A. 	. ra ip 	a ury  ssam 
10 A.0. ISubbash Ch Das, Tripura  Deputation 

I 	I A.0. jJyoti,rmoy Roy  Assam- 
12 A.0. Sudhangshu Ranjan Paul  (11)  Assam Meghalaya 

13 A.0. Shyamal Bhatthcharjee  Assam AP Mizoram 
14 A.0. L. lbomcha Sirigh  Manipur 

151 A.0. ShankarNarayan Bhattacharjee  Assam I 	Meghalaya 

161 A.0. Sukarna Choudhury  Assam Meghalaya AP 
171 A.0. Bipul  Ch  Nath  Assam Nagaland 

181 A.0, Gati Rn Paul Tripura 
ag 	n u 	an y  ssam eg  a aya 
u 	ans  u 	in a izoram 

21 A.0. Tapash Das Gupta  Assam 
1 	221 A.0. Manilal Das Meghalaya 

1 	23 A.0. Ramanuj Bhat.tacharjee  AP Meghalaya  Mizoram 
24 A.0. Sukhendu Chou.clhury Meghalaya AP 

A.0. Amar Krishna Dutta Tripura 

26 A;O. Rath—indr—a Kr B- hattacharjee  AP Mizoram Assam r' 27 . A.0.  jSankai  Sevak.Das Tripura 28 
Sr.  P.S  IDipak Kr. Dey  Assam  Meghalaya 



it III C 	~ T'Optiult 

!No. 	'Id 
t 

Optioii 	3 11 1 Ls 1~-cil 
0 	'Liull 

I AAO. As it Dey Assam Nagaland 	Tripura 

2 AAO. Kunu Choudhury  

3 AAO. ~ Badal Kanti Mahajan 

Assam 

Assam 

Meghalaya 
Deputation 

4 AAO, Narayan  Ch  Roy Assam 

5 AAO. 	Dhirendra Ch Paul Assam 

6 AAO. 	Sumit Kumar Paul Assam 

7 AAO. 	Ranjit Paul Assam 

8 AAO. 	Bipin Ch  Pujari Assam 

9 AAC. 	Jashabanta  CholldhUry  Assam 

10 AAO. M i 	k D shmukhya ssam 

I AA0. 	Pradip Kr Chakra,barty 

12 AAO. ITapash Chandra:Majurndar 

13 AAO.. 	Bhabananda Pathak 

Tripura 

Assam Meghalaya 	AP 

14 AAO. lKiransashi Das Assam AP 

15 AAO. I Subhash Ch. Dutta Assam 

16 AAO. jBhupal Ch.Bhowmick AP 

17 AAO. Nirode Chakraborty 

18 AAO. 	Satyajvoti Paul Choudhury 

Assam 

Assam 

19 AAO. 	K.lbochouba Singh Maniour 

20 AAO. Ardhendu Kumar Das 

21 AAO. Nirode Ranjan Biswas 

Me 	

F n~~ L  Assam 
Deputation 

22 AAO. 	Subhash Ch. Paul Assarn 

23 AAO. 	Brajalal Mazurndar 

24 AAO. 	Mridul Kanti Hore 

Assam 

Assam 

Deputation 

25 AAO. 	Diptendu Chakraborty Assam 

26 AAO. 	Bhaben  Ch.  Kalita Assam 

27 AAO. Joy Prakash Kumar Assam 

28 AAO. 	Kalyan Kumar Das  (1)  

29 AAO. Nabendu Deb 

,Tr 	

ra 

e 
ipu eg~aFwya 

Subsequently 

opted for 

30 AA0. 	Haresh Chandra Borgohain Meghalaya AP 	Assam 

31 AAO. 	Surya Kumar Bbagawati Assarn 

32 AAO. 	Debashish Chakraborty 

33 AAO. 	Ajit Kumar Debr 

Assam 

Meghalaya Assam Subsequently 

o ted for AP 

34 AA0. Khagen Gogoi Assam 

35 AAO. 	Kirit Kumar,  Dutta Tripura 

36 AAO. Binode Kumar Hazarika Assam 

37 AAO ~ Santosh Deb Nath Tripura 

38 AAO: Animesh Mazumdar Tripura 

39 AAO. 	ovinda Deka Assarn 

—A0. 	Baran Datta 

Debotosh Choudhury 

Tripura 

Meghalaya 
Subsequently 

opted for 

Mirozarn 

42FAAO. -FNazrul Islam '
Uskar Assam . 

43 AAO. Jayanta Sankar Paul 

Pradip Dey  
Nurul Islain Prainanik 

Assam 

Tripura 
Assam 

44 AAO. 
45 AAO, 
46 AAO. L. lbocha Singh  Manipur 

47  AAO.. Ashim Jyoti Putta  
ITapan Kumar Sarkir  
IMadan  Ch. Nath 

Assam 

Assam 

Assam I 481AAO. 
I 	491AAO.  



E7TQFA-A0. Parimal Dutta  Cho-udhury Tripura 

Ajoyindu Deb  'Tripura 

AAO Tapash Kr. Dey  Meghalaya 	All  

531AAO. Dipal Bhattacharjee  Meghalaya 	Assam 

541AAO. jArunendu Bikash Roy  I 	Tripura 	I 
551AA0. IRupraj Chakraborty  I 	Meghalaya I 
561AAO. IMotilal Das Assam 	I 
571AAO. ILalit Gogoi  Assam 

581AAO. 
. 

jSultan Md. SdithUddin 
Ahmed 

Assam 

I 
591AAO. IDebasish Bhattacharjee  = Assam 
601AAO. jBinod Bhuiel  Meghalaya 

61JAAO. jPhani Bhusan Mitra Tripura 

621AAO. jBidhan Roy  Meghalaya 

631AAO. IMukul Baruah Assam 

641AAO. lKa mala Kanta Khati\vada 
I  

Meghalaya 	AP 

I 	§51AAO. INibaran  Ch  qogoii  Assam 

I 	661AAO. IShampa Naha 	--F-M~g-halaya 
671AAO. ISub. irnath Mazurnclar Assam 

681AAO. JK.M. Kabui  Nagaland 

691AAO. JR.K. Bhattacharyya  'Tripura 
,pu  

701AAO. lHariclas Acharyya  Assam 

71 IAAO. jPradip Goswami  Assam 

Assam 

Assam 
	

Subsequently 
onted for AP 

,~O 

ILIFitku. jramesil  

I 	731AAO. INausad 

%-Ildjiu ~ d  F- UrU 	I 
AliAhmed 	I 

Assam 

I 	741AAO. ISubhash Deb Assarn 

1 	75 
i  
AAO. INakul Das  Tripura 

1 	76 AAO. ISamson  Jojowzir  Meghalaya AP 

1 	77 AAO. IDwijen  Kumar Sutradhar Tripura 

1 	78 AAO. IPrativa  Rani Das Assam 

79 AAO. ISubikash Dutta Assam 

80 AAO. jAitabolin  Myrthong  Meghalaya 

811AA0. IAlok Acharyya  Assam 

821AAO. INihar Kanti Bhattacharjee Meghalaya  Assam 

831AAO. I Phukan Chandra Barman Assam Meghalaya  AP 

841AAO. jArun Ch. Nath Tripura 

I 	851AA0. IBroja Kishor Singh  Manipur 

I 	861AAO.' IKarunamoy  Nath  
ipura 1~ 1 	871AAO.~ I Manindra Chakraborty lvlgF,~Fa a 

y  
Assam 

I 	881AAO. IBidhu Bhu~zm ,Das Assam 

I 	891AAO. IA. lboton Singh  Manipur 

I 	901AAO; IH. T Manipur 

1 	91 IAAO, I Pradip Kui-nar Kuri  Assam 

I 	921AAO. IShymal Kanti Kar  Assarn 

[-931AA0. jUbeclur Rahaman  Assam 

I 	941AAO. IL. Mawia 	, Manipur 

I 	951AAO. IRatul  Ch. Borah Assam 

I 	961AAO. ISaradindu Paul  Assam 

I 	971AAO. jArup Kumar Paul Assam 

981AAO. jPradip Kumar Dutta  Assam 

I 	991AAO. I A. RitaDevi Manipu 

I lOOIAAO. D babrita Saha  Assam 

101  AAO. IPradip Chakraborty  Assam 

10-21AAO.  jAnima Senapati  Assam 

1031AAO.  jJaydip Ghosh  Tripura 

-,(ON 



M.,  
POEM 

104 AAO. Sanchali Roy Tripura 
—1 05 AAO. Dipu Borah Assam 
106 AAO. Pratap ChBarmah Assam 
107 AAO- Sarit Kumar Choudliury Tripura 
108 AAO. Parakesh Seal Assam 
109  AAO. Bijoy Bhasun Deb Assam 
1 10 AAO. IBalai Kr Chanda, Assam 
I I I AAO. IRupen Kr Kakati 	I Assam 
112 AAO. Kalyan Bhatlacharjec Assam 
113 AAC. K.A. Augustine Assam 
114 AAO. Hitesh Kakati Assam 
115 AAO. Sibotosh Bhattacharjee Assam 
116 AAO. Lakshmi Buragohain Assam 
117  AAC. 1L.Jibonchandra Singh Manipur 
1 18 AA70. jPradip Kumar M,oitra Assam 
119 AAC. lAtul Ch. Dutta Assam 

1 	120 AAO. iSubhash Ch. Bhattacharjee Assam 
1 	121 AAO. jBiprajit Purkayastha Assam 

122 AAO. IPartha Sarathi Gupta 	I Assam 
123 AAO. Faizur Rahaman Chouclhury Assam Meghalaya 
124 AAO. S. Shailyhecy D.'Syiern 	I Meghalaya 
125 AAO. Sanghamitra Das Gupta Assam 
126 AAO. Arindarn Nath Assarn 
127 AAO. Biswadeep Chakrabarty Assam 
128 AAO. ISarat Chandra Das Assam 
129 AAO. IGuna Ram Kalita Assam 
130 AAO. IL. Birendra Singh Manipur 
131 AAO. Birinchi Kumar Sarmall Assam 
132 AAO. Biren Boragohain Assam 
133 AAO. Gopal Deb Assam Meghalaya 
134 AAO. Gayatri Chetri Me-halaya 
135 AAO. Snehangshu Nath  Assam 

—

136 AAO. Kaushal Bhatt .acharjec Assam Meghalaya Deputation 
137 AAO. Subhash Kumar Assam 
138 AAO. Animesh Paul Assam 
139 AAO. Debabrata Bhattacharjee Tripura 
140 AAO. Sreekanta Lal Assam 
14 .1 AAO. Duggirala Sha-ntishree .  Assam 
142 AAO. ISuclipta Narayan Biswas Assam 
143 AAO. Dipankar D 

 !!~ Tripura 
144 AAO.. Nani Gopal Paul Assam 
145 AAC. Babul Chandra Das Assam 
146 AAO. Swapan Kumar Bose Assam 
147 AAO. Naba-  Kumar Bhattacharjee Assam 
148 AACI. jBinoy Kumar Das Assam 
149 AAO. Samiran Chakraborty Assam 
150 AAID. Manasij Chakma Tripura 
151 AAO. Sudipta Das Gupta Assam 
152 AAO. Jayanta Baran Roy 

Chouclhury, 
Tripura 

153.  AAO. Jayanta Ghosh Assam 
154 AAO. T. Gopal Singh Meghalaya 
155 AAO. Orn Prakash Upadhyay Assinn 
156 AAO. A. Bijoy Singh Manipur 
157 AAO. Jishu Bhattacharjee Assam 

n AAO.  Bhubaneswar Sinha 	
_, 

Mizoram Meghalaya Assam 



159 AAO. Ball da'.Sawkinie  M.c..glia,,Iaya 
160  AAO.  Bisw6jit 	houdhu. ry  Assain 

—T61 TAO.  Sebathta Majumdar  
—

Assam 
162 AAO.  Ranajoy Bhattacharjee  Assam 



51 

t Wiwi P 	-7rd 2nd 0~'(i6l, Option Remarks :  

I S.O. 	IPhaniclhar Haloi  Assam 

2  S.O. 	- N irmal Deon Assam 

3 S.O. 	Dilip Kumar Dhar  Assam 

4 S.O. 	Jitesh Chandra Das 	I Assam 

5 S.O. 	Debapriya  Purkayastha  Assam 

6 S.O. 	IPadma Kumar; Das R. Assam 

71 S.O. 	T. Rozi Kr. Singh  Manipur 

81 S.O. 	IPranjit  Saikia ~ .  Assam 

9 ~ S.O. 	Subrata Sutradha. r Assam 

10 S.O. epal  Chandra Sarkar Assam 

III S.O. 	IMani  Kandan'C  Nagaland Assam 

121 ~S.O. 	ISanjoy  Sen Gupta  
-

Tripura 
13 , S.O. Partha Sarathi Chakraborty  Tripura 	I 
141 S.O. Santanu Bhattacharjee  Assam 	I 

1 	151 S.O. Ritul Changmai  Assam 	I 
1 	161 S.O. Bikash Rn Das Assam 

1 	17 S.O. Chibemo Shitirie Nagaland 

18 S.O. M. Gane .sh Assam 

19 S.O. Joy Dev Bhowmick  Assam 

20 S.O. Shaphaba Thokchorn  Manipur 

21 S.O. Kanak  Ch.  Das(I I)  Assam 

1 	221 S.O. ~ Tk Hariclasan  Deputation 

1 	231 S.O. ~ P. A  Suresh Babu  Nagaland 

1 	24 S.O. ~ Dipendra Kr. Das  Assam 

25 S.O. H. Ajeto Wo§ta  Nagaland 
26 S.O. Mrinal Kumar Assam 

27 S.O. Hem Bahadur Doijee  Assam 

28 S.04 lBenclanganen Aier  Nagaland 

29 S.0; IKezhaletuo Augami  Nagaland 

30 S.O ~ Swapan Nandi.  Tripura 

31 S.O ~ Sajal Kr. Biswas Assam 

32 S.O. 
(Prob) 

Parbha Roy Ryngkhlern Meghalaya 

331  S.0 
(Prob) 

G.L. Romuan Paite Manipur Meghalaya 

341  (S.O. )  
Prob 

Zodingliani Mizoram Meghalaya 

351 S.O. IJohn M(kI.  Khanthang Paite  Manipur 

36 S.O. M~n_gkhotinthang  S.  Hoakip  Manipur 

37 S.O. HoIjangarn Baite Manipur 

38 S.O. 
(Prob.)  

L. Thongsei Haokip Manipur 

I  I  I 



SR. AUDITOR 

kl~
$"  

Sid 
No 

Post 	i 
Held 

Name 

S/Shri/Smti 
Date of 
Birth 

OPT'ON 

 OPTION PREFERENCES Present 
Office First Second Third 

I Sr.Ar. ISubrata Sen 01-Oct-46 AP Meghalaya Shillong 
2 Sr.Ar. IRichard B Rynjah 05-Oct-48 Ap Assam AP Mizoram Shillong 
3  Sr.Ar. I Dharmeswar Das 01-Feb-47 Me ha 

	a 

Assam Assam Assam Assam Assam Guwahati 
4 Sr.Ar. Subrata Kr Paul 01-Oct-47 Assam 	, Assam Assam' Assam ~u 	a~ati 
5 Sr.Ar. Hiranmoy Sen 01 -Jan-48 Meghalaya I Meghalaya Meghalaya Meghalaya 

1;, 

6 Sr.Ar. Anuiul  Ch  Dhar 01-Oct-48 Assam 	I Meghalaya Guwahati 
7 Sr. 	r. tpa endu Chanda 28-Jul-47 Meghalaya AP Assam Mizoram Shillong 
8 Sr.Ar. Bhuban  Ch  Bania 01-Apr-48 AP Meghalaya Assam Mizoram Shillong 

. 9 Sr.Ar. Stowell Manick Nongsiej 27-Mar-47 AP Meghalaya Mizoram Assam Shillong 

.
10 Sr.Ar. ISubhas Ch  Sarkar 15-Aug-46 Assam Assam Assam Assam 	IGuwahati 
I 	I Sr.Ar. I.Jayashreei Das 3 1  -Dec-48 Assam Assam Assam Assam Guwahati 
12 Sr.Ar. IAmriteswar Saikia 0 1  -Oct-47 Meghalaya, Assam AP Shillong 
13  Sr.Ar. Shyamal Kr Bhattacharjee  (11) 02-Mar-50 Meghalaya I Assam Shillong 
14 Sr.Ar. Chandanlal Sen 03-Jan-48 Assam Assam Assam Assam Guwahati 
15 Sr.Ar. Ra_jani Kanti  .  Barman 07-Mar-47 Assam Assam Assam Assam Guwahati 
16 Sr.Ar. Cheni Ram Gogoi 01-Jan-49 Assarn Assam Assam Assam 
17 Sr.Ar. Indreswar Borah 0 1  -Oct-49 Assam Assam Assam Assam 	IGuwahati 
18 Sr.Ar. Ranendra Kr Bhattacha ~jee 01-Sep-47 . 	AP Meghalaya Assarn Mizoram Shillong 
19 Sr.Ar. IDelhi Grace Nongpluh .  01 -Mar-48 1 Meghalaya AP Assam Mizoram Shillong 
20 Sr.Ar. ISlad Singh Nongkhlaw 01-Nov-47 AP Meghalaya Assam Mizoram Shillong 
21 Sr.Ar. INirendra Kr Chakraborty 01 -Dec 4-7 Meghalaya Assani Shillong 
22 Sr.Ar. JAnil Kumar Baruah 01-Jan-47 Assam Meghalaya Guwahati 
23  Sr.Ar. Dayararn Joshi ,  01-Nov-46 Meghalaya AP Assam Mizoram Shillong 
24 Sr.Ar. Ashutosh Choudhury 01-Feb-47 Meghalaya 1 ~hillong 
25  Sr.Ar. Nrip ndra Kr  Dey  01-Apr-47 Meghalaya AP Mizoram Assam Shillong. 
26 Sr.Ar. Sudhangshu Ranjan Dhar 3 1 -Dec-46 Assam Assam Assam Assam Guwahati 
27 Sr.Ar. Nirmalendu Bhattacharjee 01-Mar-52 Meghalaya AP Assam Mizoram 

. 
Shillong 

28 Sr-Ar. JUddab Ch  Dutta 01-Jul-49 Assam Assarn Assam Assam Guwahati 
29 Sr.Ar. JPradip Kumar Saikia 14-Mar-49 Assam Assam Assa-111 —Assam Guwahati 
30 Sr.Ar. IGirindra Nath Deka 	_ 0 1  -Aug-49 Assam I 	Assam Assam Assam jGuwahati 
31 Sr.Ar. JPrafulla Chandra Saikia 06-Sep-48 Assam Assam Assam' Assam Guwahati 
32 Sr.Ar. IMarshall Singh Nongsteng 0 1 -Jan-49 Meghalaya Assam AP Mizoram Shillong 
33 1  Sr.Ar. IDipendra Kumar Raha 2  

. 
O-Mar-47 AP Meghalaya Assam Mizoram Shillong 

34 1 	Sr.Ar. ISatya Prasad Borah Oi-Apr-49 Assam Assam Assam Assam Guwahati 
35 1 	Sr.Ar. ]Sashindra Nath Choudhury 0 1  -Sep-49 Assam Assam Assurn Assam Guwahati 
36 1 Sr.Ar. IPhanindra Chandra Gos%vanii 0 1 -Apr-49 Assam Assam Assam Assam Guwahati 
37 Sr.Ar. Gokul  Ch  konwar I O-Mar-50 Assam Assam Assam Assam Guwahati 
38 Sr.Ar. Heramba Prasad Kakati 01-Mar-49 Assam Assam Assam Assam Guwahati 
39  _Lr~ Khagendra Nath Sarma  0 1 -Feb-48 Assam Assam Assam Assam Guwahati 
40 Sr.Ar. Deben Rajbong phi 0 1  -Jan-48 Assam Assarn Assam Assam Guwahati 
41 Sr.Ar. Chapal Kumar Hazarika 28-Feb-50 Assam Assam Assarn Assam IGuwahati 
42 1 Sr.Ar. IMohini Mohan Deka 0 1 -Mar-47 Assam Assam Assam Assam Guwahati 
43 Sr.Ar. Mahendra Nath Baishya 0 1 -Oct-46 Assam Assam Assam Assam Guwahati 
4  4 ~ Sr.Ar. Ta—mini Kanta Sarma 03-Dec-49 Assam Assam Assam Assam Guwahati 
45 Sr.Ar.. Ushanta Kumar Das 20-Jun-49 Meghalaya Assam AP Mizoram Shillong 
46 Sr.Ar. Mashque Ahmed 3 1 -Dec-47 Meghalaya Assam Shillong 
47 Sr.Ar. Girish Chandra Dutta 21-Apr-49 Assam Assam Assam Assam Guwahati 
48 Sr.Ar. I Sekhar Das .19-May-51 Assam Meghalaya IGuwahati 
49 Sr.Ar. lHillol Sekhr Gupta 05-Jun-46 Meghalaya .  Assam AP Mizoram Shillong 

9  

50 Sr.Ar. JogendraChandraDas(II) 01-Dec-47 Meghalaya AP Assam ' 	Mizoram Shillong 

0  

11 Sr.Ar. Kamini Kumar Sarma 01-Aug-48 Assam Assam Assam Assam * Guwahati 

,  Assam  -Ed 

52 Sr.Ar. Ai  o) 
aki Assam AP Mizoram Shillong 

53 Sr.Ar. Pran P  -MeElialaya Mizoram 

41, 



54 Digindra Das - -~—O-Mar-47 Assam Assam 
— 

. Guwahati 
55  Nagendra Chandra Nath 01-Mar-48 Assam - Assam Assam Assam Guwahati 56 Sr.Ar. Anup Kumar Guj)ta Choudhury 24-Jul-50 Meghalaya AP Assam 

[ EAssam 
Shillong 

-~T -Tr —Ar. Bhogeswar Panging 01-Mar-48 Assam Assam 

ss 

Assam Guwahati 58  Sr.Ar, Ghana Kanta Doley 
-~l  -Sep-49 Assam Assam Assam . Assam Guwahati 59 Sr.Ar. Damell Majaw 0 1  -Mar-51 Meghalaya Assam AP Mizoram Shillong 60 Sr.Ar. Karuna Kanta Lahakar 0 1 -Oct-47 Assam Assam .  Assam Assam Guwahati 6-1 --§'r —Ar. Prabir Chakraborty 28-Oct-49 Meghalaya ;~—P -Kfi~zorarn Assam 	' Shillong 

-9-2 -~r  —Ar. hash Chandra Dev 18-Jan-49 Assam Assam Assain Assam - Gimillati 
7T.  Sr.Ar. '~iudhir Chandra Das _T6--jal,50 — I Meghalaya AP 7f- jzoram — Shillong 
64 Sr.Ar. Kala2 Kanti Das 18-Jun-50 Assam Meghalaya Guwahati 
65  

- 
Sr.Ar. Debopriya Das 0 1  Jan-51 Assam Assam Assam Assam IGuwahati -~6 —Ar. §r —Sen BibekanTn-d~  08-Feb-48 Assam Assam Assam Assam Guwahati - T7  Sr.Ar. HaidarAli 04-Jan 47 

-61-Jan-50 
I 

Assam Assam Assam Assam Guwahati 
~8  !~r.Ar. Subodh Cha~dra Ghosh Assam Assam Assam Assam Guwahati 
69  Sr.Ar. Balendra Basumatari 01-Feb-48 Assam Meghalaya AP Mizoram Guwahati 
-~O —Ar. r Marmaduke Roy Lyngwa 0 1  -Jan-48 Meghalaya AP Assam Mizoram Shillong 
71  Sr.Ar. Dadhi Ram Das 0 1  -May-49 Assam --X-s—sam Guwahati 

-~2 Sr.Ar. Te-dskilton Nongkynrih 22-May-49 Meghalaya Assam AP Mizoram Shillong 73 §r.Ar. Mihir Kumar Chaki 02-Jan-52 Meghalaya Assam AP Mizoram Shillong 
7-4 --§r.Ar. Tailadhar Mucloi 01-Feb-47 As Assam Assam Assam Guwahati 7-5  -§r  —Ar, Sarat 5andra Chouclhury 0 1 -Oct-46 As Assam Assam Assam Guwahati 76 Sr.Ar. Khagendra Nath Kalita 0 1 -Mar-49 Assam Assam Assam Assam Guwahati 
77  —Ar. ~r Mahendra Mohan Deka 01-May-50 Assam -7—ssam Assam Assam Guwahati 78 Sr.Ar. Janm~oy Bhattacharjee 29-Dec-49 Assam Assam Assam Assam Guwahati 79 Sr.Ar; Debasish Das 02-Jan-50 Assam Assam Assam Assam Guwahati 8-0 -§r. A r. an Chandra Dutta 26-Nov-46 Assam Assam Assam Assam Guwahati 81 Sr.& Sajh—anChandra Rabha 0 1 -Mar-40 Assam Assam Assam Assam Guwahati 
82  Sr.Ar, Jagadish Chandra Talukdar —26-Aug-50 Assarn Assam Assam--  Assam Guwahati 83 Sr.Ar. R.K.Thathangi 01-Mar-50 Mizoram Meghalaya Assam AP _ Shill 

 . 
ong 

W Sr.Ar. Ranendra Das 06-Jun-55 Meghalaya AP Mizoram Assam Shillolig 
-i -5 -§-r-. —Ar. -Kumar Sankar Purkayastha 20-May-52 Assam Assam Assam Assam Guwahati 86 Sr.Ar. Ranotosh Chakraborty 0 1 -Feb-54 Assam Assam Assam Assam Guwahati F --§r —An lin Borsaikia 01-Mar-53 Assam Assam Assam Assam Guwahati 
W8 -Tr  —Ar, Th-resto 	I 09-Oct-54 Meghalaya AP Mizoram Shillong 89 Sr.Ar. Ani!Xa Kumar Suklabaidya 0 1  -Oct-55 Meghalaya Assam 

ss 

AP Mizoram Shillong 
-~O  --~r —Ar. ~-afiqul Islam Bubhuya 0 1 -Jun-57 Assam 

ssan' 

jAssarn Assam Assam Guwahati 91  Sr.Ar ~ Jagadish Chandra Boral  0 1 --Mar-51 —Meghalaya ' 	Assam AP Mizoram Shillong 92  Sr.& Haladhar Das 0 1  -Feb-51 Assam Assam Assam Assam Guwahati 93  Bi 	na ul Chandra Lahakar 

Mi"ncla 
01-Jun-56 Assarn Assam Assam Ass—am Guwahati 

94 Sr.Ar, Radha 	Saha 
-6 1 - N —ov - 5 4 Assam Assam Assam Assam Guwahati 95 Sr.Ar. Parimal Chakraborty 25-Sep:LO Meghalaya Assam Guwahati 

-~6  -9r.A, . -5w-ipesh Ranjan 	andy 01-Nov-46 AP Meghalaya Assam Mizoram Shillong 97  Sr.Ar. Niranjan Chandra Das 01-Jan-53 Assam Assam Assam Assam Guwahati 98  Sr.Ar. Hridayananda Bora 27-Dec-58 Assam Assam Assam Assam Guwahati 
-~9 --~r ~Ar. Dhiren Sonowal— Assam AP Mizoram - TOO  —Ar. ~r Manab 5andra B--aishya 01-Jan-55 Assam Assam Assam Assam Guwahati 1. 01  -Tr  —Ar. 'Ra-rendra Chandra Das 07-Feb-54 Assam --Tss—am —Ass am — Assam Guwahati 
102 Sr.Ar. Jugal Hazarika 01-Mar-50 Meghalaya AP Assam Mizora—m Shillong ~-03 --§-r —Ar. John Wallang 

-
01-Mar-50 ~  Meghalaya Assam AP Mizoram Shillong 

104 Sr.Ar. Spomen Thangkiliew  ~ 24-Mar-54 Meghalaya Assam AP Mizoram Shillong 105 Sr.Ar. DiH2 KumarSarma (])---OI-Sep-58 Assam Assam Assam Assam TO-6  -~r  —Ar. zuddin Ahrried Jun-54 Assam Assam Assain —Assam —Guwaliati . IU7 Sr.Ar. Sanj it Kumair Choudliury 02-Jan-54 Meghalaya Assam AP Mizoram Shillong 108  Sr.Ar. SuranjanChouclhury 07-May-50 Meghalaya Assam Mizoram AP quwaha-ti -I 109  -~r  —Ar. U~nesh Chandra Haloi 01-MWr-57 Assam Assam Assam Assam G-u-wa-ha-ti--~ 110  Sr.Ar.  - Dipak Kumar Bliattacharie e .  W --1-eb-51 Meghalaya Assam AP M izoram [long 
-
Shi I I I  Sr.Ar. Pradyumha Malakar 01-Jan-55 Assam Assam Assam Assam Guwahati 



~~ I 112 _~~ Nagendra Chandra Baishya 22-Jun-52 —Assam Assam Assam Assam Guwahati 
113  Sr.Ar. Madhab Chandra Kakoli 19-Apr-51 Assam Assam Assam Assam ' Guwahati 
114 Sr.Ar. Bapan Chandra Kalita -61  -Mar-56  Zsam ssam sam ssam Guwahati 
115 Sr.Ar. Puran Chandra Amchl --Sep-57 0 1 Ass—am —Ass am — Assam Assam Guwahati 
TI 6 -9r.Ar. —Nath Surendra 	Saikia 0 I-Jul-51 Assarn Assam Assam Assam Guwahati TI 7 
11 .8 
719 
120 
12-1 

122 
T2_3 
124  
125 

12-6 
127 
12-8 

12-9 T_ 30  

131 

—Ar. §*r 

Sr.Ar. 

r —Ar. 

-Ar. 

_~r  —Ar. 
' Sr-Ar. 
_~ r —Ar. 

Sr.Ar. 

- Sr.Ar. 

_~r. A r. 

r.Ar. 

_'~r —Ar. 

--§r —Ar __ Sr.Ar 

Sr.Ar., 

Dilip Kumar Sarmah  (11) 
Rohini Mushahari 	— 
_ffabi Sankar Roy 

Jatindra Mohan Roy 

hil Sarmah 

Nani Gopal Saha 
—Sambudha Dasgupta 
Rabin Duarah 

Manoranian,Borali 

Sarbanan"da Sarania 
Ta—run Sonowal 

Nirmal Kumar Malakar 

Hem Kanta Gogoi _ 
Rabin Chandra Baishya 

Akon Chandra Saikia—  

02-May-5~-Assam 

0-1 -Dec-54 
27-May-57 

01-Nov-47 

01-Dec-55 

23-Jul-59 
12-Jul-58 

01-Dec-56 

0 1  -Feb-56 
0 1  Aan-52 
01-Aug-55 

28-Nov-54 

0 I-Jun-50 
0 1 Aul-51 
20-Oct-51 

Assam 

Assann 

Assam 

Assam 

Assam 

Assam 

Assam 

Assam 

Assam 

Assam 

Assam 

Assam 

Assam 

Meghalaya 

Assam 

Assam 

Assam ssam  

Assam 

Assam 

Assam 

Assam 

Assam 

Assam 

Assam 

—Assam 

Assam 

Assam 

_AP 

Assam 

Assam 

Assam 

Assam 

Assam 

Assam 

Assam 

Assam 

Assam 

—Assam 

Assam 

Assam 

Assam 

Assam 

Assam 

Assam 

Assam 

Assam 

Assam 

__;~_ssam 
Assam 

Assam 

Assam 

Assam 

Assam 

Assam 

Assam 

Assam 

Mizoram 

Assam 	IGuwahati 

IGuwahati 

Guwahati 

Guwahati 

Guwahati 

Guwahati 

Guwahati 

Guwahati 

Guwahati 

Guwahati 

Guwahati 

Guwahati 

Guwahati. 

Guwahati 

Sh 

illon =Guwahati 

ti 

132 
133 
134 

S.r.Ar. 

Sr.Ar. 

~r-Ar. 

Rabindra Pathak 

Harendra Nath Sarma 

lffi~amj it Mitra 

0 1 -Feb-60  
01-Jan-59 

13-Nov-57 

Assam 

Assam 

Assam 

Assam 

Assam 

Assam 

Assam 

Assam 

Assam 

-0 	
" 

Assam 

m 

Assam 

Assam 

Guwahati 

IGuwahati 
135  _~~ Jogendra Nath Boro 01-Feb-53 Assam Assam Assam Assam Guwahati 
136 Sr.Ar. Subhash Chandra Bh -5--Dec-51 Assam Assam Assam Assam Guwahati 
137 Sr.Ar. Bhupendra Nath Pathak 20-Jan-59 Assam Assam Assam Assam Guwahati 
138 Sr.Ar. Kama] Chandra Dutta I I -Oct-49 Assam Assam Assam Assam Guwahati 
139 -Sr.Ar. Lorendro Lyngkhoi 23-Sep-53 Meghalaya Assam AP Mizoram Shillong 
140 - Sr.Ar. Samarendra Narayan Deb 22-Jul-49 Assam Assam Assam Assam Guwahati 
141 Sr.Ar. Sashi Mohan Roy 01-Nov-51 Meghalaya Assam AP Mizoram Shillong 
142 Sr.Ar. Nitya, Gbpal K~r_makar 09-Dec-50 Meghalaya Assam AP Mizoram Shillong 
143 Sr.Ar. Pani Ram Deka 0 1  Aun-50 Assam Assam Assam Assam Guwahati 
144 S.  r...  A  r.  .' Dharmeswar Keot 09-Jan-53 Assam Assam Assam Assam Guwahati 
145 Sr.Ar! Mileswar Deka Doloi 0 1  -Dec-47 Assam ­X—ssain —Assam Ass—am IGuwahati 
14-6 _~r-Ar.` buti Bhusan Bhattacharjee 19-Apr-56 Assam Assam Assam Assam Guwahati 
T47 —Ar.  §r —sm  Tame 	i ni  01-Mar-60 Assam Assam Assam Assam Gmahati 

149 

_148._§r.Ar. 

Sr.Ar. 
Siddhartha 13hattacharjee 

Sajal Ku 	ar Sen 
0 1  -Mar-58 
3 1  -Aug-56 

Assam 

Assam—  

Assam 

Assam 
Assam 

Assam 

Assam 

Assam 
Guwahat' 1 
Guwahati 

150 
T 5-1 

Sr.Ar. 

Sr.Ar. 

#r.A 

Luis K. Pyngrope 

Subodh Paul 
18-Dec-50 

02-Dec-50 

Meghalaya 

Assam 

Assam 

Assam 
All 

Assam 

Mizoram 

Assam 

Shillong 

Guwahati 
T5_2 Sr.Ar. - Rabindra Nath Biswas 17-Feb-55 Meghalaya Assam AP 

S 	10  

153 Sr.Ar. Sanchita Makhadee 23-Jan-55 Assam . Assam Assam Assam 

~q 
hiji 	n uw 

Guwahati 

hil 
1~

. . 
154 S 	r. Prafulla Narayan Das 0 1  -Jan-58 Assam 1 	Assam 

r.. 

Gu wahati 
155  Sr.Ar. 7Sa7Uit Purkayastha 01-Jan-56 Meghalaya AP Assam Mizoram Shillong 
156 Sr.Ar. Sujit Kumar Nag. 0 1  -Jul-53 Meghalaya AP Assam Mizoram Shillong 
157 Sr.Ar. Anupam Biswas 18-Nov-57 Meghalaya Assam AP — Shillong 
T5_8 —Ar. §r -Frabir Kumar Paul 24-Apr-52 AP Assam Meghalaya Mizoram Shillong 
159 SY.Ar. Ananda Chandra Das 0 1 -Jan-53 Assam Assam Assam Assam Guwahati 
160 Sr.Ar. Aruna Chakraborty 16-Dec-57 Assam Assam Assam Assam Guwahati 
161 Sr.Ar. Bh pen Patowari 20-Jan-59 Assam Ass—am Assam Assam Guwahati 
162 Sr.Ar. Plistina Sohtun 

-17- —Feb-  5 8 Ti-e—ghalaya Assam AP Mizoram Shillong 
163 
164 

Sr.Ar. 

Sr.Ar. 
Ricky Myrten 

Arun Chandra Sarma 
07-Feb-63 

01-Jan-60 
Meghalaya 

Assam 
Assam 

—Assam 
AP 

Assam 
Mizoram 

Assam 

Shillong 

Guwahati 
165 Sr.Ar. Bijon Kanti Roy 30-Dec-58 Meghalaya Assam AP Mizoram Shillong 
166 Sr.Ar. Kroshek 1).  Khiewtarn 09-Sep-64 Meghalaya Assam Ap Mizoram Shillong 
167 Sr.Ar. Amalendu Dey 15-Feb-63 Assam Assam Assam Assam Guwahati 
168 Sr.Ar. Sujata Chakraborty 17-Oct-54 Assam Assam Assam Assam - ;Guwahati 
169 Sr.Ar. Umakanta Hazarika 0 1  -Jul-56 Assam Assam Assam Assam ~ Guwahati 



v r? 

170 Sr.Ar. IRanjit Hazarika 01-Dec-55 Assam Assam Assam Assam Guwahati 
171 Sr.Ar. JGandhiram Pegu 0 1 -May-53 Assam Assam Assam Assam Guwahati 
172 Sr.Ar. IShibani Choudhury 0 1 -Dec-49 Assam Assam Assam Assam Guwahati 
173 Sr.Ar. ISushanta Kumar Purkayastha 12-Jan-62 Assam Assam Assam Assam Guwahati 
174 Sr.Ar. IDebasish . Banerjee 0 1  -Jan-52 Meghalaya AP Assam Shillong 
175 Sr.Ar. IVenetia Dolly Mawrie 16-Aug-62 Meghalaya AP Assam Shillong 
176 Sr.Ar. IAnthony L. Thawbroi 16-Aug-62 .  Meghalaya Assam AP Mizoram Shillong 
177 Sr.Ar. lRavindra Singh 08-Apr-67 Meghalaya AP Assam Mizoram Shillong 
178 Sr.Ar. Nomal Chandra Deka 01-Aug-48 Assam Assam Assam Assam Guwahati 
179 Sr.Ar. Salarn Kumar Singh 01-Feb-65 Assam Assam Assam Assam Guwahati 
180 Sr.Ar. Arlessibon Rumnong 04-Oct-62 Meghalaya Assam . 

AP Mizoram Shillong 
181 Sr.Ar. Paran Chandra Sarkar 27-Mar-62 Assam Assam Assam Assam Deputation 
182 Sr.Ar. Abhijit Das Gupta 0 1 -May-54 Meghalaya Assam AP Mizoram Shillong 
1931 Sr.Ar. Ngurremmawi 0 1  -Mar-57 Meghalaya Assam AP Mizoram Shillong 
1841 Sr.Ar. Soumitra Das 30-Jun-62 Assam Assam Assam Assam Guwahati 
1 "5 Sr.Ar, Neelotpal Dutta Choudliury 29-Mar-65, Meghalaya AP Assam Mizoram Shillong 
186 Sr.Ar. Suchitra Ghosh 29-Mar-60 Assam Assam Assam Assam Guwahati 
187 Sr.Ar. Biman Sarkar 23-Nov-59 Assarn Assam 	I Assam Assam Guwahati 
188 Sr.Ar. jSunesh Manik Syiem I  O-Jul-68 Meghalaya Assam AP Mizoram Shillong 
189 Sr.Ar. Raymond V. Kharkongor 28-Jun-67 Meghalaya Assam AP Mizoram Shillong 
190 Sr.Ar. Charles Dickson Syiemlieh 03-Sep-65  Meghalaya Assam AP Mizoram Shillong 
1911 Sr.Ar. Wanaibon Risaw 18-Dec-65 Meghalaya AP 

—
Assam Mizoram Shillong 

1921 Si.Ar. Pradip Das.Gupta  (1)  18-Feb-64 Assam I 	Assam Assam Assam Guwahati 
1931 Sr.Ar. Yuribell Roy 02-Mar-62 Meghalaya Assam AP Mizoram Shillong 
1941 Sr.Ar. ICaius D'souza Lyngdoh 22-Apr-68 Meghalaya Assam AP Mizoram Shillong 
1951 Sr.Ar. IMintu Mitra l2wNliovv~6600 Assam Assam Assam Assam Guwahati 
1961 St.Ar. ISital Kumar Roy 01-Aug-65 Assam Assam Assam Assam Guwahati 
1971 Sr.Ar. Iladamon Wanswett 28-Feb-66 Meghalaya Assam AP Mizoram Shillong 
1981 Sr.Ar. Iloophica Raplang 04-Mar-61 Meghalaya Assam AP Mizoram Shillong 
1991 Sr.Ar. Welen Diengdoh 16-Dec-59 Meghalaya Assam All Mizoram Shillong 
200 Sr.Ar. Ashish KUmar Gupta 0 1 -Apr-59 Assam Assam Assam Assam Guwahati 
201 Sr.Ar. Padam LalSunar  0 1  -Jan-64 Meghalaya Assam AP Mizoram Shillong 
202 Sr.Ar. Diessina Diengdoh 24 -Marw56 Meghalaya Assam AP _M~izoram Shillong 
203 St.Ar. Biman Ranjan Das ' 01-Jan-63 Assam Assam Assam Assam Guwahati 
204 Sr.Ar. Jaba Dey 22-Sep-65  Assam Assam Assam Assam Guwahati 
2051 Sr.Ar. Robin Kumar Ruchal _OlwMay-63 Meghalaya AP Assam Shillong 
206 Sr.Ar. Khmihlynti Mawiong 05-Feb-70  Me-gahalaya Assam AP Mizoram Shillong 
207 Sr.Ar. Uttam Thapa 0 1  -Feb-68 Meghalaya AP Assam Mizoram Shillong 
208 Sr.Ar. Krishna Pradhan 02-Mar-71 Meghalaya AP Assam Mizoram Shillong 
209 Sr.Ar. Ajay  Bahuguna 14-Feb-67 Assam Assam Assam Assam Guwahati 
210 
2111 

 Sr.Ar. Sr.  May.4 Bhattacharjee Dhar 05-Mar-64 Assam Meghalaya AP Mizoram Shillong 
Sr.Ar.. 

S 
Anupama Chakrabarty 0 1  -Aug-54 Assam Assam Assam Assam lGuwahati 

212 Sr.Ar.. Diptangshu Choudhury 3 1 -Jul-67 Assam Assam Assam Assam Guwahati 
2  13  Sr.Ar. Sanjoy Suklabaidya 

-
03-Apr-61 Meghalaya AP Assam Mizoram Shillong 

214  Sr.Ar. Subhas Chandra Das 26-Nov-61 Assam Meghalaya AP Mizoram Shillong 
215 Sr.Ar. Mrinal Kanti Sen 0 1  -Apr-61 Assam Assam Assam Assam Guwahati 
216 Sr.Ar. Isuren Chandra Mili 01-Sep-62 Assam Assam Assam Assam Guwahati 
2171 Sr.Ar. Raj Kumar Taye 0 1 -Dec-66 Assam Assam Assam Assam IGuwahati 
2181 Sr.Ar. Pratul Khakhlari 0 1  -Feb-64 Assam Assam Assam Assam Guwahati 
2191 Sr.Ar. Mitul Chakraborty 17-Feb-66  Assam I 	Assam Assam Assam Guwahati 
2201 Sr.Ar. Md. Hazarat Ali 0 1  -Sep'60 Assam Assam Assam Assam Guwahati 
2211 Sr.Ar. Bishnupada Bhattacharjee 20wNov-65 Assam Assam Assam Assam Guwahati 
222 Sr.Ar. Bari KuparThangkIiiew 27-Sel)-66  Meglialayn Assam AP Mizoram Shillong 
223 kAr. Rupon Daimari 30-Apr-63 Assam Assam Assam Assam Guwahati 
224 Sr.Ar. Manoj Khanduri 26-Jan-66 Meghalaya AP Assam Mizoram Shillong 
225 Sr.Ar. Jenny Lyngdoh 29-Aug-67 Meghalaya. Assam AP Mizoram Shillong 
226 Sr.Ar. Raj Narayan Adhyapak 01-Mar-581 Assam Assarn Assam Assam Guwahati 
2271  Sr.Ar. Hazell Sawian 13-Dec-72 I  Meghalaya AP Assam 



_\ IV) 

-1 

228 Sr.Ar. IDebashish Senapati  .  01-Dec-64 .  Assam Meghalaya AP Mizoram Shillong 
229  Sr.Ar. JPranab Kumar Rajbangshi 0 1  -Apr-65 Assam Assam Assam Assam Guwahati 
230  Sr.Ar. ISanjoy Sarkar 06-Jan-61 Assam Assam Assam Assam Guwahati 
231  Sr.Ar. IL. Haridas Singh 08-Apr-63 . Assam Assam Assam Assam Guwahati 
232  Sr.Ar. ISandip Kumar Ws 17-Feb-65 Assam Meghalaya AP Mizoram Shillong 
233  Sr.Ar. JAmitava Mazumdar 20-May-68 Assam Assam Assam Assam Guwahati 
234 Sr.Ar. ISurajit Bhattacharjee 23-Dec-67 Assam Assam Assam Assam Guwahati 
235  Sr.Ar. ITapan Kumar Dey 12-Dec-56 Assam -Assam . Guwahati 
236  Sr.Ar. JArun Kumar Dey 15-Dec-59 Assam Assam Assam Assam Guwahati 
237 Sr.Ar. Sandipan Choudhury 28-Sep-67 Meghalaya AP Assam Mizoram Shillong 

Deputation) 
238  Sr.Ar. Ashim Kumar Ghosh 01-Jan-64 Assam Assam Assam Assam Guwahati 
239  Snj~r. Aj it Das 07-May-68 Assam Assam Assam Assam Guwahati 
240 Sr.Ar. Sanda 	ne Khongwir 15-Feb-69-  Me hala a AP Assam Mizoram Shillong 
241 Sr.Ar. Panora Nongsiej, 23-Sep-66 -Meghala a AP Assam Shillong- 
242 Sr.Ar. Jyoti Rajkhowa Lama 2  1  -Mar-69 Assam Meghalaya AP Mizoram Shillong 
243 Sr.Ar. Phailin Thangkhiew 19-Jun-69 Meghalaya, AP Assam Mizoram Shillong 
244 Sr.Ar. IGita Dhar 20-Nov-48 Meghalayal Assam AP Mizoram 

 . 
Shillong 

245 Sr.Ar. Barun Dey 14-Jun-70 Assam Meghalaya Shillong 
246 Sr.Ar. Madhabi Sen 2  1  -Oct-67 Assarn Assam Assam Assam Ciuwahati 
247 Sr.Ar. Bijoy  Chetri 07-Mar-69 Meghalaya AP Assam Mizoram Shillong 
248 Sr.Ar. Ribiwla Kharmawphlang 07-Mar-60 Meghalaya AP Assam Mizoram Shillong 
.249 Sr.Ar. Ranjit Barua 24-Jan-70 Meghalaya Assam AP Mizoram Shillong 
250  Sr.Ar. Kamalesh Chakraborty 08-Nov-65 Meghalaya AP Assam Mizoram" Shillong 
251  Sr.Ar. 	I Medalin Sohtun 0 1  -Mar-61 Meghalaya Assam AP Mizoram Shillong 
252  Sr.Ar. IPersara Mary Nongbri 06-Apr-71 Meghalaya AP Assain Mizoram Shillong 
.253 Sr.Ar. IMridul Bayan 01-Mar-70 Assam Assam Assam Assam Guwahati 	i, - 
254 Sr.Ar. Nina Das 08-Feb-49 Assam Assam Assam Assam Guwahati 
255  Sr.Ar. INamarbahun Marwein 13-May-66 Meghalaya 1 	Assam AP Mizor am IShillong 
256  Sr.Ar. IMoreen Kharmudai 10-Nov-70 Meghalaya Assam AP Mizoram Shillong 
257  Sr.Ar. JAMit Das 02-Jul-68 Assam Meghalaya Shillong 
258  Sr.Ar. IVIrginia Pyngrope 3 1  -Mar-63 Meghalaya AP Assam Shillong 
259  S,r.Ar. IJagadish Deka 0 1  -Feb-67 Assam Assam Assam Assam Guwahati 
260  Sr:Ar. lindividual Talang 12-Jul-69 Meghalaya AP Assam Mizoram. Shillong 
261  Sr.Ar. Gordon Mark  S.  Rynjah 27-Oct-71 Meghalaya, AP Assam Mizoram Shillong 
262  Sr.Ar. Hunlinmon Ajar Tongper 04-Dec-67 Meghalaya AP Assam Mizoram . IShillong 
263  Sr.Ar. Debabrata Kalita 01-Oct-72 Assam Assam Assam Assam Guwahati 
264 Sr.Ar. Nalibon Wanshnong 27-May-65 Meghalaya Assam AP Mizoram Shillong 
265  Sr.Ar. Monoranjan Deka 13-Feb-69 Assarn Assam Assam Assam Guwahati 
266  Sr.Ar. K2Lnu Deb 06-Jan-64 Assam Meghalaya AP Mizoram Shillong 
267 ST.Ar. 113i ihnu Ganguly 28-Jan-65 Assam Assam Assam Assam Guwahati 
268  Sr.Ar. IJeannita Warjri 02-Oct-66 Meghalaya Assam AP Mizoram Shillong 
269  Sr.Ar. IManish Dey 09-Aua-69 

—Assam Assam Assam Assam Guwahati 
270  Sr.Ar. 111aje6 Karnal Rajput 22-Aug-66 Meghalaya Assam AP Mizoram IShillong 
271  Sr.Ar. IMd. Rafikuddin Ahmed 0 1  -Jan-69 Assam Assam Assam Assam Guwahati 
272  Sr.Ar. ISanjiv KumAr I I  Aan-69 Assam Assam Assam Assam Guwahati 
273  Sr.Ar. IBiswajit Ghosh 0 1  -Apr-72 Assam Assa in Assam Assam Guwahati 
274 Sr.Ar. JAquarius Mathew 26-Jan-73 Meghalaya AP Assam Mizoram Shillong 
275  Sr.Ar. ICherrylyne Lyngdoh 0 1  -Feb-72 Meghalaya AP Assam Mizoram Shillong 
276  Sr.Ar. JArup Kar 01-Aug-64 Assam Assam Assam Assam Guwahati 
277  Sr.Ar. JJayanta Sarma  (11) .  0 1 -Sep-68 Assam Assam Assam Assam IGuwahati 
278  Sr.Ar. ISubrata Biswas 13-Apr-70 Assam Assam Assam Assam IGuwahati 
279  Sr.Ar. [Amita Diengdoh I I  -Sep-6  8 Meghalaya, AP Assam Mizoram IShillong 
280  Sr.Ar. IShilla Bist 23-Nov-68 . Assam I 	Assam Assam Assam Guwahati 
281 Sr.Ar. Sanjay Kumar 16-Aug-71 Assam Assain Assam Assam Guwahati 
282  
2 
 8 Sr.Ar. Debashish Dey 15-Mar-67 Assam Assam Assam Assam Guwahati 
83  Sr.Ar. Pankaj Kumar 10-May-69 Assam M Assam Assam Depwation 

284 Sr.Ar. Monomohan Deori 01-Apr-65 Assain Assam Assam Assam Guwahati 



~85  
286  

Sr.Ar. Biplab Wmar aha Roy  05-May-73  Assarn Assam Assam __Tss_am_du_wahad 
Guwahati 287 

~_88  
T89  
290 
~91 
~— 92 
~9_3 

Sr.Ar.  
Sr.Ar, 

_~r  —Ar. 
!~r._Ar.  
Sr.Ar. 

r.Ar. 

—§r —Ar. 
--§r —Ar. 

Jagadish Ghosh — 
Sumita Kharmutee 

Acharjee  
Baiar K,upar Lyngdoh Thabah  
Sharmista 13hattacharjec  
S. Thangtinmang  
Ta ~ it  D .  urta  
Bhaktikana Bhattacharjee  

0 1  -Dec-63  
05-Nov-73 

25-Sep-72  
01-Mar-67  
16-Feb-74 
30-Jul-62 

09-Aug-69  
0 

 - 
I -Nov-49  

Assam  
Assam 

Assam  
Meghalaya  
Assam 

Assarn 

Assam 

Assarn  

Assam 
—Meghalaya  

Assam 

Assam  
Assain  
Assam 

Assam 

Egjalaya  

—A P 
Assam 
_AP 

_/~s_sain 

Assam 

Assam 

Assam ___~ssarn 
— Mizoram ~ Shillonp 

Assam 

M _izoram 

Guwahati 
Shillong 

Assam  Guwaha(i 
Assam Guwahati 
Assam Guwahati 

Shillong 294  
295 
296 
297 
5_8 

L99  
300 

1 TO- 
~02 

Sr.Ar.  
Sr.Ar. 

Sr.Ar. 

Sr.Ar. 

. ­SrAr. 
_~~ 
Sr.Ar.  

_~r.Ar. 

—§r —Ar. 

~Pr~adipDas ~Gupta  ~ 
Su 	

t 

i  

,alit Deb 

G 	j 	
i 

opalJoshi  
Indrani Bhaftacharyya  
_EuLI~Lasie Nongkynrih  
Ajanta Ahmed  
Sharikar Kr Das  
Twapan Kr Roy 

3 1 -Oct-61 
-61 --Dec-72 
15-May-68  
19-Nov-71  
23-J 1-65  
07-Jan-67  
23-Feb-67  
0 1  -Mar-62  

sam 

Ass—am  
Assam  
Assain 

Meghalaya 

Assam 

Assam 

Assam 

Assam 
—Meghalaya 

Assam 

Assam ' 
As—  sarn 

Assam  
Assam 

__;~ssam 

Assam 
—A P  
Assam 

Assam 

— AP  
;Garn  
Assam 

Assam 

Assam Guwahati 
Mizoram Deputation 
Assam Guwahati 
Assam Guwahati 

_W___ izoram 

Assam Guwahati 
Ass—am Guwahati 
Assam Guwahati 

1  — 03 
T04  
305 

307 
JUS  
~09  
310  
Ll I  
312 

1-3 
T-14 

315 
33  UO  
1317  
i18 

~ 19  
:Lzu  
321  
322  
123 
4 U-

r 

325  
326 
~2_7  
~28 
329  — 

T
330 
3T 

3 
334 

335 
F3_6 
~3_7  
W 
139  
L4O 

141 

-2  

~06 _~r.Ai. 

_~r - —Ar. 
—§r.Ar.  
Sr.Ar. 

Sr .Ar. 

Sr.At,  
!~r.A­r. 
Sr.Ar.  
Sr.Ar.  
Sr.Ar. 

_~ r TAr. 
_~_r.A_r 
Sr.Ar:  

Sr.Ar ;  
Sr.An  
r.Ar. 

Sr.Ar, 

Sr.Ari 

Sr.Ar' 

tSr.Ar. 

—§r —Ar. 

r. A

~r Sr.Ar. 

Sr.Ar. 

Sr.Ar.  
_§r.A_r 

SrAr.  
Sr.Ar. 

_~r —Ar. 

Sr.Ar.  
Sr.Ar.  
Sr.Ar. 
Sr.Ar. 

Sr.Ar.  
Sr.Ar.  
Sr.Ar.  
Sr.Ar. Iviarius  
at Ar.  

Man!~  Kr Baishya—  
Twapan Manda  I 

 

Prakash Ch.,Das 

Kamini Kr Das 

Pinaki BhattachaD*ce  
Deb Dulal Roy  
Khlainbor Wajri  

IN Gatphoh  
Yurmia Kharumnuid 
Arindarn Dey  
Lisamai SXiem  

it Sinha  
Altafani LyngWa  
Ranaeswari Hazarika  Deka 
a  mina Sultana 

Raniny I nma 
Rishottre Pyrbot  
Tlc~~P  n&rope  
Swa2na Das  
Dharmajit Banik 

Bharat ~:__  
Nai 	

handra Saikia .  
na Kamal  Gu n  

Surendra  Nath Sbnowal  
Phuleswafi —Roy 

Prasanta aasak 

Sushil ~Wa_dhar 
B  'it Ghosh 
Ja anta Uhosh (11 
Ujananda Medok  
Gautarn  Paul 

—  ~
am 

ita  qas 	lath)  oi~ 
ana Madhusoodhanan 

Swarkhisir Basumatary  
Buid 	ut kullial. [)c  
Phanin Brahma 
Camel ~ Sohtu—n 
Subhash Po ar 

Himangshu  Dev 

Swer  
Ljaya Sm~h Basumatary  

0 1 -  M  Tr 6-7 
25-Feb-65  
09-Feb-69  
28-Feb-59  
29-Feb-68 

02-Jan-62  
10 -Mar-67  
19-Dec-63 
04-May-66  
17-Apr-71  
3 1  -Dec-67  
30-Nov-70 

0 1 -Apr-73 
_03-F eb-58  
06-Nov-71 

12-Apr-72  
21-Mar-73  
26-Dec-6-9  
0 1  -Aug-52  
27-Jan-66 
0 1  -Mar-61  
20-Jan-70  
0 1 -MaY-48  
19-Dec-67 

03-Jan-70  
29-Jun-67  
02-Mar-71 

15-May-68  
24-May-68  
09-Jul-70  
01-Mar-71 

25-Nov-72  
I  I -Oct-70  
10-Feb-67  
14-Nov-68  
01-Aug-71  
0 1 -Mar-66 
15-Apr-7 4  
14-Nov-  
0 1 -Mar-67 

7~s`sain 
—Assam  

Assam  
Assam 

Assam—  

__~ssalll 
Meghalaya  

Meghalaya 
Assam 
_Meghalaya 

Assam 

Meghalaya  
Assam 

Assam  
Meghalaya  
Meghalaya  
Assam  
Assam 

Assam  
Mep-halaya  
Assam 

_Xssam 
Assam 

Assam 

Assam  
Assam 

Assa—m 
Assam 

'~ssa-  
Meghalaya  
Assam 

Assai—ii 
Ass—am  

Meghalaya  
Assam  
Assam 

Assam  
Meghalaya  
Assam 

As'sam --j~s—sam 

---X—ssam 

Ass—am 

Assam 

_7siarn 
__',~_ssam  

Zsarn 
Assam 

. Assam  
Assam 

AP 

—Tss—a in  
AP  

Assam 

Meghalaya  
Assam 

Assam  
Assam 

Assam 

—Ts—sam  
AP  

Assam 

Assam  
Assam 

__ — ;~Ssam  
Assam  

Meghalaya 

--Ts—sam 

Assam 

'~ssam  
Assam 

-7—ssam 

Assam 
—Assam  
Assam 

Assam  
Assam  
Assam 

_;~ssam 

__ _TssIrn 
—Ass am  
Assam 

77 ssarn 
Assam 
Assam 

AP  
Assam 

Assam 
__ /~_ss_am  

Assam  
Assam 

- 	
.  

. AP 
AP 

__T ssam _~_uwahati 
Assam Guwahati 
Assam 

;~:ssam 

Guwahati 
Guwahati 

Assam Guwahati 
Assam Guwahati 

Shillong 

Mizoram Shillong 
Assam Guwahati 
Mizoram Shillonp, 
_;~_ss`a.  ~ Guwahati 

Shillon 
Assam Guwahati 

Guwahati 
_V7__  lzolmam Th7illong 
7i~izoram ong 

AP. Mizoram  Shillong 
Assam Assam  Guwahati 
Assam  

— 
Assam du—wahaci 

_7Ssam  A—ssam  Z~u ~ahati 
Assam  Mizoram  Shillong 
Assam  Assam Guwahati 
Assam Assam Guwahati 
Assam Assam Guwahati 
_T_ ssarn —';i- ssarn ahati 
—_ __Xs—sam Xssam Guwahati 
Mizoram AP  Guwahati 
Assam  ­7ssarn Guwahati 
Assam — ks s —am Guwahati 
ssam  ssarn ahati 

Miioram AP Deputation 
Assam Assam Guwahati 
—Assitill  —Assam _Guwahati 

Assam Assarn 	.  Guwahati 
—  AP  —Mizoram  Shillong 

Assam Assam Guwahati 
Assam—  ­Z—sam Guwahati 

—Assam —Ass  am — Guwahati 
AP Mizoram Shillong 
—Assam  — —Assain — Guwahati 
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343 Sr.Ar. Harilal Panthi 01-Mar-52 Meghalay Assam Shillong 

344 Sr.Ar. Kartik Kr.. Aich 23-Jan-57 Assam Assam Assam Assam 	IGuwahati 

345 Sr.Ar. Paranajal Pratim Sarma 28-~~ Assam Assam Assam Assam 	IGuwahati 

346 Sr.Ar. Ranu Deka  28-Feb-68  Assam Assam Assam Assam 	IGuwahati 

347 Sr.Ar. Mahendra Nath Deka 01-~~ Assam Assam Assam Assam 	IGuwahati 

348, Sr.Ar. 	Jugal Kishore Tamuly '28-Jan-76 Assam Assam Assam Assam 	IGuwahati 

349 Sr.Ar. Kushat Goon 23-Mar-71 Assam Assam Assam Assam 	'Guwahati 

Sr.Ar. Pi alee Chakraborty 23-Feb-76  Assam Assam Assam Assam G—u-wahati 

351 Sr.Ar. Bibhas Rn Das 01-Dec-68 Assam Assam Assam Assam Guwahati 

1  
352 Sr.Ar. Poramesh Chanda 03-May-52 AP Meghalaya Assam Shillon 

353 Sr.Ar. Ramesh Kr. Singh 25-Dec-68 Assam Assam Assam Assam Guwahati 

354, Sr.Ar. Ravi Sewa 0 1 -Ju.n-73 Assam Assam Assam Assam Guwahati 

355  Sr.Ar. Debojit Dutta Baruah 01-Apr-73 Assam Assam. Assam Assam Guwahati 

1356 Sr.Ar. IMahua Dutta Sarkar 01-Sep-75  Assam Assam Assam Assam Guwahati 

357 Sr.Ar. Majnu Sonowal 01-Jan-72  Assam Assam Assam Assam Guwahati 

358 Sr.Ar. Sudhir Ranjan Paul 0 1  -Apr-68  1 Assam Assam Assam Assam Guwahati 

359 Sr.Ar. Sournitra Bhattachrjee 02-Sep-70  Assam Assam Assam Assam Guwahati 

360 Sr.Ar. Gopa Das 0 1  -Mar-71 Assam Assam Assam Assam Guwahati 

361 Sr.Ar. Til Bahadur Chetri 19-Jan-55 Meghalaya - 	AP Assarn Mizoram Shillong 

362, Sr.Ar. Argha Ram Boro 01-Sep-72  Assam Assam Assam 	I Assam Guwahati 

363  Sr.Ar. Prad p  Saha 10-Apr-71 Assam Assam Assam Assam Guwahati 

3641 Sr.Ar. Shy  mal Kanti Roy 15-Mar-72 Assam Assam Assam 	I Assam 	!Guwahati 

365  Sr.Ar.. Rupak Mahanta 05-Feb-72 Assam Assam Assam Assam Guwahati 

r. 	r. mr ta 	attac ar ee - un- ssam eg a aya i on 
1367 Sr.Ar. Ruhikanta Khomdram 09-Feb-79 Meghalaya Assam Mizoram AP IDeputation 

368 Sr.Ar. Edmund Kharkongor 26-Jul-76 Meghalaya Assam AP Mizoram Shillong 

369 Sr.Ar. Eusebio Lyngdoh 01-Mar-76 Meghalaya Assam AP Mizoram Shillong 

370 Sr.Ar. rKyrshanborlang Ranee 26-Jun-74 Meghalaya Assam AP Mizoram Shillong 

371 Sr.Ar. Jesper Khongsdam 07-Aug-69 Meghalaya Assam AP Mizoram Shillong 

372, Sr.Ar. Rupak Mazumdir 25-Apr-67 Assam Assam Assam Assam Guwahati 

373 Sr.Ar. Biren Borah 0 1  -Dec-62 Assam. Assam Assam Assam Guwahati 

374 Sr.Ar. Jayanta Kr. Das 01-Sep-62  Assam Assam Assam Assam Guwahati 

375 Sr.Ar. Bijoy  Chandra Hazarika 28-Dec-55 Assam Assam Assam Assam Guwahati 

376 Sr.Ar. Jadav Chandra Pathak 01-Jan-64 Assam Assam Assam Assam Guwahati 

377  _~~ Jyotish Sharma 01-Jan-71  Assam Assam Assam Assam Guwahati 

378, Sr.Ar. Ratnajit Chouclhury 20-Mar-70 Assam Assam Assam Assam Guwahati 

379  Sr.Ar. Suraj Kumar Thapa 125-Nov-76 Meghalaya Assam AP  Mizoram Shillong 

13801 Sr.Ar. IDeepraj Limbu I 31-Jan-77 Meghalaya AP Assam Mizoram Shillong 

381  St.Ar. Min kshi Purkayastha 0 1  -Aug-48 1 Meghalaya AP Assam Mizoram Shillong 

r. 	r. e asish Nag - 	ug  ssam ssarn ssarn ssam uwa a i 

383  Sr.Ar. Aioy  Fkaul  14-Feb-68 I 	Assam AP Mep-halaya Mizoram Shillong 

384 Sr.Ar. Arup Kbmar Dhar 03-Aug-681 Assam Assam Assam Assam Guwahati 

385 Sr.Ar. Merinda Kharkongor 05-Apr-68 Meghalaya Assam AP Miioran_ Shillong 

386  Sr.Ar. Kiran Limbu 28-Apr-74 Assam AP Meghalaya Mizoram Shillong 



---------- 

~.A 

401 Sr.Ar. P.V.K . 	a~a Polaiah am AP ~ . ~~ala Mizoram Shillong 
402 Sr.Ar. T. John Wilson 13-Jun-70 Assam AP Meghalaya Mizoram Shillong 
T03 Sr.Ar. Binoy Kr. Das 01-Jan-64 'Assam 	- —Assam Assam Assam Guwahati 
404 Sr.Ar. Malina Achariee I 5-Jan-73 Assam Assam Assam Xssam Guwahati 
405 Sr.Ar, Snehashis Roy — 62 -Oct-69 __~ssam Assam Assam Assam wahati 1406, Sr.Ar. Baniail')hira Manik Syieni 06-May-81 c ,,  ialaya t, AP Assam Mizoram 
14071 Sr.Ar. ISaban Kumar 02-Oct-54 Assam AP Mizoram ~081  Sr.Ar. lAllwinson Dkha 22-Apr-78 Me hala a A p Assam 



STENOGRAPHER 

S1. Post 

S  

St 

Name 

S/SheUSmti 

Date of 
Birth OPTION 

PREFERENCES. 

First Second Th ird ENo.Held 

teno tapan  Kr.- Chakeaborty  02-Dec-59 Assam Meghalaya AP' Shillong 

2. Steno Prov~ngshu  Datta Roy 23-Sep-63 Assam Assam Assarn, Assam Guwahatl 

St'no jS.di0 :kr" . ' Das'  102-176~66  J,Meghalaya  A~~  am  AP  -~,  Mizoram  Shiflong 

STAFF CAR DRIVER 

S1. 
No. 

Post 
Hel . d 

Name 

. :S/Sh i/SMti 
Date of 
Birth OPTION 

PREFERENCES 
First Second Third 

 Driver Dilip kulmar Khanai 29-Feb-64 Meghalaya Mizoram AP Assam Shillong 

 Driver Arnal ~'arzary  20-N6v-71 Assam, Assam Assam I 	Assam  Guwahati 

SR. HINDI  TRANSLATOR 

SI, 
No. 

Post Name 
S/Sfi 'rusmti 

Date Of 
Birth OPTION 

PREFERENCES 
First Sicorid  Third 

 S r., -HT  Laml(kolurisim: te  01 May-69  Meghalaya  Shillong 

4 



AUDITOR 

S1. 
No. 

Post 
Held 

Name 

S/ShrU8rnti 

Date of 
Birth 

OPTION 
PREFER 
ENCES 
First Second Third 

 Auditor Madan Chandra Nath . (11)  01-Jul-56 Assam Assam Assam Assam. Deputation 

 Auditot Sonabar Doley.  22-Feb-62 Assam Assam Assam Assam Guwahati 

 Auditor' Partha Pratim. Bhadra  01-Jan-71 	I Assam Assam Assam Assam Guwahati 

 Auditor lPratik.  Kumar Nandy  02-Feb-72 Assam Assam Assam Assam Deputation 

 Auditor IDuggirala  Annapurna  10-Jul-50 Ass m AP 	I Meghalaya Mizoram Shil ong 
 AuditorlMiriam  Sylph  Kharbyngngar 	10 1 -Nov-77  Meghalaya  AP 	I Assam  ~ Mizoram Shillong 

 Auditor  Sajal  Ch.  Dey  08-Feb-68  Assam 	I Assam 	I Assam Assam Guwahati 
8& 
9  9 . 

11 0 
AuditorlAanuChakrabotty  08-Oct-72 Assam 	I Assam 	I Assam Assam Deputation 
Au 	tor iptos 	a ong  U - eg  a aya  ssam izoram 

0. Auditor JK. Shyam Kumar  12-Aug~77  Assam  Assam Assam Assam Guwahati 

 AuditorlK. Amar Babu  06-May-71  Deputation 
 Auditor P. Shridhar Rao  20-Oct-72 Assam Assam Assam Assam Guwahati 
 Auditor Lobestar Wankhar  10-Jul-76  Meghalaya AP Assam Mizoram Shillong 
 Auditor Seisat Lhouvum  0 1  -Mar-74 Assam Assam Assam Assam Guwahati 

 Auditor Md.  Hamidur  Rahman 01-Feb-74  Assam Assam Assam Assam I Guwahati 
 Auditor Md.  Islamuddin  17-Nov-77 Assam Assam Assam Assam Guwahati 

 Auditor, Mehboob Kharkong 
 . 
or  20-Sep-75  Meghalaya  Assam AP Mizoram Shillong 

 Auditor Lal .munhualli Thiete 3-Mar-93 Meghalaya  Assam Mizoram Shillong 
 Auditor Seimang ToUthang  10-Feb-78  Meghalaya  Assam Mizoram AP Shillong 

'8.  '9-  

u 	itor iu i 	as - u - eg  a aya  ssam izoram ong 

0 

 . 
2 

1. 
 Auditor  Jahidur Rahman  01-03-69 Assam Assam Assam Assam Guwahati 

 22. Auditor Deepika Haloi  14-06-83 Assam Assam  Assam Assam. Guwahati 

 Auditor Hauzel Hautaklium  25-Feb-79 Mizoram Assam AP 
24 Auditor Daphira Khirbangar  ME26. 

23-Nov-76 Meghalaya  

A 
ssam e haa a 

Assam AP Mizoram Shillong 

25. Audit .or,Mangsatabam  Rajeshwar  Meetei 01-02-73  Assam Assam Assam Assam Guwahati 

1 Auditor IRita Mishra  10-05-69  Assam 

Assam 

Meglialaya  Assam Assam Deputation 
 AuditorlSurajit  Das  04-01-72  Assarn, Assam Assam As 

' 
sarn Guwahati 

 
9.  'n 

Auditor  Dilip Kumar Mazumdar  21-Mar-75  Assam  Ass m Assam Assam Guwahati 
2 	. Auditor  Sanjiv Kumar Sah  10  -Jan-78  Assam . Assam Assam Assam Guwahati 1 10 
30.. Auditor  113arindra Lal Bose  24-Jan-77  

I I -  5.-Aug  76 1  
Assam AP Meghalaya Mizoram Shillong 

!Guwahalti, 'T  AuditorjBivash  Ch.  Mandal  Assam  Assam  Assam  Assam  



iwr,  7 ,  

SIj 
lNo 

Post Name 
Date of OPTION 

PREFERENCES 
I Held  Birth irst 	I  Second 	I Third 

1 	1.1 Clerk JAjit Chanda  I 	Assam Mi ghaLaya  ""a.  ~~E 	I Mizoram I Shillong I 

1 	2.1 Clerk lindreshar'Dutta  
l ,3-_DeS-,74 9 J ~ j  _ 5 

Assam I 	I A sarn 	I Assam  Guwahati 

1 	3.1 Clerk jBikash Kr- Thapa  02-Aug-80  Me halaya Assam AP- 1 Mizoram  Shillong 

j 	4.1 Clerk Ilbanylla Rynjah  19-Jan-70 Me hala a Assam  M orarn Shillong 

1 	5.1 Clerk jAnirban Dutta  04-Mar-76  Assam  Assam  Assam Xssarn Guwahati I 

1 	6.1 Clerk IRabindra 
. 
Prasad Singh 2 1 -Nov-76 Assam Assam Assam Assam Guwahati I 

7. Clerk IRashendr'a Das  I I -Jul-72 Assam  Assam Assam Assam Guwahatfli 

1 	8. Clerk IMalook Singh  01-Jul-62 Meghala a ~ p Assam Shillong 

19. Clerk  IGautami Das  02-Jan-81 Assam Assam ssarn Assam G uwahati 

Clerk PuspitaDeshmukhya 1—io-Sep-62  I  Meghalaya  Assam  AP Mizoram Shillong 

 Clerk Suieet Kumar Das  I 9-Jun-74 Me hala a AP Assam  Shillong 

r

10. 

 Clerk Srijoni Raha Roy  3-Jan-85  Assam  Assam  Assam  Assam--  I 
 Clerk  Rabin  Ch.  Barn I  -Jun-81  I 	Assain  I 	Ass---  



,DUFTRY 

Date of 	OPTION PREFERENCES 
Birth  

01-Mar-54 	Me hala a Assam AP izoram . Shillon 
Guwahati 

03-Au -64 	Assam Assam Assam 

AP 

ssam 

izoram Shillofi - 
26-Se - 6 	Me halava Assam 

Assam  uwahati 
Assam 

~ss 

t. 2 

	Me ~al 	a 

n5bu a Ass 

A Mizoram I m Assam 
Ap  Mizoram 

01-S 	-63 	me hala a Assam  Guwahati 

I I -Mar-67 	Assam Assam Assam  

29-Au -67 	Assam 

— 	ar-67 Me hala a 

31-De -53 	Me  ~hala a AP Mizoram Shillong 

25-M 	-5 	Meghalaya Assam 

SR. PEON 
REFERENCES 

Date of 	OPTION First  

I - - 5 9TtP?T* Second  Third WDec Birth To Shillon 

S1. Post Name 

No. Held S/Shri/Smti 

 D,ft Phil lisita Kharkongor 

 Duft Prata 	Chandra Kalita 

 Duft Bha wanlal Rov 

 Duft Dili 	umar Kalita 

 Ejvj, ~ Man Kordor Non~bri 

 Duft Kedar Nath Joshi 

 Duft Arnar Nath,Roy 

 Du ti Bhusan Dalu 

 Duft T4,6tra Bahadur I ha 

I n r),&,v Ledoris Marbanian& 

Name 

S/Shri/Smti 
ivin, Jewel Dier F  Si. 

No. 

~Srlpl  

S. G - R-E-C-O R-D -KE  E  -PE  R  
PREFERENCES 

S1. Post Name Date of OPTION First 	Second 	Thir  d  

No. Held .. 	/Shri/Smti 
Birth Guwahatl 

 S.G.R.K. Gokul Ch. BasUmatari 
3 1 -Aug-49 
3 1 -Oct-47 	Assam Assam 	Assam 	, Assam 	Guwahati 

Guwahati 
 S.G.R.- Ramesh,Ch. Das 

()l-Apr-53 	Assam Assam 	Ass in 	Assam 

 S.G.R. Chandra Kanta 	as 

RECORD  KEE—PER 



ANNEXURE-13 

Gradation list (seniority wise) of Group 'C' and 'D' employees of the Office of the Pr. 

Accountant General (Audit), Meghalaya and Assam who have exercised their option 

during separation of cadre and sent on deputation to the newly created offices of 

Arunachal Pradesh and Mizoram. 

Sl Name of Parent Office Preferences for Placed on Remarks 

no employees Office Opted Deputation Deputation 

Shri / Smti. to 

I 
I  St 2 rid 3rd 	

I 
1 . Caius D'souza Megh Megh Assam A.P. M.Z. A.P. Repatnated to 

Lyngdoh  Parent Office. 

 ladamon Megh Megh Assam A.P. M.Z. A.P. Repatriated to 
Wanswett  Parent Office. 

 loophica Raplang Megh Megh Assam A.P. MI. A.P. Repatriated to 
Parent Office. 

 Helen Diengdoh Megh Megh Assam A.P. MZ A.P. Repatriated to 
Parent Office. 

 Padarn Lal Sunar Megh Megh Assam A.P. M2. AP. Repatriated to 
f Parent Office. 

 Dlessina Megh Megh Assam A.P. M.Z. A-P. Repatnated to 
Diengdoh  Parent Office. 

 Rabin Kumar Megh Megh A.P. Assam A.P. Repatriated to 
Ruchal  Parent Office. 

 Khmihlynti Megh Megh Assam A.P. M.Z A.P. Repatriated to 
Mavviong  Parent Office. 

 Uttam Thapa Megh Megh A.P. Assam M.Z. A.P. Repatriated to 

I Parent Office. 
 Krishna Pradhan Megh Megh A.P. Assam M2. A.P. Repatnated to 

Parent Office. 
 Sanjay Megh Megh A.P. Assam M.Z. AP. Repatriated to 

Suklabaidya  Parent Office. 
12 Bad Kupar Megh Megh Assam A.P. M.Z. A.P. Repatnated to 

Thangkhiew  I Parent Office. 
13 Manoi Khandud Megh Megh A.P. Assam M.Z. A.P. Repatriated to 

Parent Office. 
14 Jenny Lyngdoh Megh Megh Assam A.P. M.Z. kP. Repatriated to 

Parent Office. 
15  Hazell Sawian  Megh  Megh  A.P. Assam A.P. 

16 Sandipan Megh Megh A.P. Assam M.Z. A-P. 
1 Choudhury  

17 Sandalyne Megh Megh A.P. Assam M.Z. AP. 
Khongwir 

18  Panora Nongsiej  Megh  Megh  A.P. Assam M.Z. A.P. 

19 Phailin Megh Megh A.P. Assam M.Z. AP. 
Thangkhiew 

20  Gita Dhar  Megh  Megh  Assam A.P. M.Z. M.Z 
21  B *oy Chettri  Megh  Megh  A.P. Assam M.Z. A.P. 
22  Ribiwla  Megh  Megh  A.P. Assam  MZ  A.P. 

CwtKR"A +0 L. t.,-.,  -f T 
a/a rno-ke- oro-LL"Le, it K~ 



- ?,T- 

-,~Wz - 

Kharm 	hlang 
23 Ranjit Barua Megh Megh Assam A.P. M2. M2. 

24 Kamalesh Megh Megh A.P. Assam M.Z. A-P. 
Chakrabarty 

25 Medalin Sohtun Megh Megh Assam. A.P. M.z. Mz 

26 Persara Mary Megh Megh A.P. Assam M2. A.P. 
Nongbri 

27 Namar Bahun Megh Megh Assam. A.P. M2. M.Z. 
Marwein 

28 Morden Megh Megh Assam. A.P. MZ M.z- 
Kharmudai 

29 Virginia Pyngrope Megh Megh A.P. Assam A.P. 
30 Individual Talang Megh Megh AR Assam M.Z. AR 

31 Gordon Mark S. Megh Megh A.P. Assam M. Z. . A.P. 
ftynjah 

32 Hunlinmon Ajar Megh Megh A.P. Assam M2. A.P. . 
Tongper  1 1 

331  Nalibon Megh Megh Assam. A.P. MI. M.z- 
Wanshong 

34 Jeanita Wadri Megh Megh Assam. A.P. M.Z.  M.Z. 
3.5  Rajesh kamal Megh Megh Assam. A.P. M.Z. M.Z. 

Rajput 
36 Aquarius Mathew Megh Megh A.P. Assam M.Z. A-P. 

37 Cherryline Megh Megh A.P. Assam M2. A.P. 
.Lyngdoh 

38 Amita Diengdoh Megh Megh A.P. Assam M.Z. A.P. 

39 Baiar Megh Megh A.P. M.Z. M.Z. 
Kupar.L.Thabah. 

As,~Jsam. _Sam. 

40 Euphrasie Megh Megh Assam. A.P. MZ M. 
Nongkynrih- 

41 Khlainabor Warjri. Megh Megh Assam M.z Not covered by 
opfion 

42 Yurinia Megh Megh Assam. A.P. M.Z. M.Z. 
Kharumnuid 

43 Lisamai Syiem Megh Megh A.P. Assam M.Z. A-P. 
44 Altafani Lyngwa Megh Megh A. P. Assam A.P. 
45 Rishottre Pyrbot. Megh Megh Assam. A.P. M2. M.Z. 
46 Ricky Pyngrope. MNh  Megh Assam. A.P. MZ M.Z. 

47 Naina Kamal Megh Megh A.P. Assam M2. A-P. 
urung 

48 Omana Megh M.Z. On deputation 
Madhusudhanan  to Kerela. 

49 Camelia Sohtun. Megh Megh Assam. A.P. MZ  M.7- 
50 Marius Swer Megh Megh Assam. A.P. M.Z. M.Z. 

51 Harilal Panthi. Megh Megh Assam M.Z. Not covered by 
opfion 

52 Til Bahadur Megh Megh A.P. Assam M.Z. A.P. 
Chetri. 

53 Ruhikanta Megh Megh Assam. M.Z A.P. M.Z. On deputation 
Khomdrarn to Manipur. 

54 Edmund Megh Megh Assam. A.P. M2. M.z. 
Kharkongor 

55 Eusebio Megh Megh Assam. A.P. M2. 
Lyngdoh. 

5. Kyrshanborlang Megh Megh Assam. A-P. M2. M.z. 
Ranee 
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57 Jespar Megh Megh Assam. A.P. M.Z. M.Z. 
Khongsdarn 

58 Suraj Kumar Megh Megh Assam. A. P. M.Z. M.z. Expired 
Thapa 

59  Deeprej Limbu  Megh  Megh A.P. Assam MZ AP. 
60  Minakshi Megh Megh A.P. Assam M.Z. A.P. 

Purkayastha 

61 Merinda Megh Megh Assam. A.P. M.Z. M.Z. 
Kharkongor 

62 Stalyneda Megh Megh Assam: A.P. M.Z. M.Z. 
Kharbuki 

63 Ranjit Gogoi Assam Assam Assam Assam Assam 
~—Z-  

mmodated 
in Assam 

64 
Arindom Megh Megh A.P. Assam M.Z. lvlz-~~ On deputation 

I Chattedee  I to Bengal. 

65 Ratna Joardar Assam Assam Assam Assam Assam M.Z. Accommodated 
in Assam 

66 P.V.K.Naga Megh Assam A.P. Megh M.Z. M.Z. Accommodated 
Polaiah  in Assam 

67 T.John Wilson 
Megh Assam A.P. Megh M.Z. M.Z. Accommodated 

I in Assam 

68 Binoy Kr. Das Assam Assam Assam Assam Assam M.Z. mmodated 
in Assam 

69 Malina Achadee Assam Assam Assam Assam Assam M.Z. Accommodated 
I in Assam 

70 Snehashis Roy Assam Assam Assam Assam Assam M.Z. Accommodated 
in Assam 

71 Baniaphira Manik Megh Megh A.P. Assam M.Z. M.Z. 
Syiem 

72  Saban Kumar  Megh Megh Assam.  A.P. M.Z. M.z. 

73 AlWnson Dkhar 
Megh Megh A. P. Assam M.Z. Not covered by 

option. 

74 
Seimang Megh Megh Assam. M.Z. A.P. M.z- 
Touthang 

75  Shiuli Das  Megh  Megh  Assam. A.P. M.Z. A.P. 

76 Daphira, Megh Megh Assam. A.P. M.Z. AP. 
Kharbangar 

77 Barindra Lal Bose 
Megh Assam A.P. Megh M.Z. AP. Accommodated 

I in Assam 

78 Sivash Assam Assam Assam Assam Assam A.P. Accommodated 
Ch.Mandal  in Assam 

79 Malook Singh  Meah Megh  A-P. 
80 Puspita Megh Megh Assam. A.P. M.Z. A.P. 

Deshmukhya 

81 Sujeet Kumar Megh Megh M.Z. 
Das 

82 
Provangshu Assam Assam Accommodated 
Dutta Roy  :  in Assam 

83  Govinda. Sharma  Megh  Megh  A.P 

84 
Gore Bahadur Megh Assam AP. 
Chetri 

851  Joshua Luke Megh  
I  

jWegh  M.Z. 
I Ranee  



Ceutrai Adln~ aistjative Tfibuu&l 

7%1 

IN THE 	Ti T 	1"53TRA IVE- TRIBUNAL 4  
T I 

IN THE MATTER OF: 

O.A.  No.189/2007 

Smti Gita Dhar & Others. 

........Applicants 

_Vs- 

Union of India and others. 

............ Respondents 

-And- 

IN THE MATTER OF 

A reply IC  o the rejoinder 

'f i led for on behalf of the 

Respondents 

REPLY TO THE REJOINDER 

....... . ........................... 	
. 

Son Of 

t1v V~ ....... 	.... 	........... 	......................... aged 	about years 

presently 	serving 	a s 	.................. +. Lt 

'i s 	the Respondent No .... 4 .. 	 in 	the 

abovementioned O.A. A. copy of' the rejoinder filed 

by the Applicants has been - served upon me. 	I have 

carefully gone 	through the copy of 	the 	rejoinder 



2 

and understood the contents thereof. I am well 

conversant with, the facts and circumstances as 

reflected from the records of the case. I am duly 

authorized by all the humble Respondents herein and 

as such I am competent to file reply as under. Save 

and except what is specifically admitted herein, 

all other averment and contentions may be deemed to 

be denied. 
I 

PARA-WISE REPLY: ~ 

 That, with regard to 	J-- he 	statement. 	made 

in paragraphs 1 	& 	2 of the rejoinder, 	the humble 

respondent begs to offer no comments thereon. 

That with regard to 'the statement made in 

paragraph 3 of the rejoinder, the humble respondent 

begs to state that modalities to be adopted to L 

separate the common Group 'C' and 'D' cadres of the 

offices of the Principal Accountant General 

(Audit- ), Meghalaya, Arunachal Pradesh and Mizoram, 

Shillong and -the Principal Accountant General 

(Audit) , Assam, Guwahati had been circulated to 

staf f vide Circular No.Estt - I/Audit/10-93/4502 

dated 06/03/2-006 through which options were called 

for. Thus, it is incorrect to- state that the 

respondents had not divulged the modalities of 
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cadre -  selDaration and order dated 06.07.2007 is not 

at all illegal, arbitrary and discriminatory. 

4. 	That with regard to the statement made in 

paragraphs 4 & 5 of the rejoinder, the 
I 

humble 

respondent begs to offer no comments thereon. 

S. 	That with regard to the statement made in 

paragraph 6 of the rejoinder, the humble respondent 

begs to state that in the Circular dated 

06/03/2006, it was mentioned that the offi ces of 

the Accountant General (Audit), Arunachal Pradesh 

a 
I 
 nd Mizoram continueL` to function from 

Shillong till such time that office space and staff 

Quarters were available in Itanagar and Aizawl 

re 
I 
 spectively. Accordingly, after the cadre 

separation on 07/06/2006 vide office order No-Estt -

I/Order No.24 dated 09/06/2006, Mizoram office was 

continue to function from Shillong. Only after the 

joining of Accountant' General in Mizoram and 

'lability of office space in Aizawl, it was avai 

decided to transfer the staff to Aizawl and 

office order uransfer order was issued vide 

No.Est.t-I/A-udit/78 dated 06/07/2007. 

As .  regard accommodation of staff, the 

department has made earnest effort to acquire land. 
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But acquiring of land re quires State Governments' 

help. Since the process to acquire the land would 

take some time, it was decided to hire buildings 

for accommodation of staff. Thus, there was no 

turnaround of what was mentioned in Circular dated' 

06/02/2006. 

It is only incorrect and misleading to 

state that - dif ferent yardstick have been adopted 

- J with regard to filling in and 

Option Form for,the staff of the 

Principal Accountant General i 

Arunachal Pradesh and Mizoram, 

Principal Accountant General 

-Guwahati. 

submission of. the 

two offices of the 

Audit), Meghalaya, 

Shillong and the 

(Audit), 	Assam, 

A careful study of the table 2 and 3 of 

the rejoinder .  reveals that following officials who 

opted for Principal Accountant General (Audit), 

Assam have been allocated .  straightway on the basis 

of their seniority and option. Thus, Column 8 of 

Option Form was not applicable for them -as i ~ ,was 

mentioned in the Column 8 itself. 

Bishnu Ganguly 	 Annexure-I S1.162 

Manish Dey 	Annexure-I S1.163 

'Md.Rafikuddin Ahmed 
	

Annexure-I S1.164 
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Sanjiv Kumar 	 Annexure-I S1.165 

Biswajit Ghosh 	 Annexure-I S1.166 

Sharmistha Bhattach-arjee Annexure - I S-1.179 

Had the offic 4Lal at S1.2, 4 and 8 of table 

2 of the rejoinder opted for Assam, they also would 

have been allocated to Assam on the basis of their 

seniority without taking into consideration ~ the 

option at Column,8 of Option Form. Since they have 

opted for Meghalaya a-Lid on the basis of seniority 

they could not be, allocated straightway to 

Meghalaya, option at Column 8 came into effect 

whi.ch was clearly mentioned in Option Form. 

Thus, 'here was no. preferential treatment 

on the part of the respondents and the allegation 

is totally false and malicious. This has been done 

to 	gain , time 
. 
and stall 	the due 	process o f 

establishment of 	the office 	in Mizoram 	as per 

declared policy. 

6., 	That with regard to the statement made in 

paragraph 7 of the rejoinder, the humble.respondent 

begs to state that allocation of officials to the 

deficit offices 'considering their option for 

deputation as per preference has been made on -  the 
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basis of seniority and availability of slots asX 

done in the case of permanent ' allocatlon of 

officials to an office. The position has already 

6 been explained at paragraphs 14 and 16 of the 

written statement. 

Thus, 	the 	allegations 'made , in 	the 

rejoinder are'totally false and malicious. 

D. 0. 	letter 	dated 	28/05/2007 	(not 

28/03/2007 as mentioned in written statement at 

paragraph which was typographical 	mistake) 

relates 	to 	4 years 	period of 	deputation 	for 

SO/AAO/AO/Sr.AO/` 	to.def -Lc -Lt office. A reference is 

-Lnvited 	Co para 23 	of the 	written 	statement 

where'in it has been stated that maximum period of - 

deputation will b e f o u r Yb6y2(S - 

While 	acknowledging , - the 	f act 	that 

placement on deputation is restricted to staff 

below 56 years of age where recruitment Rules so 

provide for appointment to the post by transfer on 

deputation, the respondents beg -to state 'that in 

the instant,case the -same is not applicable as this 

is not appointment t0the pos t by transfer. This is 

a case of deployment of excess staff to deficit J_.L 
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of f ices on deputation 

separation of cadre. 

basis consequent upon 

That with regard to the statement made i 
I 
 n 

paragraph 8 of the rejoinder, the humble respondent 

begs to state that it, was known to the applicant on 

09.06.2006 that they would be transferred to Aizawl 

when the office would start functioning there. 

Thus, order dated 06.7.2007 is not inhuman, 

unjustified, u-nreasonable ,and arbitrary as alleged. 

So far as recruitment of Group 'C' and 'D' post, 

the department has followed well established rules 

and procedures and not guided by demand of any 

org-anizations. There, is no reason to believe that 

there is hostile environment in Mizoram office as 

Other permanent allocated officials have already 

joined there and are -working peacefully. 

Thus, the statement made by the applicants 

are wrong and misleading. 

That with regard to the statement made in, 

pa-ragraph 9 of fhe rejoinder, the humble respondent 

begs 	to state that 	modalities to 	be adopted 	to 

separate the coinmon Group 'C' and"D' cadres of the 

offices of the. Pr. Accountant General (Audit), 
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Meghalaya, Arunachal Pradesh and Mizoram, Shillong 

and the Pr. Accountant General (Audit), Assam, 

Guwahati had been circulated to staff vide 
. 

Circular 

No. 	Estt-I/Aud'Lt/10 - 93/4502 	dated 	06.03.2006 

n through which optio ns were called for. Thus, it is 

incorrect to state that the respondents had not 

d1vulged the modalities of cadre separation and 

order dated 6.07.2007 is not at all illegal, 

arbitrary and discriminatory. 

9. 	That with regard to'the statement made in 

paragraph 	-10 L 	of the , rejoinder, 	the humble 

respondent begs to state that it is totally 

incorrect--  and misleading to state that different 

yardstick have been adopted with regard to filing 

in and submission of the Option Form for the staff 

of the two offices of the Principal . Accountant 

General (Audit), ~ Meghalaya, Arunachal Pradesh and 

Mizoram, Shillong and the Principal Accountant 

General (Audit), Assam, Guwahati. 

A careful st-udy of the table 2 and 3 of 

rejoinder reveals that following officials who 

opted for Principa'L Accountant General (Audit), 

Assam have been.  allocated straightway on the basis 

of their seniority and option.. Thus, Column 8 of 
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Option Form was not applicable for them as it was 

mentioned in the Column 8 itself. 

Bishnu Ganguly 	Annexure-I S1.162 

Manish Dey 	Annexure-I S1.163 
40 

3, Md.Rafikuddin Ahmed 	Anriexure-I S1.164 

 Sanjiv Kumar An,nexure-I S1.165 

 B. -Lswaj -'Lt Ghosh Annexure - I.51.166 

Sharmistha'Bhattacharjee 	Annexure-I S1.179 

Had the official at S1.2, 	4 	and 8 of table 

2 of the rejoinder opted for Assam, they also would 

have been allocated to Assam on the basis of their 

seniority without taking into consideration the 

option at Column 8 of Option Form. Since 'they have 

opted for Meghalaya and on the basis of sen -LorLty 

they could not be allocated straightway to 

Meghalaya, option at Column - 8 came into effect 

.which was clearly mentioned in Option Form. 

It is reiterated that ,  seven Assam' were 

placed in the deputation list of Mizoram vide Sl. 

Nos.63, 65 to 70 of Annexure-XIII and subsequently 

repatriated to Assam on availability of vacancies 

in that office. 
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10 .  That with regard to the statement made in -

paragraph 11 0 f the rejoinder, the humble 

respondent begs to state that the paragraph 15 of 

the written statement has furn-Lshed't-rifurcation of 

sanctioned strength and men - in -position of 

Sr.Auditor as on 01/03/2006. The actual allocation 

of Senior Auditor in Arunachal Pradesh and Mizoram 

is much less than the sanctioned strength as shown 

unde r:, 

Arunachal Pradesh 

Name of Sanctioned No. of No. of 
Post Strength officials officials 

Tot 

~l allocated placed'on 
permanently deputation 

Sr. 56 35 46 
Auditor Annexure 

III & V 
of 0.0. 
No.24 dt 
09/06/06 

Mizoram 

Name of Sanctione No. of No. of Total 
Post Strength ,  officials officials 

allocated placed on 
permanently deputation 

Sr. 34 _36 
Auditor Annexure 

IM & V1 
of 0.0. 
No.24 dt 

Further, it is pointed out that gut of 35 

Sr.' Auditors placed on de pu -IL- at-ion in Arunachal 

Pradesh, 14 ~ Sr. . Auditors have been repatriated ~ to 



their parent office i.e., Meghalaya against the 

vacancies occurred between 6/06 and 7/07. 

'th  regard to the statement made in That w-L 

paragraph 12 of the rejoinder, 	the humble 

respondent begs to state that 'the officials who 

have not been allocated permanently and placed on 

deputation belong to the cadre of their parent 

office. The list dated 06/03/2006 is in order and 

there is no inconsistency in it. 

That with regard to the statement made in 

paragraph 13 of the rejoinder,. 'the humble 

respondent begs to state that statements made in 

the rejoinder is incorrect and malicious as 

explained earlier. The applicants while furnishing 

third preference for Mizoram had duly consented to 

go on deputation. 

That with regard to the statement made in 

paragraph 14 of the rejoinder, 	the humble 

respondent begs to reiterate the position - as 

explained in paragraph 16 of the written statement 

that Shri Bijoy Chhetri though junior to Smt_'L Gita 

Dhar was placed in Arunachal Pradesh list 

Uknnexure -V) based on his first option and by 'the 
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time allocationbased on second option started the 

slots in Arunachal Pradesh list were exhausted and 

as such Smt. Gita Dhar was placed in Mizoram list 

(Annexure-VI).based on her 3 Id  preference. 

That with regard to the statement made in 

paragraph 15 of the rejoinder, 	IC h e humble 

respondent begs to ofier no comments thereon. 

That with regard to the statement made in 

paragraph 16 of the rejoinder f 	the humble 

re,5pondent-  begs' to state that the position is 

explained in paragraph 18 of the written statement 

that the office order dated 06/07/2007 -is in order 

and confirm to the manner and method provided in 

the Circular dated 06/03/2006 and to state that the 

application may be dismissed with cost as there is 

no merit in it. 

That with regard to the statement made in 

,paragraph 17 of t-  h e rejoinder, 	the humbIe 

respondent begs to reiterate the position as 

explained in paragraphs 19 to 23 of the written 

statement. 

That - with regard to the statement made in 

paragraph 18 of the rejoinder, as explained in 
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paragraph 7 that the plac.ement on deputation is L 

restricted to staff below 56 years of age where 

recruitment Rules so provide for appointment to the 

post by transfer on deputation, the humble 

respondent begs to 'state that in the instant case 

the s ame i s not applicable a s this i s not 

appointment to the post by transfer. This is a case 

of deployment of excess staff to deficit offices on 

deputat'Lon basis: consequent upon separation of 

cadre. 

That with regard to the statements made in 

paragraph 19 of the rejoinder, the humble 

respondent begs to ' reiterate the position as 

explained in paragraphs 25 -IL-o 30 of the written 

t 
I 	 statement. 

That -  with regard to the statement made in 

paragraph 20 ,  of the rejoinder, 	the humble 

respondent begs to submit that the applicants are 

not entitled to - get any relief. That action was 

taken in the best interest of - the public service 

especially for the pe ople of the States of Mizoram 

and Arunachal Pradesh. The respondents further beg 

to submit that if any further relief is granted to 

the applicants, it will cause irreparable loss to 
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the respondents and would be detrimental to public. 

interest. In the li ght of the submission 
I 

made 

above, the, Hon'ble Tribunal may be pleased to 

dismiss the O.A. with cos't. 

to 
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VERIFICATION 

Shri ....... 	 ......................... 	 son 	of 

to 	...... 	 ...................... . aged about 	years, 

working as *f~ .... 	 being 

authorized to, hereby verify and declare that the 

statements ' made in this re -ply in paragraphs 

	

9 	are true my knowledge 

a  -id those made in paragraphs 

being matters of records are true my information 

derived therefrom which I believe to be true and 

c  'he 	 -L rest are my humble subm i ssion before this 

Hon'ble Court and I have not suppressed any 

material fact. 

And I sign this Verification on this , a~ th day 

of 	"t ...... 200 ~ at Guwahati. 

j~lii Z N ~T) 
--D,,pu.y A,`0Uh1'*'1  G-teral Admn) 

VZIPUT 
Offi--"If ,  h-' &hq pw A coaejt4,,j -elleral 

ITT 
Migh"14.0, JW—tig-792001 


